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LEGISLATIVE ASSEMBLY. 

&IMrJ4Jg. 2_ Jltan:i. 1939. 

The A.aaembly met in the Assembly Chambet of the Counl5l1 House at 
Ele.en aftbe Clook,Mr. President ('l'he Honourable Sir Abdur .Rabim) jn 
the Chair. 

STARRED QUESTIONS AND ANSWEUS. 

(a) ORAL ~  

IWOBBASJIls OJ' PAY OJ'SUBALTlDBNS OJ'THE BRITISH ABMy SERVING IN INDlA. 

1802. ·Mr. I. latyamurtl: Will the Defence Secretary please state: 
(a) whether his attention has been drawn to the following question 

and answer in the House of Commons recently: 

"Lieutenant·Colonel Sir Walter Smiles, Conservative M. 1). for 
Blackburn, Lancashire. asked in 1& written question to the 
Secretary of State for War 'if subalterns of tbe BritiBh 
Army serving  in India have received increases of pay in 
the same proportion as those given to subalterllil of the 
British Army serving at home' in the Commons lust wu"k. 
The Under-Stlcretary of State for India. Lieutenant· 
Colonel A. J. Muirhead, has 811swered: 'When the rupee 
rates in India for British Service Officers were las.t revised 
in 1924-25, they were constructed on the sterling rates at 
that time in force in sucb a way us to give the officer in 
India a substantial advantlAge by higher rate of pay. 
Since that date there has been no reduction in Indian 
rates of pay whereas the sterling rates of pay at borne 
have been subjected to successive reductions. In the 
circumstances, my noble friend oocided that no increase 
was· necessary in the Indian rates for a second lieutenant 
and lieutenant on promotion',"; 

(b) whether it is a faet that in 19U·25. the rates of pay weN 80 
constructed as to give an officer in India a substantial ad-
vantage by higher rate of pay; 

(0) if 11(" what was the measure of ad1"8oDtBg8'; 
(d) what arc there'Ullontl for that advantuge being giYen; and 

(e) the ,t:eIJ,SGD why there has been no reduction in Indian rates of 
pay.. while the sterling rates of pay in England have been 
subject to successive red1lctions? 

Mr. O ••• CJ. O,uvle: (8) Yes. 

(b) Yes. 

(Il)' 'fbe pm Of aD human ~ ..... 
(d)Thlw Indlan ·allowartee is designed to ~ 0 ..... for t8! 

Additional c.()st of Jiving as a rellUlt of serving o\·erseas.· It !is ,ex..eUv 

• ( 2751 ) 
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2752 LEGISLATIVE AKSEMBLY. ~  MARCil 1939. 

comparable to t.he oolowal allowance which is . given to British Service 
Offic6!'B serving in other overseas stations. 

~  Sterling rates of pay in the-United· Kingdom underwent reduction 
on account of the fall in the cost of living m the United Kingdom. Tho 
Government of Indio. ~  reviewed the Indian rates of pay fixed in 1924 
on four subsequent ooca81ons but'they found that the cost of living in India 
had not falle.n to such an extent ail to justify a reduction. 'fhe st.erling 
~  of pay Issued .to those officers while on leave or on duty in the United 
I\.lngdom were subject to the same reduction as was made in the pay of 
.officers under the Imperial establishment. 

lIIr. S. Satyamurtt: With reference to the answetto clause (d) of tht" 
question. may I know if. at the time. when this increase was given. any 
calculation was made by Government of the actual increase in the cost of 
living. and wus the increase in salaries in proportion to the ~  increased 
cost of ltving? .  . 

Mr. O. II. G. OgUvie: I think the most detailed calculations were 
made. 

Mr. S. Satyamurtl: May I know if my Honourable friend can givc any 
figurea to this House as to the increased cost of living and t.he relation of 
the increase in the scale of salaries to the increased cost of living? 

Mr. O. II. G. Ogllvie: No; in the United Kingdom the inforlllnLioIl 
could probably be found. As regards the !ltate of affairs in India. the 
re.suIts of the inquiries which t.ook place in 1928. 1930, 1931 and 193i werp 
to the effect that the cost of living in India had not fallen to such all extent 
as to justify a review. 

1Ir. S. Sat.yamurti: 'J'hil; increase was ~  in 1924·25 because or the 
u6at of living. May. I know whether the cost of living has not at all fallen 
sinee . then and.whether today. according to the calculations made b:v the 
Government of IndiR, thE' ('ost. of ~ is 8S high as it .was in 1924-25 
when this increase was given? 

1Ir. O. II. G. OgUvie: That ill undoubtedly the ~  . 

• r. ][. S&llthallam: Is the H,onollrable ~  aware 'that the prices 
of foodstuffs have gone down by 50 ~ cent. ? 

Ilr. O. II. G. Ogllvle: The price of foodstuffs is a very small part and 
it may be compensated by rises in other directions. 

Irr. ][. ~  ~ t.he HOJlollrahle ~  also" aware tliat the 
mi.ces of clothing have alpo fallen almost to the same extent during that 
period? . 

Mr. O ••. G. Ogilvie: Not of English olothing. 

1Ir. S. Satyamurtl: Will t.he Secretnry place on the table a statement of 
the infonnation in possession of Go"VMDment· on which they have eorne to 
the oOriclusion that the cost of living in 1984 had not· fallen; ~ ·the·BOBt 
of living in 1924? 
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the increase in the scale of salaries to the increased cost of living? 

Mr. O. II. G. Ogllvie: No; in the United Kingdom the inforlllnLioIl 
could probably be found. As regards the !ltate of affairs in India. the 
re.suIts of the inquiries which t.ook place in 1928. 1930, 1931 and 193i werp 
to the effect that the cost of living in India had not fallen to such all extent 
as to justify a review. 

1Ir. S. Sat.yamurti: 'J'hil; increase was ~  in 1924·25 because or the 
u6at of living. May. I know whether the cost of living has not at all fallen 
sinee . then and.whether today. according to the calculations made b:v the 
Government of IndiR, thE' ('ost. of ~ is 8S high as it .was in 1924-25 
when this increase was given? 

1Ir. O. II. G. OgUvie: That ill undoubtedly the ~  . 

• r. ][. S&llthallam: Is the H,onollrable ~  aware 'that the prices 
of foodstuffs have gone down by 50 ~ cent. ? 

Ilr. O. II. G. Ogllvle: The price of foodstuffs is a very small part and 
it may be compensated by rises in other directions. 

Irr. ][. ~  ~ t.he HOJlollrahle ~  also" aware tliat the 
mi.ces of clothing have alpo fallen almost to the same extent during that 
period? . 

Mr. O ••. G. Ogilvie: Not of English olothing. 

1Ir. S. Satyamurtl: Will t.he Secretnry place on the table a statement of 
the infonnation in possession of Go"VMDment· on which they have eorne to 
the oOriclusion that the cost of living in 1984 had not· fallen; ~ ·the·BOBt 
of living in 1924? 
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Mr. 0. II. G. OgUvll: I t,hink that would taIte too long a tiime and T 
do not think it is worth while. The HOIiourlible Memb&' must himself 
realise that the prices of foodstuffs and so on, though they may havo 
~  in some cases quite considerably since 1924, have heen more 
than set off by the increase in t.axation, customs duty and 80 forth. 

111'. S. Satyamurtl: Is 'it the intention of Government that" if there is 
increased taxation, these services ought to be paid more in order to pay 
1.he increased taxation? 

111'. O ••• G. Ogilvie: No; but these things are naturally considered' 
when the cost of living is examined. 

INOIDDCB 01' TAXATION m INDlA. 

1303. *1Ir. S. Satyamurtl: Will the Honourable the Finance Member 
please state: 

(a) whether any enquiry has recently been made into the ~ 

of taxation, Oentral, Provincial and local, of each individual 
tax· payer in India; 

(b) if so, when the attempt was made and what the results were; 
and 

(c) if not, whether Govemment have any intention of making an 
enquiry into the incidence of taxation under these three 
heads in India with a view to following a common taxation 
policy? 

'!'he Honourable Sir lamll Grill: (a) No. 

(h) ~ not arisc. 

(c) No such proposal is at present under consideration. 

Xr. S. Satyamurtl: May 1 know the rea80D.8 why the Government of 
India have not made and do not propose to make the inquiry as suggested 
in this question? 

The Honourable 8tr lamel GrlU: The Honou.rable Member mUlit be 
awa.re that I have maile .tatements on various occasions. The' whole ques-
tion which is being created by what the Honourable Member calls the oon-
current field of taxation is one which is engaging our very flerioufl conflidera· 
tion and is one on which I have expressed my ~  to say anytldng 
definite at present. 

111'. S. Satyamurtt: Apart from the attitude of Government towards 
the FAderal Court judgment in resTlf'ct of one concurrent source of taxBUpn, 
may I ask why the question of incidence of taxation whichia re,1s/'d in tllis 
question on the individual tax·payers as against the Oentrlll, Provincial 
and local t,axation, is not being examined' by lihe Govemnlent' 

'!'he. HOJlOIU'able ~  lam ... Grill: There i. 8 good delil of statistiCal 
anal,sisto be done ~  .. will have to becamed out befmoe we 
could express Any opinion on the incidence of uxation Ileneratly,' n:m8Y 
be true that I had promised on one occasion to ask the EllODl)JJljc Adviter 
to consider such an inqu'ry. Very limited steps have been taken abont 
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~ inquiry and the ECODQmjc Advifter haa reported that, it would COlt R' 
INb or two tQ underilake it and ~ in view of' the financiDil rdiringenoy 
it, has npt yet been undertaken. But the Economic Adviser doe. propose, 
t ~  to rlloi.se the question again during the year if the prognosiioations 
of Honoul18b16 Members opposite that I have under-estimated the revenue' 
tum out to be correct. 

Mr. S. Satyamnrti: Will the Governmeut of India re.consider the-
whole position in view of its importance to all the interests conoemed-·the 
Central Government, the Provincial Governments and the tax.payers-·and· 
revise their decision with rega.rd to the inquiry and st,art it as early 0.8 Pf}!J· 
sible unmindful of a Jakh or two? 

The Honourable Sir .Taaea Gda: I think the ~  Member lmd' 
bp.tter address that question to my successor. I have, had 1\ discussion 
with the Economic Adviser Bnd recommended him to take' up thut matter' 
with my successor as early AI! possihle. 

LmvY 01' 4N El\IPLODBNT TA.X IN TD UNITSD PaovnmlDs. 

1304. ·1Ir. S. Satyamurtl: Will the Honourable the Finance Member' 
~  sta.te: 

(a) whether the attention of Government has been drawn to the 
levy of employment tl\X in the United Provinces by the 
Provincial Government; 

(b) whether the ~  of ~ ~ have ~  approached by 
any of their servants Rervmg m the Umted Provinces in: 
respect of t.his tax; and 

«:) whether Government have. an.Y intention of challenging the 
competence of ProvmClal Governments to levy this taX' 
before the }<'ederal Court; if so, why? 

.... Bouourable Sir lamn Gria: (II.) Yes. 
(b) No. 

(c) I am not in a position to make any statement. 

Xr. 8. ~  With l'P..gard to the answer to clause (c) of the· 
~~ ~  may I ask whether the matter is being ooadered at all hv this 
Government? • 

The HemOurabl. Sir Jam .. GriU: Does the Honourable Member refer-
t"J the queition of ohallenging the judgment or the situation created by the-
j11dj;m(lnt? 

¥r ..•. S.atyl!Qqdt! ~  

fte ~  1iW, Ilia_ Grill: The whole .iuation is heing consi.· 
dered. 

III •• ' •• atJ'UlurU: May I ask whether ~ ~  the ~  
Pro'Vinc-.es ~ be givAn some indicatipn of' ~ attitude of .the Go\'emmaut 
of'Illdio intRne before they take any step by. way of chflllenping. ~  
.... tion pl'OJ'OI81s? . 
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STARRED QUBSTIONS AND ANSWERS . . , 
... HODOur'" 8lr I&IUI CJritI: I do not thirili: it win ~ til that 

~  in the next tell days and therefore I l'refer not to make any addition 
to what I have already suid. 

JIr. S. Satyamuru': May 1 request you, Sir, that it is not fair to the 
House t,hat my Honourable friend should say that he will be going away 
after ten days: and therefore he does not want to say anything ~  on 
thitl matter? Whether the Honourable ~  is here or not, the Gov. 
,emmellt goes on. 

1Ir. Preatdent (The Honourable Sir Abdur RaMm): The Chair under· 
stands that he has spoken to his succeuor. 

Mr. I. Satyamurtt: But he has got to answer the question. Re' Cllnnot 
wa-Ik away merely by saying that he is going away. 

The Bonour&ble S1r l&lntl Gl'Ig,: It is not a desire to ~  allY l'tlS-
ponsibility or anything of thnt 9Ort. It is merely.. desire to leave· my 
successor with us few commitments &S pOBBible. 

BUDOlllTS OF PROVINOIAL GOVBBNlIIBNTS AND THBtB }t'INANOIAL PRoPOSALS 

I'OB T A.XA.TlMf. 

11015. -In'. I. S&tt_murtl: Will the Honourable the Finance Member 
please state: 

(a) whether the Central Government had noW ~  the budgets 
of all Provincial Governments and copies of their tinanciat 
proposals for taxation next year; 

(b) whether the Central Government have examined all ~ 

taxation proposals; and 

(c) whether they have come to any conclusions thereon with a new 
to promoting an understanding between the Centre and, the 
Provinces on what may be called concurrent fielda of ~ 

tion; if not, why not? 

The BoIloarabl. Ilr 1&ll1_GrJg: (8), (b) and (0). The majority of the 
Provincial budgets have only recently beOll ~  I,oannot at ~  

.add anything to my previous 'replies and'iJtlitements on this subject. '. 

Mr. s. S.tr.martt: With reference to the anawer to pt.rt(b) of the 
"lueation, may I ask whether Gove1'llment have examined the taxation pro· 
posals of the various Provincial Governments, aa part of thtRr own arrange. 
ments for the next yeOl"s proposals? 

The BOD01lI'able Slr Jamea Grla: ":mxamined II is the wrong word, but 
'If tbe Honourable Member will btl oonllent with tbe:wol'd "-studied II , 
-certainly .. 

Mr. S. S&tyamurU: As the result of tbat tliilldy, may I know whether 
Goverrunent have oome to any conclusioll .with . ogard .. to promotmg an 

~  between tlle Centre Bnd the Provinces 'Which cannot await 
much longer? 

The Bonoarable Sir lamu Gnu: I do not undentalld the question. 
'fhe Provinces ~  wait much longer for what? 
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~  S •. SM),amarU:For an understanding between the Centre' and the 
ProvInces In what are called items in the concurrent liat of legislation,. 
which cannot await much longer? 

The Honourable Sir .Tames Grigg: A good many of the Provinciat Gov-
ernments have in their budgets made proposals in this concurrent field of 
legislation. 

Mr. S. Satyamurtt: I am asking whether the Government of India will 
come to an understanding with them so that there may not be surIJrises 
sprung upon them by reference to the Federal Court, and all sorts of last 
minute surprises. 

The Bonourable Sir .Tames Grill: If the Honourable ~  me:l1lS 
that as regards any action whieh Government may wish to take in this 
affair, the Provinces should get due warning, I entirely agree with that. 
But I hope the Honourable ~  will not infer from that anything 
more than what I have said. ~  general position is that the matter is 
being studied. Beyond that I cannot say anything . 
• 

1Ir. B. Sat),amurtt: May I ask whether Government will .explore aU 
the possibilities of coming to ",n understanding with the Provmcial Gov-
ernments, before resorting to courts of lnw? . 
The Honourable Sir Jamea Grtgg: 'fhat goes very much further, and 

I would prefer to take refuge in my general answer that I cannot add 
anything to my earlier statements. 

Kr. It. SaIlthanam: Will the Honourable ~  consider the desir-
ability of including a note on the budgets of the provinces in the explana. 
tory memorandum to the Central Budget 80 that we may be aware of the 
implications of provincial finance? 

The Honourable Bir .Tamea Grigg: If the Honourable Member will 
oonsidAr the times when the various provincial budgets are presented in 
relation to the time of the Central budget, he will find that it is not a 
practicable suggestion. 

1Ir. It. Santhanam: I am referring to previous year's budgets of the 
provinces. I am not asking for a note for the next year's budget. 

'!"he Honourable Sir 'amea Grice: I will pass on that suggestion to' 
my successor. 

Prof. ' •• &.. B&nga: Is there a possibility of bringing about thisflort 
of understanding between the Centre and Provinees by convening a con· 
ference of Financial ~  also? ' 

The Honourable Sir .Tamea Grla: I answered that question in t.he 
statement' which I made in the ~ the other day. 

PlOt ••• G. JtaDp: When i. t.he next Financial Minister's conference'? 

The HODOUl'able Sir .Tamea Grill: Not within the next ten days. 

FOBIIIGltBB8 m INDIA, 
1808. ·1Ir. S. Sat1&m.1litt:Will the Honourable the Home 'Member 

please state: 

(a) the number of foreigners who entered India sincelst ~ 
, laat year; '< ' ',:', 
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(b) whether Government have any information as to the ~ 

where these foreigners are working now and the nature of 
their employment; 

(c) whether any propagandQ is being carried on by ~  foreigners 
on behalf of the foreign Governments; 

(d) whether Government hav6any means of watching that propa-
ganda; aud 

(e) whether Government propose to take any steps in this direc-
tion? 

The Honourable SIrBegiDi.ld KaxweU: (a) I am endeavouring to obtain 
information on this point. 
(b) No. I would refer the Honourable Member to my reply to parts 

(b) and (e) of his starred question No. 1056 given on the 15th March, 
1939. 

(c), (d) and (e). I would refer the Honourable Member to my reply 
to Mr. Manu Subedar's starred question No. 1165 on the 18th March, 
1939, and to the supplementary questions arising therefrom. 
Kr. Badrl Dut' Pande: Is it a fact that; there are Nazi organisations 

and Fascist organisatiolls also in Indin which are doing pt'Opaganda work 
and distributing literature? 

The . HODouralM Sir :Reginald llUwell: Yes. 

Kr. S. SatY&lDurtt: My Honourable friend is very cautious in giving 
his answer which 1 appreciate. I merely want to know whether Gov. 
ernment have Gny adequate means to watch the propaganda and take steps 
to check it, if they consider it necessary. 

The Honourable Sir :Reginald .azwell: Certainly, Government have 
adequate means of watching it. If the Honourable Member has any inter-
est in the question, I can give him oertain information privately which I 
would not like t,o give publicly. 

Kr. S. S&tyamurti: I am not asking about the information. I want 
to know, so that the House may be satisfied. that Government have 
adequat.e means in their possession of watching and controlling and 
'Jhecking this propag'a.nila by foreigners in this country, on behalf of foreign 
Governments. 

The Honourable Sir ltegln&ld Kazwell: I consider that Govemm·mt 
have adequate means. 

1Ir. II. Thlrum&1a ltao: Is it a fact that the Havero-Trading Company 
is one of the principal centres for German propaganda in this country? 
The Honourable Btr lt8llD&ld Kowell: I caD not answer that question 

without notice. . 

RBNJDW AI. 01' GOVBll.lOdlil'l' sJJ<iumTms. 
U307. *Ill. S. Satyamurtl: Will the Honourable the Finance Member 

please state: 

(8) whether the Government of India have been addressed by the 
IndiaD Merchants Chamber, Bombay. regarding the renewal 
of Government securities; .• 

t .lnawer to tbis queltion laid on the tahle, tbe questioner baving ~  hl:a quota. .  . 
• 
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(b) wit.h l'oforepce to the' recent decision of the Privy Council, 
reported in 65 Indian Appeals, Secretary of State 11"1811., the 
Bank of India, ~  whether Government have consi-
dered the recommendations of the Indian Merchants 
Chamber, Bombay, that Government should bring forward 
at an early date legisla.tion lor arnendingor modifying the 
Tndiall Securities Act, 1920, by definitely laying down that 
beyond section 21 of the Act, which provides for inGemnity, 
there iR no right of implied or any ~  which is sought 
to be. S,iven to Gov.ernment under the aforesaid decision of 
the Privy Council; and 

to) whether GOV8ttlment propose toO grant the If-questa.nd brinS up 
. I suitable legislaUiion; if not, why not? , 

TILe Bcmourable Sir .Jam .. Gria: (0) Yes. 

(b) Yes. 

(0) N9. Government do not consider that the auggestion made by 
tDe, Indian Merch&nts' Chamber would be helpfui as, if adopted, it' would 
involve a change in procedure which would operate to the serious dis-
advantage of small investors. The reasoIlS for Government's decision Ilre 
set out in their reply t.o the 'Indian Merchants' Cbambs, & copy 'of wflich 
ja being, placed on the table. 

No. D./l724-F. 

GOVERNMENT OF INDIA .. 

New lJdlU, the 10th Mm-ch, 1911 

.:'1'8IIl 

H. A. C. Gill, Eaquire, I.C.S., 

Deputy Secretaruto tAe Gouer/lme"t 01 India. 

To 

The Secretary, 

lrwlitm MercAanf.' Chamber, nom.bay. 

~  ~  0/ lTove,rame7Jt ~  

Sir, 

I am directed to I·tlply to thtl repreaentation on thtl above .ubjllCt COIJUiD8d iR; ~  

letter, NG. 470, dated the 22nd ,Febl'u .. ·y, 1939. 

2. GovenurulIlt', opinion. &I 'nPt:da the legal,. poRtion o! que.ed Government 
p'romil8Ory note. having been confirmed by the,.Judicial Committ.Qe, of the Privy Council 
It dqel! not. appear that. ap'y \Uleful purpll8e wonlcl l:Ie served by further dilCUASion 
~ U. ,X .. m to invite your ~  attention ~ the alllwer given bi'tlle l;Iouollr-
able the Finance Memher to a question by Mr. Manu 8abedar on thil lubject. 'in the 
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s.elWatJV' Aaaembly on the 18t,h Felmiary Jaat. Govemment cattnot accept 1\ 'poSlili!JJI 
where they would aAwne full liability in relpect of notel which had been renewod, 
and atllent.ion .is invited to the following extract from the Honourable Member's 
~  

"This (the issue of a new note free from any defect. in the old one). howe .... r. 
dOlI pot mean. that. t,he pal'ty who. hu endol'8lld ~ old ~  on to 00V3rM-
ment will not contl1lU"8 to be subJect to the or.hnl1ry lIablhty of a J.arty 
w]lo has passed on a negotiable ~ with a ~  title or ~  
t.itle at aU, and Government naturally retam the ordmary right. to dalJll 
against such a party. It is quite obvious that Government coatd not 
accept a position where they would assume fun liability in respect of ncb 
notes &I this would open the way to e1rtensive malpractice and collusion. to 

The point which requires emphaais in ~  with the. ~  of ),0\11' 
<lhamber is that if Government. were to forgo their right of action agamlt a I''.llder 
· ... ho aoquire title through a forged eadorsement the way would be opened for the 
·p1aet.ice of ·frauda on a widespread scale with uo right of r('('overy open to Govern· 

~ Qevel'BDl8llt are. iu elfect, asud to gllarantee the validity of all endorsement. 
on GoYerom8Dt Pl'Omill8Ory Notes which are accepted for renewal. III practice. the 
Public Debt OftiC!lB are clearly not in a position to Wlrify the ~  of aD 
_doraemeDtl. To do 10 they would, inteT olio, have to keep I·pcord. of the .pecimen 
R!lnatUHII of all parti.. who are likely to be endorsers of Government PromiB80ry 
Noi.ell; this is obviously impoIBiblc. All that they &lI& in a pOIition to do ill the 
'IIIajority of casel iB to verify that t.ho endorsements are 'P"ama fllcit! in order ani 
;after doing so Governmflnt are prepared to iaBue a new note free from my d.feota 
.iu the old one. In so doing. Government  rely on the rillht. inherent in a negotiable 
instrument in the form of a promi8.or;v not .... of action agaillit any holder who 6C')nired 
the old note through a fraudulent endorsement .. 

3. ~ oannot, t.Mreforl!, rMi1e bom the po.ition which !.hey hl&ve take. 
'IlP as indicated in the Honour.We the Finance Member'. an.wer and, therelore, if 
tl:ie luggeltioll made by  your Chamber were adopted, Government would be ~  
in ~  to maintain the protection which th."y enjoy at prestlnt and which they 
·c(\nslder to be euential, to require an indemnity to be giv£'D in respect of every 

~  . of a Government ~  Note. This they do IIot consider a practical 
proposition. In the firlt place, It would be. from the point of view of a holder of 
{w,!,ern?Dent Promilsory Note., no improvement on t.he existing po!ition; and aecondly, 
"hlle In t.be caae of lal'ge dealer. in Government securities. Buch al hanks and 

~ oomp!1uies. it would be possible for them to arrallge for a continuing 
gooeral mdemnity, instead of a aeplII'ate indemnity in l'espect of each note renewed, 
it wou1d be all IIndoubted hardship and diaad\'antage to 8mall holden who would b. 
put to the trGllble and. expellse, 01\ (lach. renewal, of obtainillg an indemnit,' . .,.ti •. 
factory to c(lOvemtnimt. . 

4. It remainl, therefore, only to examine Il'om a practical poiut of V·MW th41 ~ 
reaultiug from the el\lcidation of the question of liability by the Privy Councd 
judgment. Govemment are of opinion tbat the diftlcolties, if indeed .\lch exist· 
in practice. have been grntly exaggerated'. The praaticaJ' .tepa whiall a pu",haaer 01 
GoV41rnment PromislOry Note. oan take to protect hil1l8elf wem indicated in the reply 
of the Honourable the Finance Kember to the question in tbe AlB8mbly to which. 
reference haa been made abovl'. I quote below the relevant portion I 

"The remedy in the handa of Ban'u aud odler deale.. .tao lMIIIIIi plain. They 
llhould, as in the cue of other ~  take ~  
preeavtion. that tbe previou. endor_ is a.party of atauding or one 
known to them, and inaist in other (,aBe" if there is any element of ,lnubt, 
that the script should be renewed before they take it, in which calC they 
will be fal1y pJlOtected 110 long as thev take the aimple pnle8l1t.ioll of 
aaWy!ng tllem8elves that iJIIlparty selling them the note is the actual 
party 111 favour of whom the note waa renewed." 

. 5. ,.It bu . beau pointedollt . that the ~ ~  in C&888 l!heJ'f. the 
pure1iMef dt Government l"i'omillOl'1 Notl!s is in c10libt 'itn f!M;lve Imdlliip _aul8 
it will p1'P.vent "over·the·counter" purch_ of eecnJ'ritiell frcitb ankt.OWIi "lWtiea by 
dealers. This, however, i, a difBculty inherent in "ho particular form of aellUrity 
which Hu.wevell tbe· f/'IIIIt.eIit. ",",arity· in tnal.. 11k., the SMemmeut pTOmi.aory 
Ilote. The only torm 01 aeeurity wbich is suitable for auch 'over·the-counter· dealinR8 
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with unknown parii.. i. obviously a fully negotiable instrument payable to bearer' 
where ownership paues by delivery ap;ainst paymllDt. Government bve in the past. 
DlAde bearer bondi, which conform to these requirements, available in 1'8IIpeot, of 10111 .. 
of their loans, and in fact luch bonds are now obtainable in respect of the 3i per crnt. 
Paper and ijle 6 per cent. 1945·55 (tax·free) loan. There has, however, heeu DO' 
demand for thi. form of aecurity for maoy yearB' and it is for this re&Bon ~  bearer 
hondB have not been made available in respect of subsequpnt Government 10anR. The-
rl:uon for the lack of popularity is undoubtedly the difficulty of keeping lueh bearer-
document. in safe custody and the riRk and trouble attendant on arawing interest;-
the advantage which they enjoy from rt!!ldy negotiability is obviously a disadvn.n1.age-
from the point of view of safe keeping. If, however, a genuine demand for bearer-
aecurities were in evidence on a reasonable scale Government would be willing to give-
ocnsideration to the question of making this form of security generally, available. 
Ii. Another form of security which is free from the difficulties as regaruR fraudulent. 

E'ndorsement inherent in the Government Promisaory No!\" il the Stock Oertificate. 
As was indicated by the Honourable the Finance MemberJn an answer to a further-
question in the A!semhly recently, steps h!!..ve been takElR from time to time to-
encourage the use of t,his form of security in plaee of the promillOry note because 
c;f the advantages which attach to it by reaIJon of the fact -that every traDsfer or 
ownership must be regiRtered at a Public Debt Office and each separate t.ransf •• r ii, 
tnerefore. lubject. to detailed scrutiny. It is evident. however, from the poor ~  
... hich followed fN,m Government's efforts to popularise Stock Certificat.e8 that ~ 

ordinary investor prpfel'8 to retain his I'ecurity in a form transferable witbout T!'Sort 
to the Public Debt Office. Stock Certifll'ates are available in reBpeot of 0.11 O·ovem· 
ment loana but. their nae ia, of cour!e. a matter entirely for hold!',.., and apart from 
hringing the ~  of t.hiB form of llecurity to the not.iee of t,he public. which hal 
already been done, it is difficult to Ree what further stepa can bl' taken bv Govern'· 
mtnt to popularise t.heir use. • 

7. In conclusion, J am to Ray t.hat. thoUl/:h Government do not consider the RUgl1;'3S-
tinn of yonI' Chamber to bl' a pract,ioabte one for the realOns which have been indicatOld. 
they are anxiouB to do anyt,hinll in their power to improve the marketabilitv of ~  

11('( nritieR consistent with safell11ardinl1; thp interest.s of the revenue Bnd would "V('traml" 
any practicalJle ~  with Nlfard to nltl''l'nlltive fonn8 of ~  

I haVEl the honour to 11<0. 

Sir. 

Your most obedient ~  

H. A. C. GILL, 
Deputy Beeretarll to th,/! G011t.rnment ('/ I lillifl'.. 

OvEBTlM1!l AND HOLIDAY ALLOW.d'OB8 PAID tnmEB "CuSTOHs". 

1808. *JIr. T. S. AviDaahiUngam Chattlar: Will the Honourable the-
Finance Member state: 

(8) the amount paid as overtime and holiday allowances under the 
heRd 'Customs' in t.he last financial year; and 

(b) under what circumstances these allowances are paid, and .to. 
whom? 

Thtl Honourable Sir lames Gdgg: (8) The Honourable ]4ember is 
1'eferred to t.be Demands for Grants for the year lQSQ-40-Demand No.1 
CustonlS,-8e6 Customs charges at t.he Ports--A8 Overtime and Holiday 
Allowances. 
(b) The allowances are paid in accordance with the rules prescribed' 

fnr the purpose to the Customs staff for duty performed overtime and on 
holidays 

JIr. T. S. AviDUblJlul&. Chettl&r: The Honourable Member's answer 
to part (b) simply repeats the question: 

.. under what "iroumlJianee. theae allowance. are paid aDd to wl!QJD" r 



STARRED QUlhlTIONS AND ANSWERS. 2761 

fte Honourable Sir lames Grigg: Overtime ~  holiday pay. 

Mr. PreIldea, (The Honourable Sir Abdur Rahim): The Honourable 
Member says there are certain rules and, according to theBe rules, the 
allowances are paid. 

CONTBIBUTIONS AND DONATIONS PAID UNDb "CuSTOMS ". 

lS09. -Mr. T. S. AvlDublJlulam Ohettlar: Will the Honourable the 
Finance Member state: 

(11) what is the total amount paid under • Customs , under the head 
of Grant-in-aid, contributions and donations; 

(b) to whom these are paid generally, and whether there are any 
rules guiding this expenditure; and 

(c) how these amounts have been spent in the last financial year? 

'I'h HOIlouratQ Sir lames Grill: (a) The total for 1987·88 was 
Rs. 60,000. 
(b) Payment,s are generally made to insHtutioDs concerned with the 

welfare of seamen and of Customs stoffs ill accordance with long estab-
lished practice ahd in the light of the p:-inciples enunciated by the 
Standing Finance Committee in 1980. 
(c) A statement showing the nomes of the institutions to whom pay-

ments were made in 1937-88 is placed on the table. 

~ ""owing ~ "amu oJ iMtitution6 to whom paymenU wert-fMds in. 198'1·84. 

Bombay. 

Sind 

IIadJu . 

Prince of Wales Seamen's Institute. .  • 
Preventive Sarvioo Club and Customs Athletic Club 
LoaDII and Grants Fund. . 
Recreation Club anll Reading Room 
Indian Sailors' Home 

Customs Recreation Club. .  .  .  . 
Sind Provincial Branch of Red CI"OIIII Society (Mater. 
nity and Child Welfat't' Centre) •  .  •  • 
Mollineh Memorial Beamen'tl Belt. . 
Civil Ha.pital Aid and Nursing AlRoolation 

R •. 
2,400-
11,700-
1,800 
1,000 
8,200 

18,1100 

2,000 

800 
M!) 

1,300 

f,fOO 

SPl'vice Sunday 11'_ Fund' . 0,200 
Seamlln'R Welfare Committee. . 2f,OOO 
Charitable ciiApeDll8rie" at Kiddt-rpore and BudF' 
Budge Doon .  . ~ •. • '. 300 

Custom. Reoreation Club, Calcutta 20()' 

Sunday Fee. Fund. '  _ 
CoIIto_ Re_tion Club 

Port St,.1f Club • 
~ Bonefit'l'Ud 
Cmitoq Lib......,. 

.' 

13,700 

800' 
1,000 
600' 

1,400> 
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Mr. lI'... Joshi: May I know whether the amounts paid to the 
different organisations are also mentioned in the statement? 

The HODourable Sir James Grigg: Yes. 

DEI'ENCB BULGBT ol'llmU AND JAPAN. 

1810. -Mr. Brojendra Narayan Ohaudhury: Will the Honourable the 
Finance Member please state: 

(a) with re.ference·to his statement during the., General Budget dp.s-
CUSSlon that the Defence Budget of ".Japan bore higher 
percentage to total Budget than in the Indian budget, 
whether his attention has been drawn to the following Dews 
in "Late News" column of the Hindustan Time8, dated the 
18th March, 1939: 

"Tokio, March 12. 

Japan's budget for 1939-40 amounts to 10,410 million yen anel 
includes ordinary budget of 8,694 million yen, e:x:tTaoTdinaTY 
military budget for China incident of 4,605 million yen 
and a supplementary budget for Navy and War Ministries 
of 910 millions.-Reuter." 

(b) whether according to his information the above figures are 
correct; . 

(c) in his. ~~  referred to in part (a.), whether he compared 
. ~ mihtary expenditure of India with ordinary military 
expenditure of Japan, or the ~  military expenditure 
of India with extraordinary military expenditure of Japan; 
and 

(d) whether the analysis given in theexptllnatory memorandum on 
the Budget-that for 1989-40 net tax revenue is 67.84 crores; 
net Defence expenditure is ·45'18 and expenditure fcr 
Defence Department is 6'61 is absolutely correct, and works 
up t.he percentage of total net expenditure for Defence 
purposes to net tax re\·eQ.ue to about 80 per cent.? 

The Honourable Sir lames Grigg: (a) to (c). The remark that I made 
was to the effect that Japan sJ)end'R more than 50 per cent .. of her income 
'On her defence budget; and what I had in mind WQS the fact that in the 
budget estimate of 1988-89. as reported by the Statesman's Year Book, 
military expenditure exclusive of appropriations for the war in China 
amounted to over 57 per cent. of t'herevenue. The figures in the Reuter's 
mesSAge which I am not in R position to verify, give neither the income. 
nor the ordinary military budget nor yet the total military eXTlendit'lre 
~  are therefore irrelevant from the point of view of my remark. 

(d) The filnlres quoted from the ~  ~  are correct 
exeept that the expenditure on the ~  De-pamnent is Re. 6'68 lacs 
aJJd not lts. 6'61 crores. But if I may say so, it is somewhat pointless 
to work out the proportion which military expenditure bears to a part of 
the total revenue. . 



MESSAGE FROM H. E. THE VICEROY AND GOVEUNOR GENERAl., 

Mr. President (The Honourahle Sir ·l.bdur }{ahirn): The Chair has 
to inform the House that it has received a Message from His ~  

the Viceroy and Governor General: 

"In pUT8UaftCC of tTte prod,ioM 01 ,ltb.,ection (1) 01 ,ection 67B 01 tAs i?o'Jcrn-
",ent 01 India Act, aa ,et out in tTte Ninth Schedule to tl,p. GotJemment of IndIa Act, 
1!185, 1, VictOT Altzander 101/n, }Jmqtlu3 01 Li,.lifhgfllo, do Tecommend to ~  

~  A"Il"'Wy that it do ~  the lIill to (iz IAe d11ty (In ,alt fIIlZ1Iufact'IrClI In, 
OT imported by lanll info, certain parts of llriti.h I,,(lia, to 'tIar!! ~  inciden.ee (Ind rate 
of tZci8e duty on khandsari It/gar lel'iable under the Sugar (Ezcll/II Duty) .1et, ~  
en raTy ceTtain dulie, let"iable u"deT tTtt I"dian Tariff Act, 1934, to ji:z mDT.llnfl1/i 
rot., 01 f1O,tage under the India1l P03t Office. .4d, 1898, and t,o liz ratN Of illt:llme·/nz 
",.J lIuper-f.a:t!, i" the lorm hereto ~  

LINLlTHGOlV, 

NEW DELHI; 

']''',. 15th Marell, 19.'9. 

THE INDIAN FINANCE BILL-oontd. 

1Ir .•• I. at)' (Berar: Non-MuhllJ1lmadan): Sir, before the recom-
mended Bill is proceeded with, I want to raise a point of order. On the 
order paper the subject noted is the further consideration of thA Finance 
Bill which obviously means the old Bill which we considered till yesterday. 
There is no l"cference whatsoever to any motion with regard to a recom-
mended Bill to be made today. I, therefore, submit that the House is 
entitlen to have due notice before any motion with regard to tft;. Bill if; 
made. 

Mr. Pnlideat (The Honourable Sir Abdllr Rahim): The Chair thinks 
this is in fl.ccordance with the practice that has alway" p"evailed in this 
House . 

.. X. S. AD'1: Th4t w.a,s because 11O objeotion wa. rai.ed. Rut 
when ~  is taken, the p.oiDtl of Older has to be decided. 

~ Pr.eIklaat. (The Honourable Sir Abdul' Rahim) : If it were II 
matter of l'elll inconvenience to the Hou.ae, the Cham wouldoertain{y con-
sider the A\l$tgeatWn made by the IIoaourahJ-e Member. But it is practi-
cally the old Dill whieh is DOW sought to be paesd in the reoommenrleif 
form; and. in acoordance with the prevalent praciioe of 1Ihifl Houee, the 
Chair. lias rend Gut what the reeommendatAon of the Govemor General i •. 
The next item in the agenda i. that the Finance Member has to move-
thl\t the· Bill be pAssed. 

~ 'JhaovabI. 8tr ,.. .. CJrtg (Finance Member;: The next Iltage-
is that I shall move the amendments ~ to bring the old Bill into 
conformit.y with the recommended Bill. 

• (2763) 
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111'. PrtIt4.nt erhe Honourable Sir Abdur Rahim): The Chair takes 
it that copies of amendments have been circulated already. (Vo:·O.f. 0/ 
"Just now. '1 
The Honourable Sir lamea GriU: .. Sir, I presume it would be in 

accordallce  with practice to move amendment No. 3 first which is the 
first operative amendment, and not the amendments to the long title 
and preamble. 

Kr. Pr8l1deDt (The Honourable Sir Abdur Rahim): Yea. 

TIle JIODourable Sir .Tam.. Grill·: Sir, I move: 
"That in e)ause 2 of the Hill, after the words 'one rl1f1ee' the worda 'and four 

annas' be inserted." 

This amendment is to rest,ore the salt duty to its old figure. Perhaps 
I may say a few words about the form in which the 'recommended Bill 
appeara and explain to the House that the only Member who has dr'lWll 
a horse in this sweepstake is my Honourable friend, Mr. Sri Prakasa. 
Otherwise, the Bill is in the original form save for the two official aml3nd· 
ments which were carried yesterday. Sir, I move. 

IIr. President (The Honourable Sir Abdur Hahim) : Amendment 
moved. 
"Th3t in clause 2 of the Bill, after the words 'one rupee' .. he words 'and f(,ur 

annaa' be inserted." 

Mr, Stl Prakua (Allahabad and Jhansi ·Divisions: Non-Mubammadun 
Rural) : Sir, I do Jlot understand the situation, and I should  like your 
assistance iII understanding it. The Bill has been recommended by His 
Exoellency the Governor General to be passed in this form. Then, where 
is the necessity of any amendment.? It may be taken as an indivisible 
whole. 

Kr. Pretldent (The Honourable Sir Abdur Rahim) Of course, it has to 
be done, otherwise the Bill will not be passed in the forIO recommended. 
That is the practice, and the Chair thinks it is reasonable. It is quite 
possible,;,-.the Chair dOes ·not know,-that the House inay accept the 
amendments or SOrDe of them. 

Mr. S. Satyamurtt (Madras City: Non-Muhammadan Urban): Sir, no 
doubt, this practice has gone on for four. years, and this is the fifth yeaT, 
and the Honourable the Finance Member may go to his country with the 
satisfaction that all his Finance Bills have been rejected by this House 
and he has had the unique record of governing this. country by certified 
Fina'llce Bill$ for five years in succession. I make a present of that to 
him, to go and exchange bis thoughts with the Chancellor of the Exchequer 
and with the Mlnisileri in' England &nd· tell them that, whereas they have 
got to take the coWieilt af' the House of Commons, ~  was going from· a 
country where ·be· had no use for the Legislature and where. he had got a 
person whose signature· was ready for whatever he had got, and that' he 
had been able to get the Finance Bill recommended and certified year 
after year for five years. It does seem to me, Sir, that  that iR not a 
position to which this House should be reduced year after year.. 1 do ~  

tI:>.ink it is right for the Honourable thE! .Fiaance.Member ~ O\oS8 hi. ,mind 
to all suggestions and to say, "I know what is good for : this rountry; 
nobody else does. What I do not Iptow is not worth knowing, and. 
therefore, take it or leave it". . 
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Yesterday, my Honourable friend, Sir Cowasji Jehangir, with an en-
thusiasm and' confidence worthy of R better CAUSE!, played on the ~ 

"spirit of the constitution" and made a very spirited appeal to the Finance 
Member to act according to the spirit of the constitution. The appeal fell 
AS usual on deaf ears; the Finance Member would not listen to the a.ppeal. 
And Sir Cow8sji Jehangir mude 11 sporting offer. He said, "You say that 
this is the budget, and this is the money you' have got. For God's sake, 
-say, you can spare 50 or 60 or 70 ls'khs and leave it to this HOWIe to 
decide to which relief that money mBy be nllotted". It muy be the half-
anna postcard, it may be the salt duty, or it may be the particular amend· 
ment he wa'& moving. The FinAnce Member said, "I have no money and, 
-even if I haa, this is the last purpose for which l would earmark that 
money". He will find many Honourable Members of this House ~  

with Iiim that if there is only 50 lakhs the first claim On that 50 lakhs will 
go either for the half-anna postcard or for the reduction of the soU duty 
and not for relief towards super-tax payers. But the attitude of the Fin-
ance ~  is this: "I will not give you the half-anna postcard, I will 
not give you any reduction of the salt duty, I will give no relief whatever 
in any direction". Now, Sir, it seems to me that this attitude of non-
co-operation .is undoubtedly a sincere form of flattery to us who are always 
blamed by Government for practising non-violent non-co-operation against 
t.hem. But today the boot is on the other leg. The Finance Member and 
his Government ure practising non-co-operation,-I will not ss:y non-
violent because once this Bill becomes law by the certificate of the Gov-
ernor General, there will be all the weapons of His Majesty's Government 
and the army and the navy and the air force to collect these taxes. There-
fore, it is violent non-co-operation practised with this House and with the 
people who elected us to this House and whom we represent. 

On the merits of this question, I should like to know from the Hon-
ourable the Finance Member or anybody who call speak on behalf of 
Oovernment whether Govemmant considered this question between the 
votes of· this House yesterday evening and this morning, and why they 
came to the conclusion that .. they could not. accept ony tlingle amendment. 
ImuBt confess to a feeling of amazement at the rapidity with which these 
thiftgB go in Delhi. When it is a quest.ion of giving some relief to the tax-
payer or of r£;dressing some grievance, many months elaIlse and sometimes, 
;veBrs elapse ond, nothing happens. When it is ~ question of l'6jectiug thd 
votes of this House and reeornmending It Bill, it ill done within 12 hours. 
It was ouly yesterday after Five or quarter past Five that tllis House 
fulished tho consideration of this Bill. May I know when the Governor 
General applied his mind to· this, when he had the proceedings of this 
House before him, when he considered the a,.gumellts for these various 
:amendments? And 10 and behold. at eleven o'clock in the morning we 
are' getting a PIlnted document.. I do not know when,it was sent to the 
preas, who sent it to the press. who corrected the proof, when the proof 
was received and passed and struck off. It does seem to me it iH too milch 
<da joke. I suggest that even the Finl&nce Member must trent this HOllse 
a liUla more seriously. . .'. 

lir Muhammad l'&IIlba lDlaa (Agrs Division: )luhammadan Rural): 
From· midnight up to this time is eleven hours. 

Mr •. I. IaQ'UD..nt: My Honourable friend, Sir Muhammad Yamin 
Rhsn, says tJ1at from midnight up to now i8 eleven hours. Probably he 
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~  S. Satyumurti.] 
works aitel' midnight. I do not. Tberefore, I suggest that the way in 
which the amendments of this House are treated shows that the Govern-
ment do not pay us even the courtes.v of Considering the amendments and 
t.he argument. in fav/)u..-of tbe liUllep.dments:. and they have .entthis re-
oommendation 10 liS flll'odly 8S it \\"IIS. eX'.'('Ipt.ing one small concees'on to 
my friend, Mr. Sri PrakaS&', to which the Finance Member made reference. 
~  doubt the Rules and Standing Orders governing this ruatter and the· 
"Iection of the Act of 1919 leave room for ambiguity. I once argued the 
matter elaborately before you some four years ago and the matter was. 
coneluded by YO\lr "uling .t .,that time, a.nd 'ever since it has, as it were, 
been under a sentence ofdeoth; nnd there is no use arguing the position, 
again; for the position under the Ar.t of 1985 may,be entirely different so 
Cur as this matter is concerned. But on this paFt;icWar amendment which 
my Honourable friend is moving, namely, that the salt..duty sluooll be raised 
/igain to Rs. 1-4-0 a maund and not. reduced to one ru.pee, mRy I know why 
the Govemment have come to the same conclusion again? Have they 
considered the arguments advanced by my Honourable friend, Mr. Anan-
I;has:lyanam Ayyangar, who moved the amendment and who made the' 
point, which I submit is unanswerable, that the effect of the aeceptance of 
the amendment by the House and ~  Government will simply mean 
t.hat the surcharge on \he salt tax levied some years ago will be removed? 
Surcharges are emergency taxation. My Honourable friend's predecessor 
said 80 in this House-that all these surcharges are being levied in order 
to meet a'll emergenoy. The suroburge on the income-tax hall gone, al-
though the new slab system restores it more. or less, but, undoubttldly. the 
surcharge h8·s gone. I should like to know wlaat argwnents the Government. 
can advance or have ~ themselves, to justify the continuance of 
this surcharge on the salt tax alone, which is the pOOr man's nrti(·le. They 
have oolid nothing on that matter. 

Then, on the question of the avel'8ge consumption of salt in this oount.ry, 
it is well-known that it is much below what it· is in other cOlmtries, espe-
cially England; Rnd J think the health of thE' fisHon as a whole and of its 
cattle will eonsiderably impmve, if thel't! is increAsed c()Osumption of salt 
in this ('ounm-y; nnd the flgllrt's "f taxllbiotl of salt. cOlllpared with the 
consumptiOn of salt hy the people, reveal 0. ve'ty signifieant story, that 
when the tax goes up the consumption goes down, and when the tax goetJ 
dow:n the consumption goes up. I think it is a human argument which 
must be accepted by all sections of this House. Of COU1'se, my Honourablo 
friend says there will be 8 1088 of Rs. 176 lakhs or "Ra. 160 lakhs, if this. 
IImelldment is accepted; Assuming it is so. if, seems to me that the ~
ei'nment must re-examine the position. Apart from actually meeting the 
deficit, my Honourable friend must have some good arguments &8 Bgaimt 
the arguments advo.'aced from almost every secn.ion of the House, 'hat the-
deficit so-called is not n real de(ieit. that income estimates ha,'e been uncHr-
estimated, especially under sugar. On income-tax the FinaDee Member has 
practically to admit that the l'eTtm1te is likely to be more: of Cout'lI8 he 
advanced an argument which is conclusive for this yellt', namely, that any 
increase in income-tax receipts will go to the provinces, and will not accrue-
to the eentral exchequer. I admit that. Butt, umler Itllg&-r; Tthio.a atit.e-
ment was made by more than one expert in this House,--experi; in tIhe 
Rense of knowing of what he is talkingabout,-tb8t. the l'Menve ~  

SI,\g&l' is uader-esHll'1ated. Therefore, the Finance Memher milS!. hay .. 
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. 'v 
~  compliment to this House of arguing with the House, and trying 
to. convince it that its estimate under, sugar is not' oorrect a.nd thnt his 
,eitjmate is ~  B;e has not done so . 
. Moreover, I want to repeat what I said ,jn the course of my speech on 

tht, :Finance ~ I .do not see whJ tqe F4lance Member ~  be 10 
~  ~ deficit ~  11ubltc bodies should mot ~  of ~  

~  . ~  .a.U,i.he creAit of this co\U1try .is in the four hUJUlred million 
neartsUl'ld bNins and people of this cQuotry; and, 10, long 88, God gives tJ8 
lhlilt man power in this 09untry, Q Government. ~ ~ .»e too much 
afraid of buvi.JJ.g a Bmtlll deficit. ,All this talk ~ .credit of the Gov-
~  ~  by II. IJ'lll.Iill, deficit.is ~  , l.t does ",eeUl to me 
thall, apart frqJn mere teohni:calbudget orthodoxy ,which ,somehow W/U1t. 
t(l see tqe ~ -it! .balanced ~ ~  ~  ,fl!I$Y ~  next Jear,. I 
sub!llit that the Finance Member,has,not.conlJidered.tbe serious allegations 
ma:de from more thOll. ~ Quarter of t;bil House ~  he has UlDder-esti-

~  his revenue, ~  ~  ,the ~~~ is upt ~  materialise at 
~  1:101111 thore is no Ileed 'for all thi.a ~  ~  ~  seems 
to me ~ mllnner in which ~  HODOllrable, ~ Fi.wJ.nce ~
bel' cornes to this ~  throws this Bill at us ~  and Rays: •• I 
h.ilve llothi,ng to say. This is .the original Bill, and,therefore, you eithet' 
puss it or do not ~  it." It does seem to me that.the vote of this Hou8e 

~  be ~  to ,go pn ',argtunents .. qfjl. ~  nnd ,on cqunter-
-arglimellta ~  ~ ~ of t4qse cQ,D.vietions. ~  ~ ~  the 
Fiuance Melll.ber ~  iol' granted that tbe vote .of tlle HOUije i", going to 
~ ~  biml aD,d that hehaB ~ a .reserv.e pOwer ~ 4e ~  
A,fter all, . even. ~  you are aure of ypur ,..power in the ultimate resort, 

~  ~  ~~  ~ ~ to. the ;HoIl-
o\U'ubli:: ¥ember ... ~  n ~ ,noJlQUljIloQle ~~  .wants 
til interrupt me, he ~  get up and 8Uy what he wants to say. t suggest 
that the ~  in wpich . .this. I;IQU(:Ie., ~  year ~~  ~  on III ~  
menpfld ~  js Jel!r8 ,than fail'. or evep ~  thi8 ,HouBe. M;y Xiqn-

~  ;£ri.en<l must .u:rgue \.Vhy he luoves this amendment, and why tlie 
Bm ,ou,ght Jp be PBMed. in the ~ fornl.:. ::u ~  ,PrQvijle ~  ~  
OqY:'·'·)()l· ~~ ~ ~  eil,d,s)t,; ~ ~ js ~  ~ ~  B!it the ~  
~  that, ~  ~ ~ ~~  paij .. gQt.w be done ~ thls 
HOl.lrie ~~  ·he UfI.,1 (:,Cl''tif,y,' tllc Bib .. This js the ('ltiut;ie under which the 
Governor ~  ,haia acted: , . 
. ":where dudng ~  ,PIUII&(fe of a  . Bitt in tit. ·:en-blll' the ,U.VIll'.q'" Uellrra.l 

~  It re\XllOmeJldutiol! in relij>ect. therllof, BAd any claUIle of. the Bill ha.· heeu 
.agreed to, or any ameridment has belen made, iii & forin ~  W'ith the' fo'Hit 
recommended, the member in charge of the Bill may move any ~ whieh, if 
.accepted, would bring tbe Bill into the form fl'COIDDIended.". 

It ~ after he me.kes this. !!1otioa .nd sf tier ~ ·Hotl8e refu..to 
aooept tha-t ~ ~  that the .Governor (}efteral .can Hereiaehis pQwe1' 
UD&er section 67B of ~  'of Iodia Aet, 19U1, whteh .profldes: 
i'WlleN_ :ett_' chiunber, Of th. fzritaft,liegil:lat1lte ·1'riu...a ~ tb irrtl1ldd, tIP 

faile to pall in a form recommended by the Governor.Qde$l -aul· Bill; ..... UO\O.rbor 
<leneral may certify that the passage of the Bill i. e8leotial for the "alety I ra.n1luillity 
or intere&tll of Britiah Iodia or any part thereof .  . ." . "." ,,' 

Therefore, the condition precedent before tbe ~~ ~  can 
'cel'tUy lany .1I\lob ~  .. ~  ~ ~ ~ for the .' .. fet, j ''''',uillity •. 'Or 

~~~  ~~~ ~ ~ ~  ,11IR-'JIIe .llMMtfail ~  ill 
the, fOfJD. ~~~  .tbed9l/MP.0I' ~  It &etDU,to ••. 1ibeIII. 
fore, a prlllimiunry proces8, tJllle88 the slJcceeding PJ;OoetM& ... .".Jse ~ 
to be as imflediate &8 the previous processes ha.ve been, that ii, the 

D 
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[Mr. S. ~  

thing is done more or less without the appli('ation of anybody-'s mind 
to it. I suggest that the Finance Member should. in fainless to him-
self and to this House and to thEl Governor General, himself have placed-
before the -BouRe his arguments in favour of hill -amendment. His 
frt.nure to do so shows that there is no argument which he can advance to 
meet the argumants advanced on the ftoor of the House, firstly, in favour 
of the reduction of the salt duty in the interests of the men, women and 
children and even eaUle in this country. Secondly, that this deficit is 
not a real deficit, that there is concealed money in the Budget, and that, 
therefore, the Government can easily afiord it, and thirdly, even if t.here-
be Il small deficit the Government need not be too anxious to cover that 
deflcit, at the expense of the poorest in this country. My friend, for five 
years now in this House and outside, has always -affected his coneern of 
the poorest in the land which has seemed almost sineere; but again and 
again we have found that when it came to a matter of helping the poor in 
order that they may live better lives in this country, my friend's passion for 
the poor pas become a fiction and hals eeased to be a fact. On the question 
of salt, I think, public opinion in this country and ~  has always held 
that salt is a necessity which ought not to be taxed. I am one of those 
who heliflve that the vices or necessitie1! of the peol/le ought not to be tax-
ed, and th"t the Government ought to do without ta'Xation on such neces-
I'ities or vices. Whether we can do so with regard to vices or not may be 
somewhat open to doubt, but I have no doubt in my own mind whatever 
t,hat no popular Oovernment at the Centre,-I am not talking of Congress 
Governments particularly ~  popular Government at the Centre 
caonafford to keep the salt tax at its level, and to those doubting Thomase. 
who may wonder whether the Congress will carry into practice what it 
now professes, I invite their attention to the example of the Congress -Gov-
Flrnment!'1 in the provinces who, with remarkAble Murage, nre carrying Ollt 
prohibition programmes much to the detriment of their revenues. A less 
confldent, a less brave Government. may not have faced the iSRue squarely 
SF; the Congress Governments are (Ioing. We wish them God speed in their 
~  work. But the point and the moral that I wal1t to draw for the beneflt 
of this House and the Honourable the Finance Member is. that this <;alt 
tax is doomed, and no popuJa'l' Government will keep it. Why keep it up 
again and again in order to balance the Budget as you call it, in order that 
you may go on spending 50 crores on defending, not India,-because the 
Defence Secretary has lI.umitted that India cannot defend ~  

rlefending your own interests in this (',()untry and paying these high Rnd 
fnneiful snlaries? 
Sir. it seems to me that there is no argument in favour of this amend· 

Illfmt for t.he restoration of this duty. Re!'ently,--Sir, Lord 'Halifax,· OD6A 
Viceroy and Governor General of India, said that England, wherever she 
goes, leaves thEl trail of freedom and self-Government. The Honourable-
the Finance Member is leaving 111'1 very shortly. Whl\t is the trl\il he is 
leaving behind, I do not know. 

An BOIlO1Il'able .ember: Certification. 

Mr. S. Satyamunt: I know he leaves behind him two or three pbrases-
"no monkeying with the ratio", "big business ought to be ~  "pro-
tection-ought to go". These RTf' his three contributions to t,he flnnncid 
feAture of this C!OuntTy. .  .  . 
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Mr ...... lam .. (Madras: European): Other phrases too. 

a. 8. Sa'J&lDarU: For example? 
Mr ...... lames: I won't mention them. 

An JloDoll1'&ble lIember: Silliest nonsense. 
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Mr. S. Satyamurti: I agree. but they 8.Te not parliamentary, aDd I flo 
not propose to imitate the Honourable the Finance Member's parliament;-
ary manners. .I suggest this is not the trail he ought to leave. behind. 
But it .does seem to me that even now it is not too late to take baok his 
amendment a'Dd, in consultation with Leaders of Parties, to evolve a 
Finance Bill which will give relief to the poor, and at the Bame time very 
"enrly hulance the Budget. 1 do hope ~ self-respect of this House will 
assert itself alld sny to t.he Finance Member that, although you may have 
the reserve power, the way in which you have exercised it all these five 
years and o.re exeroising it thiB year shows that you have no use for this 
HouRe at all, anq you feel that you can govern with autocratio powers, and, 
therefore, you need not take the trouble of even trying to convinoe and 
convert the House. My resentment is greatest 011 that account, iVlr. l>resi-
dent. If my friend this morning had given us his arguments and said thesEl 
Ilre the reasons in answer to the arguments advanced on the floor of. the 
House in ~  of this salt ta'X, and begged the House to reconsider the 
whole matter and vote for this Rs. 1-4-0 tax, I could hlllve understood him, 
but he haa·not chosen to do so. But it does seem to me, as he himself 
anticipated, that the verdict of the House is certain. It is going to reject 
this amendment. We know also the sequel to this Bill whioh will go to 
another plaoe, it will be oertified, and thus it will become an Act; but I 
do suggest t,hat by theSe> acts of naked autocracy the Government lire get-
t.iug no dllmge out of the people of this country. Our task here is well-
known. We have done it for some years now, Bnd we will do it BO long as 
we are here, that is, to expose continuously and relentlessly to the people 
of this country the naked autocracy of the Government. They have realis-
ed .it, they are reu:lising it quickly, and soon therewiH be a popular Gov-
ernment in these places. When that time comes, these will be ugly 
memories of an ugly autocratic past. Let Sir James Grigg take this 
memory with him tliut his actual contribution to the government of this 
country, for five years, has been to move impoBsible Finance Bills, to 
refuse to accept even the most reasonable amendments of this· House, to 
get the Bill recommended, to move amendments silently relying on auto-
cratic powers and to get his Bill certified. Sir, I do not believe that there 
hnfo been any other Finance Member of the Government who has got the 
unique record of five continuous certified Finance Bills to his credit. I 
wish Sir James Grigg the joy of his achievement. I do ask the House to 
reject this amendment and ten'Ch Sir James Grigg that his place is among 
the Hitlers of the world. 

'!'he Boaourab1. SIr .Yamea Grtu: Sir, though I have no formal right 
or rt'Jlly. r thinl, illy friend, Mr. I::!at'yumurti, would regard it as It dj,;colIl'tes.y 
on my part if I did not, with your permiflsion ~  .that of the House, make 
1\ few remarks to ena:ble me. .  .  .  . 

. IIr. PteIddeD'(The HonourableSirAbdlB Rabim): The ... HolIourable 
Member can ... y what is neoeuory by way of perIOb&I.ex.planatioD, but he 
cannot make another speech. The Honourable Member Ctfn UK bny other' 
Member of Government to reply. 

• B2 
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The question is: 

"That in clause 2 of the Bill, aftel' the words 'one rupee' the word. 'and four 
annas' be illlertc!d." ;. 

The Assembly divided: 

~ 
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Christie, Mr. W. H. J. 
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Bard .. Sit. 
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Kr. I're8ldlnt (The Honourable Sir Abdul Rahim): The certificate is in 
this form that the Assembly has failed to pass the Bill in the form recom-
mended by th, Govenwr General. 

DEMANDS FOR SUPPLEMENTAUY GRANTS IN RJ<JS.PEC'.I;'_OI!' 
UAII.WAYB. 

DIPIAIIID No. 6-A-WoRKuro EXPEN8BS--MAINTBNANCE OP STRUCTURAl, 

WQllXS. 

Mr.'!' .•. 1ulW'a Atyar (Oovenlment of India: Nominated OfIloinl): 
Sir, I move: 

"That • lupplement.ry 8um not exoeedillg Re. 22,30,000 be granted to the 
Governor O'eneraf in Council to defray the charge. which will come in courie of 
payment during the year ending thl! 31st day of March, 1939, in respect of 'Working 
EXpeDaee--Maintenance of Structural Works'." 

Xr. Pr8l1dent (The Honourable Sir Abdur Rahim): Motion move4: 
"That a 8upplement.ry Bum not exceeding RI. 22,30,000 be granted to ~ 

Govemor General in Council to defray the charges which will come in courae Of 
p!lyment during the year ending the 3bt day of March, 1939, in I't'Rpect of 'W(\rking 

~~  of Structural Works'." 

(Prof. N. G. Hanga rose in his place to move his out motion.) 

111'. PnIldat (The Honourable Sil' Abdur Rahim): The Honoutable 
Member can only reduce the demand or muse it. He cannot discuss an, 
qnestion of policy. This has been repeatt'dly laid down. 

Prof. H. G. BaDga (Gunt·ur cum Nellore: Non-Muha.mmadan RtJral) ~ 

I do not want to discuss any question of policy. 

Mr. Praldent ('l'he Honourable Sir Abdur Rahim): It is a token cut. 
The Chair takes it that the Honourable Member wants to reduce the 
amount by Hs. 100 to Rho,,' j,hllt the Government have failed to take proper 
eteps to stop floods. That cannot he discussed now. He cannot, t;6Iere-
fore, move his motion. 

Prof. II. G. :B.anp: Then, I oppose the whole demand. 

~  BroJendra lIaraya Gballclhury (Surma. Valley cum Shillong: No .... 
Muhammadan): T have got a cut motion in my name. 

Mr. PruldeDt (The HOllourable Sir Abdur Rahim): That altlO is the 
Bame thing. It cannot be moved. 

Mr ••• bathuayaam A"augar (Madras ceded Districts and Chit-
toor: Non-Mnhammadnn RUl'al): I have got a cut motion to diS('uas the 
disposal of rebated materials. I wllnt to show that theJ ought to have got 
more money, that it W&A ~  That is my contention. 

... I'rtI1dnt (The Honourable Sir Abdur Rahim): The Honourable 
Memher c&nJW)t move it. He can oppose the demand . 

• 
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Mr. B. Bt.tyamurti (Madras City: Non-MuhuIDIIladan Urban): I have 
got a ~  motion to. ~~  the Government for inaccurate budgeting: 

Mr. Prllident (The Honourable Sir Abdur 'Uahim): The· Honourable 
Mp-mbel' eannot do that. 

Prof. •• G. B&DJa: I oppose the,. grant, These two railways, the 
12 NOON. J:illl.:;tern Bengal Rail,,:ay and t}le EH.st Indian Hailway, ~  

. through B large portion of Bengal ltSelf. The East Indum 
Railwa,Y paSRes through a. large portion of Bihar, Bengal and also a port:on 
of the United Provinces and in these provinces the problem of railway 
embanlnllents and floods have received vel'," greRt\,attention in the reeent 
~~  ' 

~  ~  HonourablE: Sir Abdur ~  The Honourable 
MRJDher is raising the same question without moving ·the cut. He oanDO!. 
do it. 

Prof. K. G. Ba.Dga: I oppose it on the h'l'ound that the sum is not really 
wanted. My view is that in uaing this money for effecting repairs to 
damages cBused by floods, the Government is following a ~  polioy, 

Mr. President (The Honourable Sir Abdur Rahim): The Honourablfl 
~  cannot proceed on those lines. 

Prof. K. G. BaDIa: My view is that Government have been following 
a wrong engineering poliC'.y in C'.onstrllcting their bridges .,. 

JIr. President (The HonourRble Sir Abdur Rahim): The Honourable 
Member cannot discuss that policy now, 

Prof. •• G. Banga: I am opposing the whole grant a.nd in doing 80, 
my view is that this expenditure could easily have been Bvoided if only 
they had followed a proper  programme of ~ their bridges. 

Mr. PreIldent (The Honourable Air Ahdur Rahim): The Chair rules 
that the Honourable MambAr is out of order. He cannot discuss anything 
like that. . 

Mr. Brojendl'a .arayan Oh&udhUl1: Sir, I t,hink, it is the right of the 
House to refuse supplies when it is found that the money hal! not been 
"pent intelligently. 

Mr. President (The Honourable Sir Abdur Rahim): The tinlf! for re-
fUlling supplies is the time of the budget. This iB not the time. 

Mr. Brojendra Karayan ObaudhUl)': If it is rontendecl that the money 
haR beAn alreRd:v R'Pent. t.hen T cannot see what is the ~ of coming 
hefore the House and asking for a !-Yl'ant. The money has been already 
spent. and it is the privilege of the HouBe to refuse An excess grant. 

Mr. Presidellt (The Honourable Sir Abdur Rahim): The Honourablp. 
Member can Tloint out, that the money flhould not ~  beau spent. 
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Prof. lIT. Q. BaII&a: Tha.t is what we were doing, and we were prevent· 
«1. 

JIr. BroJendra lIarayan Ohaudh"\U'J: I say that this expenditure could 
have been entirely avoided. 

Ib'. Preslden' (The Honourable Silo Abdur Rahim): The Chair's ruling 
-eovers that. 

IIr. M. S. Aney (Bera.r: Non-Muhammadan): Ma.y I submit one point 
for your consideration? If I have to argue that a particular expenditurts 
which is mentioned here is unnecepsllry, in support of that I would hav(· 
to enter upon some discussion of the mistaken polioy which the Govern-
ment have pUl"l'lued. Otherwise I cannot argue the question that thiK 
particular expenditure was unnecessary. If we cannot make a reference 
t.o policy at all, then it will be impossible for U8 to argue the question 
alao. 
IIr. PreB1dent rfhe Honourable Sir Abdur nahim): r!'he position is this, 

and this has beeu the practice all along. When the budget is presentfld 
and the demand is made, that is the time for discussing Bny question of 
polley arid to rejeet the demand or refuse it; but once that has been 
accept.ed and Government have in('urred expenditure in accordance wit.h 
the demand that has been passed, including the policy that is involved in 
the demand, then any supplementary I;um required will not involve the 
question of policy at all. This is covered by previous rulings and it is the 
practice also in Parliament. Otherwise, the whole policy will be discussed 
over and over again. 

Dr. Sir liauddin AII.m&d (Unit(>d Provinnes Southern Divisions: Mu-
hammadan Rural): On a point of order. When we say that we do DOt. 
agree to this demand at all, we will have to show that the Government 
had been extravagant in spending the money and this excess ought not 
to have been there. 

Mr. PnaldlDt (The Honourable Sir Abdur Rahim): The Chair does 
Dot know what the Honourable Member means by Government being 
extravagant. U the Honourable Member cannot diecusa the question of 
policy involved, then, in that case, it is not open to him to advanoethose 
arguments on a supplementary grant. 

Xl. Brojendra lIarayan Chaudhary: I am only speaking on the merits. 
This expenditure is part of the expenditure on account of floods. I Ilm 
quite within my rights to scrutinise whether the floodll could have been 
avoided in which case this expenditure also would have been unneeesR8ry. 

JIr. President (The Honourable Sir .t\bdur Rahim): The Chair has 
given its ruling. The Honourable Member cannot discuss that. 

Mr. Brojsndra .araY&D Obaudhury: It is ~  that the ~ 
through which the Eutern Bengnl Rnilway passes is su\'lject to recurring 
floods. We have floods almost e"P.!'y alternate year. The railway engi-
neers do ~  take note of thn.t. They wRit tiIJ the floods are upon them . 

• 
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Mr, President (The Honouruble Sir Abdul' Hahim): 'fhe Honourable 
Member is vent.Hating a. grievRnl'e. He cannot do that on a sllpp'lement-
al'y tlemand . 

. Mr, ~  .aray&n Ohaudhury: Another point is ~  ·the ~  
Fmance Committee recommended that fuller details should be supplied 
before the demand ia put ,forward. Here there is only one ~ li,ne by 
way of explanation. We must be satisfied, as honest men,' tha£ t,hE?' 
expenditure WIlS necessary, that the money was well spent and that it 
serves the purpose for which it was required. The same complaint ha .. 
also been made hdfore and I ask the HOllse to refuse this demand. 

\ 
au JIuIIam .... y..m :JlIM (Agra ])ivisioa: MuhAmmadan Rural): ~~ 

has been t.be practice. that every item put in the Budget is scrutiuise4 
carefuH'Y by the Stall,ding :Finance Committee. The House cannot g" 
into the details of those explanations. The House has appointed a sub-
committee of their own which dues the general scrutiny and the expllloWl" 
tiOXls are given to that ~  and through that Committee to the 
House by the Financial. ~  ~ Railways. There may ~  

small items which, remain here and there. One C&J;l understand that per'-
haps they ~  oxnitted on account of not having ,foreseen some slllaU 
explilnses perta.4liJ:!.8 tp a particular grant or demand. But here ~  'I! 
big sum like RI!. ~  ~  ii!, certainly a big item and the ~ 

ment should not t"xpect thut this HOUSE; ~  sanction sueh u big ~ 

~ any proper explanation. If that ~  was not given to 
th,e Standing Finance Committee, ,then that explanation ought to ~~ 

been fully given to this  House when this motion was mn,de. I ~  

that no explanation was given to this  House and in the speech which the 
Honourable Member made in ~ this demand no explanation has 
come-at least to justify why' ~~ was not placed before the Stand.ing Finance 
Oommittee and' why it escaped notice.' That ought to bEl the policy of 
this House,-that only supplementary grants in respect of small suma 
which may escape the attention of the Administration, when the Budget 
is presented, should come up, or that something unforeseen happens for 
which there was no likelihood at the time of the preparation of the Budget 
of anticipating them.. But the supplementary grants are goiJl;g up to 
orol'eS 01 rupees,and this i. not _eating the House properly to bring up 
I\1ch supplementu;y demand!! !\Iter the Budget has been ml\de \lP. W. ~ 
a summary manner. I think this House owes a. full explanation frolO 
the Honourable Memher hefore he can get Rny vote of the HOllse in ,iavoUJl' 
of this demand. 

The BOIIOu",b.. Sir Thomas Stewart (Memher for ConllUUllientiClJlF 
and Railways): 8i1', A.$ a mfl.tter of explanation I may say that t.he fuU, 
de.ails of this dElmflnrt were placed before the Standing Finanoe ~ 

for Railways, and I think thp. Honourahle :Membpr iFl lIomewhat pr"lna· 
ture in hi" complaint. as my Honourable frienll, Mr. ~  AiYflr, is, 
about to explain what i,s the nature of the demflnd. 

~  T, 8, ~  .iJar: Sir, with l'espect to this particular demand, 
the reasons for tbe increase in expenditure for which n supplementary 
demand is made now, are fully explained on page 62, Volume XV, No.5'" 
of ~ proceedingtl of the meeting of the Standing Finance Committ.ee for 

" 
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Itailways held on the ~  and 30th J ~  Hl89, ~~  ~ been 
approved by that Committee. These proceedmgs were clrclllated with the 
bufJlget papers when the budget was presented, and the whole aplaoa-
tion was 8,efore the House. 

I shall mention the ressons in brieef. There were heavy flood damages 
on the Eastern· Bengal Railwa:v in 1938, involving an expenditure of about 
Rs. 7 lakhs. On the Gorai Bridge regirdering. which oost about Rs. 15 
la.khs and was comllleied last year. the last remnants of tile releAsed 
matt'lrials. which were disposed of this year, did not fetc1;l a8 much credit .. 
was' expected originally. There ~ also certain other ad}uatments, ~  u 
stock adjustments, which by their very nature ('ould not be estimated 
with great accuracy. The explanations were fully discussed in the Stand-
ing Fmauce Committee, and that ~  has apprqved of thi. IUp-
plem.entary demand. 

JIr ••• I  . .A.ael: Sir, I tried to look up the papers to see whethat 
the report oontained any explanation at all. The explanation was on tha 
aame lines as it is given now. The three items whic.Ja J(O to make UJ\l 
the amount of Rs. 22,80,000 are ~  "heavy repairs to damages cauae4 
by floods and less credit for released materials from repair works ~ 
originally aDilicipated·'. These are vague thin,g:s and explained in th, 
~  possible language. "Increased maintenance oharges on track, 
a,na' 1688 credUs from .took adjustment account'J, and, third., ~ 

~ to tra8k and buildings". Then reference was made to the volum" 
of the prooeedin.gs of the Standing Finance Committee oARailway., V.,J.. 
XV, N08. 5 and 'I. ~ also does not give us any details of this expendi. 
tUl'e at aU. We are here oaHed upon to sanction RII. 1l.tlO,OOO for chargIM 
supposed to kave been incurred for heavy repairs for damages caused bJ 
tooda.-where the damages were caused. and what was the amount &pe. 
in eaoh of these different places, and 80 on, these are details which ~  .. 
members of the Standing Finance Committee for Railways were entitled 
to know as well as the Members of this House are entitled to !mow, 
because, without these details it would not be possible for U8 to judge 
whether the amount of expenditure incurred by thE-m was properly incurred 
or not 

JIr. Prutdent (The Honourable Sir Abdur Hahim': Has the Honour-
able Member seen the report of the Standing Finance Committee? 

Kr .•• S . .Anel: 1'hat report ulso does not contnin the full proceeci-
ings. So far 8S that report is concerned, the explanation which my Hon-
ourable friend, MI'. Sankara Aiyar, has read out is practica.lly iaken from 
that report itsellf .  .  .  . 

~ ~  Sir lftlpendra Sirear (Leader of ~  House): The 
Standing Finance Committee' has approved of the supplementary grant .. 

Kr .•. S. AD.,: That is true but there is a note somewhere that fur-
ther details should be suppJied.  I do not know whether it was supplied 
later on but so far as the Members of this House are concerned, we are 
asked to take it for granted that so much expenditure' has ~  inllurred 
on account of these things, and without any word moro in justification of 
the expenditure thus incurred we are called upon to say that we ~ 

• 
• 
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aanction it. Now, they know that there is a practice here that questions 
of policy are not to be discussed. I am not discussing a question ~ 

policy; I am only discussing that question of policy which enables them 
J1ottogive any explanation at all for any expenditure incurred ..... 

Mr. Presld.eDt ('I 'he Honourable Sir Abdur Uahim): The Honourable 
Member isperfeotly justified to call for further explanation of these items, 
;8Qd if no satisfactory explanation is given, the House will decide whether 
the demand should be sanctioned or not. 

", 
K •.•• S . .&DIy: I say they must be satiefactdry to us. Secondly, 

-certain estimates were made as regards materials that were to be' released 
and it is now found t.hat the amounts whi(·.h they anticipa.ted to get out of 
those materialA have not· materialised and they fmffered 'a 108s in' 'thepriee 
·of that m:aterial also Rnd some amounts have been credited ·for that. 
How mnch amount is C",redited for the credits for reles;sed materials and 
'how much is the reduction for heavy repairs due to damRges,-these two 
points are also not Reparatel.v mown here. Both these t,hings are put 
together Bnd a general figure is given. vi •. , Rs. 11,50,000 is wanted for the 
East Indian Railway and Rs. 49,25,000 is wanted for the Eastprn Bengal 
Railway, and Rs. 1,55.000 ·for the Bengal Nagpur Railway. The Hon-
·ourable Member ought t.o have t.he courtesy of keeping the House acquaint· 
ed with the necessary opt.RitA whicb go to make up this expenditure. In 
the absence of that, we will bfl justified in opposing it. There is one point 
more. I am told that thiR is due to floods. When the hudlfflt. was 'PAned, 
there were no ftoods and so the expenditure had to he incurred later on. 
80, the entire question of ftood Bnd also of repairs and damages could not 
have been dillCussed when t.h ... hudgFlt was 'Paslled by UII. 'Mterefore. any 
reference that. is made by any Member to the policy. which the Railway 
Board shonld follow all regards t.bp floodR. is It (Jueption whit'h WBS. at any 
rste. not diRcussed at that. time. 

lIr. President (The Honourable Sir Abdur Rahim): The Chair under· 
stands that.. as a mattpr of fact, the flood took place Idt,er tbe original 
~  was made. 

1Ir. K. S. ADey: That is true. Therefore, this expendfture was not 
provided for at that time. 

1Ir. President (The Honourable Sir Abdur Uahim): The House is per-
fectly entitled to ask for a proper explanation as to how this happened. 

lIr. It. SlIlthanam (Tanjore CU'I'It Tl'ichinopoly: Non·Muhau.LIDada,n 
Rural): Sir, I only want to explain the position of the Standing }<'in8Dce 
'Committee as it has been brought under discussion. If Honourabltl 
Members will turn to .the report of the Standing Finallce COllunitiee for 
Railways they will find under the head "Supplementary Grant No. 6_B·J 

·thill note: 
, .. At the suggeltion of one Honourable Member, the Committee desired that tbt:y 
ebould he. furnillhed with more detailed explanation in such cases in future ~ 
..... rticular directions in which new and unexpected ~  had ariRCn, alld '0 
"OD." 
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Sir. ,I dQ not, think it is quite accurate to say t.hat' the Stonding Fi-
nance Committee is being supplied with much fuller explanation than is 
being offered to this House. I have had occasion to notice this and 
,w.henever we havil asked for more details, generally, the explanation is 
that the Railway Board themselves have no further explanation than 
",utis supplied by the Agents. The Agents pass on these items to the 
Railway Board and the RlIilway Board simply pass them Oll to U8 with 
these short notes. The Standing Finance Committee has to meet only 
for one or two days and then it comes under the pressure of ,6 very large 
number of it.ems and, therefore, there is not much time to discuss these 
supplementary demands in full.  I do not think it is correct to say that 
the Standing Finance Committee is given full opportunity to discuss these 
items in detail. The wanll of fuller explanations and their inability to 
supply them often arises from the foct that the Railway Board themselves 
are unable to offer full explanations. Therefore, wha.t they cannot have, 
they cannot give to us' and ,what. we are not given, we cannot possibly 
discuss. In fnch, . the Honourable Member who moved the motion has 
Dever been the Chairman of the Standing Finance Committee. Since he 
has come, there has been one meeting and he has definitely undertaken 
that, hereafter, the COllllllittee will be supplied with fuiler details. : We 
are responsible to 'a certain extent and we should have insisted on more 
ilxplanation. I hope that as the result of this discussion today, in future, 
for every supplementary demand something like B short budgeb a.tate-
meilt will be presented to the Standing Finance Committee and the 
Standing Finance Committee will be given sufficient time to discuss it. 
From that point of view, I am glad that this discussion has arisen. Then 
it used to be aaid that this has been the practice of the previous Stand-
'ing Finance Committees. It was said that ~  they used to put 
1Iupplementary grants like that, with short explanations, and they were 
passed. So, it has been going On from precedent to precedent Bnd from 
convention to convention. I shall be more than glad if the House 
-directs that full explanations ought to be given to enable the Standing 
Finance Committee to scrutinise these demands in greater detail. 

Dr. Sir Z1aw:tdin Ahmad; Sir, we are Rsked to l!UIlctioll a demand of 
RR. 22,50,000 alld the' onl,V argument that is given to us, on the floor of the 
House, is that we should not bother about.it because the Standing 
Finance Committee has already sanctioned it and approved' of it. This is 
the only argument which we have heard so far in favour of this ,particular 
Tnotion. It prncticall.v comes to this, that they have bluffed the Standing 
Finance Committee and they want to bluff us now by using the name of 
the Standing Finance Committee. Unless either the Honourable Mem-
ber fOl' Hllilways or sarno other person representing the Railways or a Mem-
ber of the Standing Finance Committee gets up and justifies that this 
demand is needed and gives his reasons on the floor of the House, it is 
impossible for us to accept this particular demand only on the ground 
that the Standing Finallce Committee had accepted it hecause we know 
that their acceptance depended upon this very fact and the Railway Board 
hUll \lot supplied them with neCeRSllry iletails. Unless either the repre-
'Benfrltive of the Railway Board or a Member of. the ~ Finance 
Committee can substantiate on the floor of the House that this amount 
is needed for such and such a purposP., it is very difficult for us to au 
the tax-paJ6l' to spend t.hat amount and to vote for it . 

• 
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¥f. e. ~  Sir. I oppose this demaDCi. The rule COBOem-
ing tIais is tWa: 
",An utimate aball be preeented to the Assembly for a Inpplementary additiilual. 
~ 'Y4eD (1) tbe amount voted in the budget of • grant. is loud to be inlafBoiOllt.. 

Cor the purpoaea of the current year." 

I submit thB.t those who come with theae BupplemeDtt.y clemancia 
"-ke things for grantied'. They have got to prove why the budget (fl'ant 
~  b the. year by this Houle on their motion has proved insufficient. 
They must gIve reasons as to why they did not provide for this extrA 

~  A ~  demand is Dot B matter of course at IPJlt. 
It mUJt be proved by reasons and facts given on the floor of the House 
that. 'a. Def:jd arose during the current year for ~  for which tlue 
vote of ~ Assembly is necesaary upon some new service not ~  .. 
t(·d by the, budget for that year'. That is to say, as my HonoUJf8We· 
fritllld, Mr. Aney, has poillted out. if it is a question 'Qf spenmDg sev_ 
IMbs of ~  on repaizos of the damage caused by floods., which is a ]W;V' 
_viae, this House il entitled tAo ask for the fullest infOlmatiOll BI to the 
expenditure. 

lb. PIIIlduLt (The Honourable Sir Abdur Rahim): It was never 
poiBted out to the Ohair that it was a new service. 

Mr. S. S_ty_P:i.1U'tl: As to the ne4Cl for the ~ ~  of ~  
lalil;ls on ~ repairs to damages caused by the :Boo(1, w.e 4ave to .atWY 
Qll,J1l!'1lves th$t the damage caused was. so great as to ~  al;l. eJtP13n,di-
ture of ~  lakhs. They cannot wall!; away with the. plea that the*,' 
:Boods could not be ~  and. therefo:t;'e, the rep,airs ought to ~ ~  
out. .rrhe IA'ojor ~  is correct that the :Boods col,1l<f.· not. be ~~ 
lind, therefore, you must repair the damage caused. But they mUo$t 
P:Nve the minor premiss that sevEln Il;lkhs are "equ4'ed fJ:)r Ule ~  of 
~  daII)Bge caused by the floods. That they have not done aud that is • 
point on which this House is entitled tb the fullest possible ~  
As regards the plea of the amount being insufficient, the rule says: 
"The Bupplementary additional estillmtes shall btl dealt wit.h ill the same way I,y 

t.he Anembly al if they were demands for grants." . 

I quite recognise that, owing to u series of rulings in this Rouse, the 
scope of the discussion on supplementary demands  has been very ~

ed, and it is a matter for consideration whet.her we must, chljUl8e it herer-
after. But, as the ruling stand'S at present. there is IjlO doubt that ~ 

scope is very limited. I wanted to raise by my cut motion the question 
of inaccurate budgeting, but it was ruled out of order a.nd there is nQ 
course open to me or to the HOUle to show our displeasure at ~ 

budgeting at the present moment except by voting down this demand. 
r would also like to invite the abtention of my HonoUJ;'able friend to 
page 62 of the proceedi,ngs of the Standing Finance ComJillittee for ~ 

89. This is the explanation. Let the Ho:use listen to it !!Lnd see what 
it 'explains: 
"Compared with the budget eatimate, the revised ~ shows an increase of 

22 lakhll. At the' time of preparation of the orilrlnal estimate, it ~  ~  

that OD the regirderillg of the Gorai bridge. on the ~ l;lengal Railway thtn 
would be an expenditure of about 3t lakha in 1937-38 and a ('rOOAt of all takhs In '160.3& 

~ released' ~ net I&ving of Beven lakha in ~ &I eORlpared ~  
~ ~  Actually, however, the expenditure in, 1937-38 was 11 laldl.l and, the cre4,i,t i.D 
19J8-39 ODe lakh only-a Det I&viner of only 21 lakhft. Thi. meana a net increaRe of 
6t lakh. a8 against the original eetimat.e." . , 
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1 am reminded of the story of a Bchool ~  who' when he' came lute to 
-school was ~  why he came,w,te.: ,pd he replied 'I have come late'. 
Similary, when we ask the Ralilway ~  "why do you over.spend", thoy 
-s}mply say "ws have overspent". I want, to know from somebody, who 
caD sftlak wit};!. knowledge on the subject why the anticipations of the Rail· 
way Board with regard to expenditureandilhe credit for 1987·88 and Hm8· 
89 were not realised, and why the expenditure was only Ii lakhs a& against 
the expenditure contemplated of 8t lakhs in 1987·88 which refers to the 
previolls year. Therefore, they should have had the most up·to-date ~  

mati on, and yet they anticipated 8t lakhs expenditure and they fan ahort 
by two lakhs. No doubt these sums are small, piffling when the Railway 
Board deu.l ill crores. They do not understand the value of these sums. 
I have already referred to floods-unforeseen damages caused by floods on 
the Eastern Bengal Railway account for an increase of about seven lakhs 
ill repa'irs. The next item is "increased maintenance chl\.rges of track on 
the ~  Indian Runway a!'e expected to be about five laklm". Sir, this is 
a statement of fact. Is this any explanation,  Sir? r ohBlleo«e ·any Honour-
3ble frieBd here, speaking on behalf of the Governmeni Benches, to Ray 
"that increRsed maintenance charges of track on the East Indian Railwll'Y 
are expected to be about five lakhs" is any explanation at all. Why fire 
these incrcRRed charges? Why are they incurred? The next explana'lllon 
is: "The balance of the incret;se is due to the credits from the stock ad· 
justment account being less than ~  Why did ,ou antioipat.e 
mote? Why was it less than anticipated? 

.rr. Presldent (The Honourable Sir AbdU!' Rahim): Thetfe Me matters 
which ought to have been supplied to the Standing ll'inanC8 Committee. 

ar. ii. aatvamant: I do not think the Standing FinBnce (\onuhitte'e 
(lan take the place ·of this HOUle. The 8tmrdfrig ~  Cannrtif,tee Rhl 
the eyes and the ears of the House for the pttl1'OAI§ of that ~ ~  

'lb. lPrttMellt' ~  Honourable Sir Abdur Rahim): All these ~  
«Jf'dtftail ought tnbesllpplied to the Standing Finance CommiUee in the 
fir'lrt imit&1Jt!I'e. 

1&. I .• ~  I want to know from any Honourable Member of 
~  Stanlling Finahce Committee whether these details were 8Upplied. 

irr. P. It 1&11188 (Madr"s: 'European): J should like to answer my 
Honourable friend's question . 

• r. S. Satyamurtt: The Honourable Member can do 80 afWsr I haVe 
I!oncll1ded my speech. 

01it of Il tntli,l demand of 24 llikbB, except seven lakhs which nre rut 
down to Rpecial repair!!. there is no exnlilnation, no full explanation or 
"ceuratEl information for the remaining 11 lakhs. It, therefore, does seem 
to toe' tliat, so far as this patticul",r ~  hi aoncerned, the H'oupe has no 
optiritl hut to vote a,minsti this demand, on the ~  that there haa been 

~  forthcoming from the Railwav Board or from any-
bo<lyoll behalf of the RRUway Board, in order that the ~  ma;v judge 
as tio t;be ~  or the "pl'(')priety of tbfli expendituJ'fll. 'Moreover, t may 
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inform the House, from my experience of more than foUl' yeaN in the 
Public Accounts Committee, that Railway budgeting in this country is 
more or leB9 a gamble. 'rhey put down as many crores as they want, they' 
spend a little' more or a little less BS they please. They always hope to 
get their demands through the House. Now that the Railway Doard llBve, 
introduced lump sum cuts, they follow a different plan. 'rhe Railways 
also Bre now reActing to this. When they want five crores, they :put down 
seven crores, so that with a lump sum cut of one crore, they are left wit,h 
six crares, that is R crom more than what they actually want. Sir, I ~ 

mit this is a. vicious circle. Lump cuts will not work unlesl! t.he Railway 
Board keep a strict watcb upon the ~ ~  of the, various railways RS to 
bow they budget, how they overspend or unde!"Spend.' Sir, the whole point 
of my speMh is this, thRt these 22 lnkhs expenditure might well bve ~  
foreseen and, in respect of it, more details should have been forthMmmg 
or should be forthcoming now. Under those circumstandes, as a reminder 
to the R"ilwRY Board to look into this matter mOTe carefully Bnd to watch 
!lnd control the progress of expenditure on raill'l'ays, T ~  the 110use to 
vote R!!,ainRt this supplemental demand. 

Kr. 1'. K. lam .. : Sir. I feel that some explanation is necessarv BS to 
the precise ,position which the Standing ]<'innnee Committee oCCl;pies in 
this matter. That, Committee is elected by the vote of t.his HouRe and 
I quite agree that the Committee iR in a senSe the ears and the eves of 
this HouRe in the matter of control of railwny expenditure. Surely i'f that 
Committee is elacted hythis House then this HouRe must be prepared, at 
any rat.e, to delegate to that committ,ee the detailed examination of all the 
vl1rious eF!timat,et; that come before that committee. What happens lire. 
eisely is this. The Committee is faced with amem6randum 'and in-the 
particular case in question the memorandum is reproduced on page '62 of 
the proceedings of the Standing JI'inanceCommitbee. That is precisely 
thE' memora.ndum we had. My Honourable friend. Mr. 8atyamurti, should 
not assume ~  mffmbers of t)le Standing Firmnce Committee m_v 
had the memorandum and aSked no questions and that after 8 moment of 
silent pause or silent prayer they said "we agree to this demand". Of 
COUl'se we ask questions. I may tell my Honourahle friend, af'! a maUer of 
fact he kno,wR perfectly well. beillli( Il member of the Public Accounts ~ 

mitt,ee. I have heen on the Standing Finnnce Committee for Railways now, 
for a cOl'lmderahle number of years and I do not recollect any single case 
in which we asked for information and. tha.t infonnation has not heen 
readil;v fnrtheoming. On occasions it took time to prE'pRTe, but, eventually, 
it, wns fort,heoming Rnil WP. have not. heen dATlied on Rnl' occasion that I 
recollf'ct any information. I suggest that if the HOllse elE'cts a ~ 

to deal with these details. then, surely, the House 'should trllst that cOm· 
mittee. It is true that the proceedings of the Standinp, Fin'ance Commit· 
tee aTe notrfl-ported in detail 3S are the ~ of the Public Accounts 
Committee. and, therefore. the House cannot hI) .fIWM"P-of a.ll t,he ~  

aions that ta.ke place ~  t.he proceedings of the Standin.g Finance, Committee. 
What happens is. this. The House is preflented with. info:mation that is 
placed before the, ~  Finance ~  and, 'hithe,to, the House 
has had suffidept confidencc in thn.tStanding' ~  Committee.' 'and 
their, recommenaatlions ,to adopt those recommepde.tlonSr USllally without 
very muCh discuslilWn. I suggest. therefore, that ~  must he Borne .confi. 
~  itt the representRtivea of the VltriOIlR partie!'! who are elected t.o this 
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Committee. I do agree with my Honourable friend, Mr. Santhanam, that 
we should have the fullest info!'Dlation possible. AI'. 0. matter of fact at 
the last meeting of our committee we were presented With a memorandum 
relating to a sup.plementary demand and we refused to recommend that 
demand, to be placed before the House untlil further information was ob-
tained. That information is now being collected and that demand has 
been t.emporarily withdrawn. Therefore, I suggest, that if the House 
elects a committee the HOllse must leave to that committee the functions of 
detailed examination of the various estimates Rnd rell' upon that com-
mittee in mak'ing ,a recommendation, to bear in mind-I know that they 
do bear in mind-:-the responsibilities which they owe to this Hoose and the 
responsibility which this HouRe haFl for controlling public expenditure ,on 
the 'raHways. 

_r. Plielldent (The Honourable Sir Abdur Rahim): Before putting the 
question to the House, the Chair would point out. that whenever a supple-
mentary demand of this extent is made. it is but fair and, indeed, neceSMry 
that jproper explanations should be given why this expenditure in excess of 
t.he nriginRl (lemanrl is incurred. Tt. iR not, pORF.lihle for this House to 
eXllomine the details or expenditure. but it is t,he function of the Standing 
Finance Committee of this House to examine the' detailFl, and theChl1ir 
does think that in every caSe like this, full detn'ils ought to be supplied to 
the Standing Finance Oommittee. The Chair will now put the question. 

The question ill: 

"That a supplementary .um not exeet-dill!; HN .• 22,30,000. be grWlted to the ~ ~  
O .. neral in Coullcil to dcfra,' thf' ~  which wl!1 com!' 11\ ~  of payment dlll'lng 
the year ending ~  31st day ,o! .. March, 1939. In ~  of Working Expen.-
MainteIlRIl('e of Structural Workl. 

The Assembly divided: 

AYE8-46. 

Abdul Hamid, Khan Bahadur 8ir. I 
Aikman, Mr. A. 
Aiyar, Mr. T. B. Banka"90. 
Ayyar, Mr. N. M. I 
Bajpai Sir Girja' Shaukar. 
Rewoor, Mr. O. Y. 
Bhagchand8oni, Rai Bahadur 

8eth. i' Boyle, Mr. J. D. 
BUBI, Mr, L. C. 
Chambers, Mr. R. P. 
Chanda, Mr. A. K. I 
Chapman-Mortimer. Mr. T. I 
Chri.t.ie. Mr. W. H. J. ,; 
Dalal, Dr. It D. 
Gidney, Lieut.-CQlonel Sir Henry. 'I 
Greer, Mr. 'B. R. T .. 

~  The Honourabl" ~  ~  'I 
Hardman. Mr. .J. S. 
Jamea, Mr. F. E. 
,Jawahar Singh, Bardar Bahadur 

Bardar Sir.' " ' 
K"malnddin Ahmed, Sbam .. ~  
KUlt\al"al ~  Raja ~  
t.i11ie, Mr. C. Z; W., 
Maekeown, Mr .. J."."-

Maxwell, The Honourable Sir 
Reginald. 

Menon, lIIr. P. A. 
Menon, Mr. P. 111. 
Metcalfe, Sir Aubrey. 
Miller, Mr. C. C. 
Mllkerji. Mr. Baunta Kumar. 
Nur Mubammad, Khan nahadar 
. Shaikh. 

Olrilvie, Mr. C. M. O. 
Rahman, Lieut.-Col. M. A. 
Ra,iah, Raja Sir V8Jludeva. 
Row, Mr. K. Sanjiva. 
filcott, Mr. J. Rallll8y. 
Sher Muhammad Khan, Captain 
Bardar Bir. 

Rirear, The Honourable Sir 
N'ripendra. 

~  Rao Sahlb N. 
81ade.··Mr. M. 
Rnenee. Mr. O. H. 
Stp.wart. TIle HOllourable Air Tbom.". 
~  ~  Y. N. . 
Rm'Idaram, Mr. V. g. 
, ... f1ODIl.b Khan, The HononfaWe Bir· 
Muh ..... ad. 
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NOES--fi2. 
A.bdopt. ,*'ioOn ~ ~  I 
Abdul nbiull,' ~~  Muh&iniDW. . 
.AbeMl 'QaiJi"iUn, Mr. " 
AbdUUah, ifIr. 11. M. ' I 
Alidar lWahEIad· Chaudhury, M.wvi. 
'!amy, 1Ik.){. 8 1 

A17a,!gar, Mr. ¥" ~  
, ~ ~  ...... Ba'fm Bailnad!. 
BaRu. M". R. N. 
Chalma, Mr. Kulac1b.: 
Chaudhury, .111[1'. Brojendra NaRYa.u. 
Cbettiar. ,Mr. T. 8. ~  
Clietty. :Mr. Sami Vencatachelam. 
DIlS. ·Mr. B. 
J)at.t.a. Mr. Akbil Chandra. 
Desai, Mr. Bhulabhai J. 
Deabmukh, Dr. G. V. 
Demmukh. K'I'. Govind V. . 
EaMk Rait. Mr. H. A. Bathar H. 
Fazl-i-Han· Pira.cha, Khan Baholdur 
Shaikh. 

Girdltl1. Mr. N. V. 
(1"'311,,11 d;n. ll1'. . M. 
Gballll1 Rbjk Nairaac, Syed. 
GovindJ;>u, BetlJ,. 
G"lpta, Mr. K. R. 
Jfl!l!'de. Sri K. '9 .. Yinaraja. 
HOAmani. lfr. B. K . 
• Tpdhp. Mr. K. M. 
JOfl'pn"ra RinQ'h. Birdar. 
R'RHAob Hph'!.ri Lal. Hahu. 
Lal,.hand Navalrai. Mr. 
~  Pa·ndit  Lakahmi Kant.n. 

'The motion was negatived. 

Malavi,ya., .Pandit KriahDa KaDt.. 
~  ~~  BlII'dar . 
Manu Sube'dar, ~ . 
Mi."a, :Pant'litShambhn· Dayal. . 
Madaliar, Mr. O. !(, lhthirmga. 
Murtuu Sahib Bahathtr,· MalKvi 
. Syed. , .. "  ' 
Nauman, Mr. Muharrmiaci. 
Paliwal, Pandit Sri Krishna Dut,ta. 
Pa'nde, Mr. ]tadri Dut-.. ; 
naghubir Narayan ~  Choudhlli. 
Ramayan Praaad, Mr. 
Ranga, Prdf. N. U. 
Rao, Mr. M. Thirumala. 
Raza Ali, Sir Syed. 
Saklena, Mr. Mphan Lal. 
Rantbanam, Mr. K. 
Sat.,amurti, Mr. S. 
Shahhau, )(,ian . Ghu\1II1 Kadir 
lrIyhammad. 

Rham LIIl.Mr. 
Rhp.(ldaa8 ~  Setb. 
Siddi.,ue Ali Khan, Khan Bah-"dor 
Nawab. 

Siu'l'h, Mr. Gauri, Shankar. 
Sin,rh, Mr. ~  Nal'avan. 
Sinha. ;(rr. Slltvll, lotaravan. 
Rnm. Mr. Survva Kumar. 
R"; ~  'Mr, 
S"hhal'avltn. Flbrimati K. Radha BRi. 
VRrma, 'Mr. B. H. 
VllJYlin KhAn, Sir Mllhamlll&d. 
l.iAnddin Ahmad. Dr" Flir, 

DEMAND No. 6B-WORKIXO ExP¥tN'h&-MAINTENANCF. OF SUPP),Y OF 
LocouoTIVE Pown. 

Kr. T. 8. 8aDkara Ai,.:' ·Sir, I move: 
"That. It 8upplementar.v· sum not, exceeding Rs. 77,35,000 b{, granted tq I(b!! ~  

'General in Conncil to de'ffa'y tM dharges which will come in C()UI'Stl of llityment Qunng 
the year ending 31st. March, 1'9;39, fn reapect of 'Working Elipl,nBeIl-).faillteDallceaud 
Supply of Locomotive Power' ... , 

In view of the discussions which took place on the previous demand, I 
. think I had better make some observations in moving this demand. T Will 
first make some ~  on the general financial position I1S we visual-
ised it at the time of preparation of the budget for the current finandial year 
and the actual position as it has turned out to be subsequently. The posi-
tion wail fully explained in theex,planatory memorandum on tb'e ~  

and also in the memoJ'lI.t)dufu placed before the ~ Finance Comtilit-
tee 'in ~  the ~  and budget estimates all of which were fnr-
nished to the Honourable Members of this. House with the bltdget pb,pe'fs. 
But I think it would ~ -he\ltSfut t6 repeat BOme of the ~ it) bfief 
here. At the time the b'l'fdget fot. ,., the current fin. ancial :vear.· :w.as. ~  
whi6h \vas in .Tah'uat'y,:nf«a, ~  and fall in our earnings' then,$fJ,gom-
pared with the previous' f,Yeal', 1988-87, were 80 -ftuetfnatia:l!' ~ -wreSi. ,'Il'Ot 
feel judfted i!J. plllciJ18'O\Jr ~  of earnings for 19B'1-88 ~  'iiiI' _  -a 
"figure as they actuallJ'WlMl'biifc! ultimately. Our ~  'esttmdill1V the 
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year was Rs. 941 crores, but the actuw le«rei'pis turfted out to be Rs.05 
~  increase of Rs f crore. This mea.nt nn increuse of traffic a.tld 
coneequentinoreaee in the total train nrileage run in the last three months 
of the year. In the current year too, 1988.30, there hail been a further 
increase ill the total train miles run in the eBorts to comhat the ~  
Hon of road transport and to improve our traftlc generally. This has reo 
sulted in additional· consumption of coal whieh, according to the lat.est esti· 
mate, means an addition of about 20 lakhs in the cost of coal nnd 25 lo.khs 
in freight charges. The effect of the spurt in traffic in the last quarter of 
1987-38,-the effect in the shape of repairs to our various assets-is felt 
nlLturally. only in the cWTent year, and our workingexpeolea·in thla diTec· 
tion have consequently gone 'above our original .ex.p.eotatioJls. ~ d'fect 
is further accentuated by the eBect of the additional train mileage rUll this 
year also, which I have already mentioned. There hus ah;o been a rise ill 
the pnee of materials other than coal ~ what we OJ:iginally, anticipllt-
ed. More detailed explanations are given in the. llrO('eedillgs of the Stand· 
ing Finance Committee .  .  .  .  .  .  . 

Kt. B.Batyamurtl: Nothing lllO!'("thRn "'hat :"0" hnve read nlready. I 
have read it. Just look at it again I  " 

JIr. '1'. S. Sankara .AJ.yar: The increase ill the figur(' since the rcvilE'd 
estimates for 1988-89 were approved by the 'committeE'! in the first, of the 
proceedings quoted, that is, when the budget was placed before them, wall 
mainly on account of ~ anticipated increase m the cost of coal, based 
ontha approximate accounts figures received u.p to the end of .T anuary 
1939 and on the railways' latest requirements. This was explained to the 
committee. The increase in the demand against each l'IlilwllY was observed 
by them which is Ii lakhs against the Eastern Bengal Railway, four 
laJ{hl!1 against the East Indian Railway, two lakhs against t;}Je North·Wel!1t· 
f'rn Railway, and 2i lakhs RA'ainst fhe ~  Baroda Rnd Central Inli'ia 
Hailwil.V. If. was explained thttt, thest' incl'llR,sel! were mainly Oil nccount of 
the udditi0nal cost of cou\. But the cOlllmitteB ~  if pOl!1sihle, that in 
such cases in future it should be expll\ined in d(·tll'jJ how the. increase ill the 
railways' requiremI'Juts wal' cllul!£'d, whether it \VII" hy increasll in quantity, 
by alteration in sourees of qupply, of mort) costl,\' t'nal thun originally in· 
t,cnded and so forth. T have undertaken to eXlunillf' the possilt'ility of col· 

~ and giving sllch information. ,Til t,hi8 rOllnection, T mny say, as 
illY Honourable friend, Mr. James, informed the Hom;e, that, whenever 

~  WIlS wanted by the merllh(f.rs of Ule Stunding FiDlmcl' Commit· 
tec, we alwnys made our best encleRvour to furnish t,hew w'ith the informa· 
tion; and 1 do not think, in f(lirncsll, a charge ('f\Jl he' mwte ngninF.t Ull that 
we have faih·cl to give them the infol'lllatiQn which thEY wanted. I ~  

also mention, in explaining the acldit.ioll now t'XTlf't!iI'c1 Oil worlrillg cxpf,nileF, 
that about 1\ quarter of this additional eXJlenditur<', nnmply, abollt 25 lakhs. 
heing the freight charges on coal, con)('1'1 ha.ck to us 011 eaminW\ on the 
I'eceipt Ride. ' 

In conclusion, with the permission of n;y Honournhle 'friend, Mr. Sntyn· 
1ll.,Ul-ti. who hap,pells to come from the sarru, alma maier. as mY:;jelf "nd whO) 
~  the ,example of treating this House ~ and then to Sanskrit, quota· 
tions, I would remind him of 0 flutlous· linl,>.· in Subhnahita. T do not p\Jt 
this fr,lrward as on argunwnt, Sir, I oDly ~  tqmAk(' IICOmmE'nl if I may. 
The line ~  .' ,-

"Noili 'fIfIJulll.1/a t';ja"tlli 9"rt'rrm l'TOIIU"" ~  
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BODO_blt "mblu: ~ ~  ~  here? 

Mr. 'r •. S.· .... ,Airer:·, \(eriJ.1."tSir., & h41n'en ~ .dQlSS ~  
the, pangs ~  

,JIr. Prllli4eDt (The ~  41>4lJr ~  ·MoWQll lll.Oved: 
"That. a ~  71,,215;0 ,be,plMd;to QJe GO'femor 

Geuaral in. ~  to ~~  ~  ill ~  of ~~ during 
tile year e.ndlll,g the alat. ct . ., .. 0£ .• iv#i,. 1,9,.\1, ill l'eapcct, Qf ~~ ~  ~
Maintenance and Supply of, ~  Power'." '  , , 

Ilr. Sri Prakla& ~ ,and iJhanai Divisions: Non-Mubammadan' 
Hural): Sir, my ~ opposite hR!! ,aid aud q\lote<.l without 
much relevun('(1 n' fnmon!l' ~  :line saying ~  ~  who has 
never undel'gonE! the pain!\of eliild-,b;I·th., does hot··know whst the Jia'nR 
nrc. 'My ~  friend. Or,)()8it.e, I believe. has, ~  delivering hiq 
maiden speech. uno. Htthe Iftage of (livi1isstion to "'hich we have come. 
it is rcasonuhl3 for tile to ask how many dlild-bir·ths he has undergtlne, 
because, at least in this "part, .of the world, maidens; are .not 3Xpected t,o 
have 'my experiellce of thut 8ort.. It ,would not haye. bee1;l necessary for· 
me to speak on t.hiR motion nt all, if my friend. MI'. Jamel'l, had not inter-
vened, when the earlier motion ,"ft •. ~  I take it ttll\t·'Mr. 
James was refel'ring to this 8uptileJiRentary grant 'when he said that t.hat 
was beinlt held in /tbti;\'1lRC& jINKling "the supply of furt,her infoMllation. 
But strange to say the deman.,'·ul!liere. and not only at the original ~  

of 67 lakhs odd. UHt wif;han addition of ten more lalms: thus. the ~  

now stands at Rs, 77·1Ililohs8lld. -

I sllould like t,o drnwtu.e,fttention of the House, to the .proceedings 
of th£' StnndingFiPlWce OP1IW').itt.ee .to. which the note on ~ 

I p.M. 1'III't.i('\lhr rlC'TtlElnd mfers. On page 60 of ~  No. 11, 
it is '>lIi(1 thnt. t.Iw Cnmrnil,t,p,e agreerl t,ll n .8uPP\PlI1entltrv delllHnil for 
Rs. Wi r.i,OOO !will!! pLw.p.<j ~  the ~  in resped of the vote(l 
exppnrlitlll'P UI Hl<.' I' this 1..('1\(1. But in ~ proceedings No. 7 it is stHted 
that the Chlljl'lIl1ll1 explllin,(,fl,to t,he ,COUHllittee nt· its next, meet-in,; ihnt, 
the demand h;,f\ t.l) he 77 ~  and odd. It. is not. said whoth('r tll(' ~  

mittee o!lTeed t.o this or n.ot,. In the fnrlier volulII". it ~ definitely SHirl 
that, the OOIlITn'ittee ~  that,t.hii supplementary grant should be pln('e.l 
before this HOllsC'. but 11('1'(:' ,it ifl sAiil thnt the Chairman I\tated. on the 
information t,hell fl ~  t,o him. thnt this /tnditiollnl ten lakhs were 
neCf'SRorv. but I do not, see ji,.RtiLted hC're that this wnfl agreed to hy lhe 
Conlmitt.ee, T df) not, know w]lether there has heen a mistake or whether 
t.he mllttel' WaR ~  . out, in ~ Committee. because I do not, belong 
to it •• bllt the filet-. ii. thaJ t!vs milt.f,er is not Rlated t.here. 
l.'hen, HiI' , J II.V Houo\J.l'able ~  opposite qUGted wbat I \V(lS m.Y8elf 

about to quote; hut t'vidsnllly: froU1the Rfunequutation different parts of 
the Rouse can ('0111('1 to diff"rent conclusions. The Chairman of this 
Comm.ttee. ~  .. hi III Re,lf , undert.ook to consider the feasibility of 

~ the buggestion, ~  J!lmes iays that all information is l'eadil.v 
supplied. Rnd the cle).lllJ;tment evicien,tJ.y, ~  to him, is anxious to 
SUpplV all the informutipn. that il!. wanted. But. according to the wording, 
of this paragraph. Ht pn!;e 2 o( ~  No.7, it is clear that the 
Cbairman has Ulld£'rtaken only to consider the feasibility of dopting the 
8ugl!'estion of ~  information, What the result of this is ~ to 
be is yet in tIt£' womh of t.he. "Yiiw'e uti ,not in the wemb oftbe ma;iden. 
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I, therefore, strongly object to this supplementary grlUlt, and I hope the 
Homm will throw it out at! it threw out the earlier grant, and my Honour-
.able friend wiil be wise to follow the ~  of my friend,the ·Finance 
Mernbel', and withdrllw the rest of hiM nmeo<imcDts· lind .supplementary 
.. ~  

Mr ••• S •. ADey: May I ask one question by way uf informatiou? 
Whnt WIlS tberate of coal when the budget proposals were framed and 
whllt was the rate at. whioh t,hey had actually to p"'y? 

·J[r. T. S. SaDkara Alyar: 'l'he increase in the cost of colll was due 
to· the inoreaS6 in the Tate by about eight annas to one rupee per ton on 
·the average, but difJerent kinds of ooal are prioed at different rates, ~ 
coni I'upplied from railwllY collieries is Illso valul'd at different rates, and 
'$() we CIIJlD.Ot eJql.ctl,y say on which quantities and at what ~  the inorease 
has been arrived at, but the railway administrations have det.ails, and 
..they :o;Iust. have ~ out the detailedngl,J,feS, 

Babu Baljnath Bajorla (Mllrwari ASRO('iution: Indinn Commerce): Sir, 
I should like the Honourable Member . to elucidate the point 1\ little 
further. I would like to Imow what, has been the total increase in coat 
-on RCCouut of increase in price of coal or whether this increase has been 
~  only to inorease in price cir also due to increase in consumption. T 
fillil, Sir, that under other headings also. for instance, in Supplementary 
Demond 6-D, there is mention of increased coat of coal. So I would 
like to know what has been the total increase in the cost of coal whif!h 
·the HuilwllYs had to purehRse over the estimRtEld figure, because thil! is 
'·8 major it.em of the supplementary demands. 

Ifr. 'to S. Avtnuhtllngam. Oh,ttlBr (Salem and CoimbBfore r.tl.,.,'. north 
Areot: Non-Muhammd8an Rural): I think, Sir, it will be convenient if 
the Honourable Mf'mber were to take notel! of aU of the questions that 
will he put to him and reply to all of them together instead of replying 
to t>8Clh Honourable Membpr sepo.rAtel.". 

Ifr . .,. II. Jam.: Sir, I only want to make one point clear, Quite 
'frankly. I was under the impression 88 8 result of the Standing Finanne 
'Committee that this demand'" wDuld not he brought before the House 
until t,he information had been obtained, I may have misinterpreted the 
-Committee's final decision. but certainly that is my opinion, and I would 
'Imggest to the Honourable Member that he would be weH advised' to 
'withdraw this until t,he information iA available. Secondly, Sir, the actual 
wording,-I am not going into the obBtetrios th8t have bMn diBeu8sed-
that is not altogether 0. fit subject for discussion in this House,-but, q,A 
far as the minutes are concerned, the resJXjnRibility for the wording of the 
'minut,el! is that of the Chairman. ThCflfl minuteR I\re not Ruhmitt.ed to 
·the Members of the Standing Finance Committee before they Are ultimat4!lly 
printea. All that is officially recorded at theCom'mittee is the ACtual 
-decision. But I would mRke two suggestions to my Honourable frienil. 
'the Member for Communications, The first is this, that it i8 mOtlt eSllen-
·tia} that. when demands particularly for supplementary estimatell are 
placed he fore the Standing Finance Committee, the ful1est information 
'9hould be given' in the explanatory memOrandum', I ~  I  . Dave . said 
that. whenever we have asked for il),formation ,!e ~  gQtit, .but .t the 
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last meeting of the Standing }t'inance Conunit1lee, my friend, Mr ~ 

Santhanam, raised certain points with which 1. am in full agreement, and, 
we expressed the opinion that it should not have been neecssary for us. 
to ask for that information, but that it should be in the original memo-
randum. Then, Sir, the second suggestion I wish to make is this,-..:tbat, 
if we are going to have extended minutes, it would probably be as well 
for those minutes to be first approved by members before the Committee-
disperlles, There should not be any real difficulty, and it is import!mt 
inasmuch as the proceedings CODle back to this House and form the sub-
ject of discussion in this House. That would remove any misapprehen-
tlions that might exist such 88 have arisen in this ~  ClIse, 

Mr. "1'. S. SIIIkara _&1': May I rise, Sir, to make an explanation? 

JIr. Pnsldent (The Honourable Sir Abdur Rahim): Tht'l Honourable 
Membe,r had better wait, 

Mr. '1'. S . .A.viD.l8hlJlDIIm Ohettlar: Sir, with reference to what MI', 
James just said, I may point out that in other Committees they do circulatA' 
the conclusions of the Committee to the Members ·&nd ask them if they 
have anything to say on the motter, and only after the Members hav" 
been consulted the proceedings are offioially printed, I do not see any 
reason, therefore, why the SRnle practice should not be followed in regal'Cf 
to the proceedings of the Standing Railway Finance Committees also, 

Sir, 1 want to make one observation in connection with this maLtet'. 
It hus beeu said here that the cost has increll8ed because of the iIwrens8' 
of tltH total train mileage, This refers to the year ending the lUst day of 
March this ytollf, but we have had information, I think, on t,he floor of 
the House itself, in the course of the discussion on the Financt' Hill, 
that in the "ourse of ten du.,Ys of this month, there had been a fall of 
truffic to the extent of 47 181(hs, If the trnffic hal! fallen by 47 lakhs, 
fiS the,V llllYe told \lS, in the conrse of this month, then the train mile:lge 
must huve ~  low, Rnd these estirnat·es were probably made f1.t a time 
when t,hey could not, perhaps, forese" the fall of t,raffic ill thiH lJlonth, and I 
do think, Sir, that culclIllat,ed with t.he ~ und figures which they have at 
present in their possession, this figure eRnnot be correct, for it is stated 
at page 68 of Prot'eedings No, fj that: "At the time of pre}lurllotion of 
Lhe Budget, it WI1S not anticipated that there would  he any increase in 
the total train mileage in the current year 8S compared with the last". 
Rnd so the,Y \,!hou'd have calculated the figures at tht'l rBtell on which 
they were working out the figures, I think. therefore, taking the fresh 
facts into cOllsidf'!rat,ion, thiR figure should hf'! a (',onsiderably lower 
figure. ,  ,  .  , ' 

JIr. L&lehlDd B..,&lral (Sind: Non-Muhammadan Rural): Will the 
Honourahle Member tell us which are the Committet'ls which send their 
minutes to the M(>.inhers for approval in the first instance hefol'fl they nre 
printed finally? 

Mr. S. Sat.lund: The ~ Account,s Committee 

Mr. L&1ch&nd .av&lr&t: Not othf'rs? 
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Kaulvi Kuhamm&cl A.bdul Ghani (Tirhut Division: Muhommad(m) : 
Ilosts and Telegraphs . 

.An Honourable Kember: The Standing Raj Committt'c. 

:Hr. T. S, A.viDaah'llngam Ohet.t.iar: I think, Sir, t.his figure ought to 
~  reconsidered in :view of the definite foIl in revenue t.his month, and 
for that purpose the motion may be withdrawn ond 8 fresh motion ma,V he 
brought forward. 

111'. S. Sa.t.yamurti: I do not know what the HOllourahle tho Con •. 
munica.tions Member's response is going to be to the invitation extended 
to them by my Honourablf1 friend, Mr. J Bmes, for withdra,viug this 
-dema.nd. If he is going to withdraw it, we shnll save 6 lot of time and 
I shall sove my breath. But, IlS there is no response, I mUfit ask the 
House respectfully to repeat its performance on the previous demand, nnit 
-throw this demand also out. The last demand was for a sum of HR. 22 
lakhs, and this demand is fOJ' a srnall sum of 77 lllkhs. The abandon 
with which they COme for supplement.ary demands beats me, anrl the only 
'argument he can give is the IlItter portion of the slolm, whereas the first 
portion of it is much more apposite, uomely; vid'of/nevI' vijlllluti vitlvutjaflf/ 
pari8kramam, which means, that "ovlv the p(hwuted mlln the lellnerl mall 
'knows the troubles of !l. mlln who hal'! to learn' '. To apply'lli", sl'cono quotll-
·t.ion, if this is the offspring that he can bring forth, I would rllthrr he a 
barren womsn, than bring fort,h Ruch ugly children. I would ratlwr hnvo t.he 
bliss of barrenness than the unhnppiness of ~  sUl'h children whom 
nobody can recognise. On thiR Rupplementlll ilomalll!, ",bat do they ROY? 

"The reviaed estimate for the currl'!lt yrRl' ('x(',>"ds th,· fJI·;J.tinill ~  67 !akhs. At 
the time of thc pl'eparat.ion of thC' hudg.·t. it WitS 1I0t nnticipatpd that. Ulllrr would bl' 
;any increasc in the total t.rltin milC'ag" in thl' curl'('ut yt'RI' as ('ODlPI1I't'd with tl ... I.IMT .. " 

I do not want t,o be a propllPt:. 1. know it is ver." ~  to nnticipnto 
'f,hese matters Ilnd to estimate ncellrnte1y, 'bnt 1 tlunk the C:ommlttee 
Rnd the House nre entit.led to some information, why .the ct;timnto fe)l 
'short and how it happened 1.1Int owing to unforseen ~  ~ 
train'mileage was increased. Reeondly, T. think ~  c,omm,Uee. nnd ~ 
House' would be very happy 10 get 80me ~  as t:o ~ m:r,e>t"._.l 
carnings of these ~  011 IICCOUilt of the JUcreasc lU mllt'6r;(' anel 
increst;e in expenditure. No doubt, we do not, have to vote on_ It, hut 
f think. os they do in the original budget, ~  Houllc shoulc1, be vera 
pleased to get some information, npproximatel:y It ~  be, of ~  !l1CreSSs 
earnings of the railways cone£'l'ned on whlClh ~ t.o UI1I'1 mcrenACd 
mileage we are asked to votE' t.hiR ext·ra stirn. ThE'l1 : 

"Th till' 1" ....... 0 ultimo.t"lv )lro,'C'(} to he much h(·/l"i,·,' t.hBTI waR :",tidpa! .. cl 
c 1'0. C 111 ..." "" • In"0-39 .. 

Itt the Hme of preparation of th,' hucig(·t for """ . 

.  I want to know what arE' the latest figures they g?t with ~~  to tile 
11rcvious year, when thE'Y prppared the budget. It IS sdded. 

.  .  .  ) t' ., from an inCL'''''"'' of trllflle ttndll 
"All the lUcr"aoe 111 ropllll's tn oC'omo 1 veR atl81ng 'b 1  . th 
h . f' hit th" coat of repairM 1<1 e" one In.. fI 

l'l e I.brown orward t·o t  " au J6cguell y,,,ar,. .  . vide I for itt the 
cnrrellt rf'll.r hal provr,d to he mU('h hf'DVICr than wall O1'lglnally pro ( 
budget .. ' 

This is a big item, Ilnd I thing the Committee lind the House shoulit 
know how much waR t.hp. increase unil .. !' this head, how many locomotiVe!! 
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had to be repaired, and how this increased provision is required. There' 
is one sentence whiph is very intriguing. ~  '" ,,,,' ,," 
"The proviaion made for the rist! in price of materials, other than CO'll, will also, .. 

it is feared, prove inadequate." 

,Ie "fear" going to be the . basis of a dern.a.nd for grant?, ¥oufear 
eOlllstbing and, therefore, there must be aD additional vote of 77 lakhs t 
You must giva some figures as to the actual rise of prioea of maislinli 
before you can ask us to vote for such a large sum. 'l'hen you find : 

"These conlliderations account for an increase of 24 laldi.. The' ~ ~  , ~  
rtiileage referred to above ia also expected to result iu'illcl'e\scd ullowance. t,>, I uniting', 
.:.all to the ext(lnt of about five lllkha." , 

The story does not end there. This was on the 28th., and 30th JIU1U8l'Y. 
1939. Whcn wc C:Olllt' to the 20th March, H)39, we find: 

"The Chairman stated that. on the infOl'IUation available noW, thll dem,lnd for 
RII.' 67,35,000, approved by tbe Committee in their meeting on the 30th January, 1939, 
had to Le increased to Rs. 77,35,000, mainly on IICCOWlt of t·he hct that the expanditure 
011 COllt of coal, freight. charges on coal ulld rl'pairs to locomotiws Will! expectllu to be' 
more than prcvioualy anticipated." 

I want to raise a question here.  We must be given some detail/:! 88, 
to the relative apportionment of the expenditure of ten lakhs on the cost 
of coal, ft'eight charges on ~  and repairs to locomotivt's. 011 the coal 
prices, I want to toll the House one fact. We have been told in the 
Public Accounts Committee RIld elsewhere, and sometimes in this House 
also I think, that the railways own ond work their own collieries, in ·order' 
to see that eolliery ~ do not extract too much price from the rail-
ways of this count,ry. I want to know, if coal prices went on ~  

why did not the railways work their own collieries and put clown the 
prices? It seems to me that we ure milking II. bounty of this omount to' 
private tracie, out of the taxpayer's money. .I have made this point IOgain 
and again in the, Public Accounts Committee, And they have always 
assured us that they will work thei)' collieries. whenever there is a tendency 
of prices to rise. I want to know from the Railway Board, why tbey 
want to increase the budget grant for paying for ooal which they can 
produce themselves; it is a hounty to private trade whillh thia House 
ought not to countenance. 

Kr. Pnl1d.llt (The Honourable Rir Ahdur Rohim): The Honourable-
Member will continue his speech after LUll.(·h. 

The Assembly then adjourned for I,uneh till Half Pllst Two of the 
Clock. 

The Assembly re-assembled after LUllCh at Half Past TWQ of. the-
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

111'. 8. 8af,Jamu.rt4:" Before we adjourned for I,UllCh, I wns , 3"'killg 
~ House to reject this 8upplementary grant of 77 lakhs odd on ,the 

P:)1,lOO that the in(or,mation given' in this note to the St,al?-ping Finance 
~ ~  is ~ ~  is not ~~ ~  nn? is ~  ~ ~  

and r was on the pomt With reguM to hhe rise m prices of coal whICh. 



could have been prevented by the Government', if-," ~  had worked 
~  own collieries to the ~  ~ of ;buying iu the open mllrket" 
and thereby giving help to }lrivaile tr •. ut:;the. expense of the to.xpayer. 
Moreover, this Standing Finallce Committee uwt oguin on the 20th Murch 
when the Railway Board wanted aninci'8ased'pnt of 10 lakhs. At thtlt 
meeting, the Committee, 8S a whole,' 'desired that they should be fur-
nishedwith more detailed l'xplanut:imf iii' such cases' i .. ; futUl'e, showing 
the purticulul' ~ in which lIew lind uncxI1el't.ed circumstunces hud 
arisen and the additionul e;xptmditure attributable, to ench 'of these special 
(lireulllstances, for ~  the iTlcrelUlt iu:.t.lr ... qualltity cjf cOllI consun:ed, 
increase in cost owing to nlwrution in the O)rihrinally expect-ed supply and 
distribution of coal, etc. "Tho Chuirmtm'uilliertcok to llomider the feasi-
bilit.y of Il<lopting the suggestion". Mr: JOH1f'S said that the Raihr11 
Board huve ·agreed to give all the inform.tion in fut-Ul'I? .It is not so; 
Tht: Chuil'llIllu has ~  undertaken to ounflJid'tlr t,lw ~  of adopting 
lhis ~  Wlret.hel· he will u('l'ept it. tlI' !lot it; HUll :\ ~  for the 
future. The House, therefore, ~  ~ ~ M-'}JerSllllaed to vote forthi8 
supplementol demond on the ground that.llHelll'lt., hel'sRfter, they will give 
all the informo.tioll, in connection with the .yi81"t·j('ulnr nil'ec.'foDs in which 
UtlW Imd unexpeott:d CirCUUllt\.llU(lt!B hud IlTisen. 'l'hat. i" tho 118ual ground. 
put forward for supplementary ciemands. But ~ committ.ee in the 
tintl instnnce and ihe House in the next (fught to bt' sHbstie(l 011 the in-
(ormation placed before them that these' new ~  ore reRlly 
unexpeoted and could not have been ff1r£'Reen. Then, there is no use in 
(lIubbing two or turee items together. 'fhe committl'E' nnt;urally asked 
that additional expenditure a.ttributftble to' euch of these special circum" 
svances ma·y· be fully explained. I SlIgg"St, Mr. }lresideJlt, that from oll 
relevtllrt points I)f view, this ~  demand ~ ;lot blwn ~  

with tbut \Voult.h of argulllent. and rlet.ui} wliien will l'OIlVith 6 the Pouse 
to vow for it. Then 1 want to say one t.hmg more. ']'hese supplement-
II.r.'l deriuluds are treated by the Government· itl ·fOl·t lifO) t'xcells groritr. 
A.s a matter· of fact, according to om 'rules' und'· stlludiug ord t'!l'8 , supple" 
mentary demands are different fl'Omexcess' gran{ls. }<;XC.('RR grants come 
in when the expenditure has been uetuaH'y' ineul'I'e(l, . And then t,he ~ 

erwnent come and say 'We JIBve ~ the ~  l'II"IHle give it to 
lIS'. As:&' IlIBttw-of ·fact.; this ~ 26th: Ma1'eh, IIllrl there uro only siX 
days for ·theyea;· 'to (JI08e. 'rhe· exptnlfliture tms beN) u.lrl".udy incurred . 
. 1 prott.'St a.ga.iust this. 1 think this louRfrt; tOC'Ollle to the> House much 
earlier,at any rate in cases in which tbtly.;COl,)tlhflve. foreseen, and they 
ought not to compel the House to VMJe tor eX1>t+nrl'itllre nJrl'ady in(lUrred 
under the guise of Impl)lementary' demlUfd!l' •. i)<'or 1111 t,hpllf' 1'('0Il('\n8, 1 alJk 
the House to reject this sUPI>lementary' gt'fint . 

.• ;i, 

Mr. It. 'Sallthanam: First, of aU I Wtlnt tu llIt'et Mr .• James· point. 
Mr. James said that this was not ·a.PIWPved ·hy the. 8t.nndillg FinlJllee 
Committee for Uailwaysbut I am a.fmid Ire w.ns not quite l'orrect, boeaue 
tberew8s' no ~  of non-IlWroval. ~  t.he dema·nQ is placed 
.before the House before the SlAt March!tWe year or it eould not be placed 
at all .. My impression ill that we 8PttrQ\led it-subject 1.0 the condition 
t·hat . hereafter whenever such demamts .• ~  ~  fuIt explanations 
should be fortllcoming. Secondly; Mr .. Ja.rae. forgot that 67 l.kbR had 
already been approved by the prevume. UM!e;tUig; of lhe Ct>,llimittee and ., 
tht\ whole question i8 with ~~  ·exces .. of tt>n Inkba. Tbe 
second point I want· to make ia to . draw .'tbt "fltlentil.ln "nr the HOUle to 
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the remarks on puge 101 tbe l'rooeed:ingsof the t:!tauding ]"inant'e Go'm-
~ {or RuilwlIYs held 011 the 20tb March, where it il> s'li': : 

"One ~  rru8('d thd ~  whetlUtf, jli TIt'w of t·hu fRl't, t.hat ti .. budget. for 
1£13940 rflcl!lItly pIIsSt'd loy the .o\.,;aemhly llad buen hal'6d 011 the .applemental'Y 
do!rnandll nlrE'ady appro,wl hy the Committ.1I! f,"' 1938·39, it would be PI'()ptll' now to 
rlakc alkratiolls ill f.hoSf' ~  . 

. This is a delicate point .Gf 1,0000nt8. 'I'he whole budget \\'a·\'I pre-
sented to. the ~ in the middle of ~  There we had three 
sets of fig U ttlil , ~  JOI' 1ge7 -88, revillod estimates for 1938-89 npd 
the estimates rot· ] {J.tJO.4(I, 'l'hese. lIupplementarj, demands a-re, in fa<'t 
and in essence, ~  of the'revised' estimates and'·:jf they had been pre-
sented at the time wlleu the. liIIiItimu.tes were presI:'nted, then the House 
wO'uld have ~  thelll qllif6 easily. Now, they "Ilre ~  new 
dem.ands prese.nted ht'fOJ"e t.he .House, As n mat,ter -of fact 011 the hasis 
O'f these supplf'mentar,Y demnnds incorporated in the demands which 
were sanctiDlled hlRt yellr, wesanctiO'ned tdle demunds fO'r 1939-40. In 
order to scrutilli8El them pl'O}>.eriy we must discuss them in oonnectiO'n 
with the dernl\ucls for 1939-40. .1 raised this point ill the Standing Finanl'e 
Committee and I suggested filut· the ,)l:oper wa.y t.o dO' things WliS to pre-
eent these demaud!'! just before the aunUl&! demands for the next ,)'ear. 
Then the originul demand and' t,he supplementary demand's IHlt togther 
will form ~ reviser) Elst.imat.es 8S sallcLiioned hv the Atisembl". Now, 
the revised 6!!t.ima.t.es are lint· IIllllctionec} bv the . ~  ~ sanctiDn 
only the O'riginal demands. 'I.'he ~  ~ ancl the origi-
nal demalJd'S together form the 16vil'ed 6st·i.mateR lind, t·bt>relO're. if the 
Government WfUlt to he I Qgical they mUllt present these demands bef(lre 
they present thE'. budget fQr. next y&l1r. 'rhElll this could have .been much 
hetter dis(;uslOed. !'o:ow, it COlUes u.Uer t.he :Jt'inanee Dill Ilild t.he (leneral 
Budget and we are not able to relate our miuds to the original demand'S 
and discuss tbem in proper proportion. Again, 1 want to 8trell8 the point 
t.bnt t.he !;l'ol'e of' theStaudillfl. ·!t'iulll\e.e C'.!Ol'nmittee seems toba\"e ~  

misunderstood. Tllese 8stimaflea are ba8t'ld on the ~  of the seve-
ral railway administratiO'ns, .AlI of them are cQllated by the Railway 
Bow and p.resented to tbe .. Startding Finance Committee and this House. 
What they emu ~  iii to'. 9ll1HlI'etllltt. dw Railway Donrd sCflltinil"es these 
H;'lIres carefllll,Y. Our point is that t.he Railway Board shQuld br;ng tn bear 
on these fig II res got fl'om t.he H!lilwn.v ~  their own independent ~  

mellt. Otluwwiae it is hBl'dl,v l)ORsible for this House or the St.anding 
Finance Committee to' go 'intoever.Y detail of each Railway administrn-
tion. If the Eust, J nelian Railwav sa.ys: • T want ten lakhs more for COlli' 
I think no ~  Df this ~  'can be in a positiQn to find Qut; the 
position. All t.hat t.I1E',V ('81' do is to flsk t.he Railwu,V Board "what· Ilre ~  
own eAtimateR? Row rlidyou scl'lit,inise them? What is the amount of 
traffic it. is t>xpentoE'd to do. 'Bod whfl.t. is the proportion, and did you oom-
'pare the ~  nnrl thl>.demBndll rif all UtA ot-her Ro.ilwflYR"? Sir,thil'l 
!hrings mf'· to the' ~  which T mndE" in RlIotlwr sT,e(wh thaL thAile 
bud."{et Elstiwnt.el'l ttnd Rllpplf'mentnry demands Rnd t.he demands fO'r tl e r.e"t 
year should hE' I'IClrlltinizC:l(lhy "the ·St.snding Finance CO'mmittee ~ much 
~  le1l/.,rttl. 811(1 in TtlIICl, o:n'eiltel' def.nilthan hRS lW8n thl>. cllRtomblthe'rto. 
''Hitherto we we're al10wed : two . tlay's; and \\'e hRd to lOOK through 1\ m'M" 
at figures nnd. ,q",i,erally,' thelie"figures were not supplied t.O' us in sufft-
~  tiule in ftih'i'ln('('. 1'lrts' },ii'l', fOl; instBnre, 1 hnd to (Jome dow,j tl) , 
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Dellli and it was handed ovel' to ~  iu.t lJe lUo .. ~  Ilud .1. ~  . attend 
n meeting in the afterlloon, The figureR Were not l'efldy before tllat time 
.and it is hardly pOEu!lible for lilly COlllmittee to I'crlltini1.e t.hctH carefully 
unless tile,}' have time. Therefore, it should he 1ll1111e II rule that th€SB 
1igurt>s should be supplied at Il11/l:itone wl;ll;lk ~  advanco to the l\Jembers 
:and there should be lit least fOlll' lIn ys for the Members to serutinize the 
Budget for the St.lluding I"intllwe ('uIJIlIJitt.ee, After it. was scrutil1i ed 
and IlH 1';0011 as the raHway estiIulltcs Ilrl:' presented tQ the Aesembly, these 
supplementary demands should fi,rst bi! phu)ecI l.lUd tlu:u the railway 
Dema.nds for next F"r should htl p\ul'e{l. If t.hllt pl'Ocedure he adopted, 
I!\I the complaints ('ollnected with this point will cl!sap}:car. Otherwise. I 
am afraid t.be same eomplaiut will ha\'e to. recur without auy l:ossibiiity 
of remedy. TherefOl'e, I hqpo thKt, 1111 the!';c RUg-g£'stions which T ~ 

made will be adopted. 

So flU' as the present supplementary demand is cOJloerlll'd, I have ai-
ready said that it is part of the revil;ed estimate. In connection with the 
revised estimates the POi/It WAS mised tha.t t,he maintentlDCleof locomo-
tive power is increasing and increllMing without any kind of chel·k, es· 
pecially wiffh refereDl'e to the question of repairs and maiutenltnco. In 
the csse of the East Iudinll }{nilwuy it it; gllillg Ill' hy lenps IlIlU bound;;. 
and, therefore, there should be H Sflarcbillg inquiry illto the relative costs 
of maintenance and rela.tive cost of coal 011 the vltrlu118 ~  uncI I 
hope that as a result of these dis('ussiolls Hhey wiII present next. ,Yenr II 
comparative study of the l'OUSllwption of ('0111 IHlIl the mlliut.l:'lIunec of 
l'epllir charges of lOCOUlotiyco ill the \'al'10lltj Hail way Adminis: r,ltions L r 
the It\st three or four years. I am nuaid that tlll1 Hail way J'oord t!:am-
'selves do not take care to study the lie comp"rntive est.irnates Ilnd they 
thenJllelves have 110 iden ItS to t,he relative cost.s of maiUWnUllC() of loco-
motive power and repair r.harges on the variollR R41ilwn:vp. 'I'hey do not 
have any chart in which these figures arE' tabulated, Rnd Rre llrought lip 
to dat.e at every budget ~ of t;he Standing F'inllnce COlfllnitt.po liS 
well as in connection with the Budget discussions in this HoUl'u.>. We Are 
now in t.he posit.ion thnt aft.er thp pllI,sin!.;' of the Hailwny BUflget we ror-
get all the figurC's about them and we do Ilot know eXllllt.1y wlwro ~  IIrel 
and what we are discussing about. Similarly, unless the memlJt:rs IIf 

~ UailwnJ Boord bring the figureR up-til-dllte, tlwy tilO lose t.he t!ireud 
and are not able to Borutini:'le the figures. I am sure thllt n proppr in-
vestigation into this particular item will ,\'ioJd saving!! which will be ~

Mideruhlt>. T IlItve no doubt thHt the cost itl'elf is "ery ()onAidEm,ble. I 
have no doubt that the ('ost itsEllf is wry cOllsiderable and thf' supplement-
ary demand is I1ntul'ally making us alarmed at the WR .... t;he rnilway nu-
iJlorities are spending money. I hope the Buggestiolls which I hnvr. mnde 
will be carefully considered b,r thosc in charge of t.\tp T!uihm.vs. 

Mr. Brojadr. lIar.yan Oh&udhury: Sir, I WBut to kuow jf 1.11(' ('(Jilt of 
TlU1uing "llecial trains 011 the occasion of the .trdl,odall.a raga fOlmed 11 
part ·of this demand. If HO, I !lhould like to know why thie ~  of expen-
diture-the necellsity for runnillg R specitll on the occQilion of the Ardhodaytl 
VOgR IIhould not have been foreseen in view of the fIlet that {.hl! l',,!/a ~  

is known lU'40rding to the (!&It'ndar beforetbo bOl(irtniuj( of till' ~  Il!lll. 
also, I WQuid like to kilO,,' how the e.t.imatt'8 ·{)f thp. adriitiollRI' t·rlltlil·· for 
the nf'('e!lsary running of trains Wf'.re tftHflc'. 
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'!'1M HOUIIr&blI·81t Thomas Stewart: If the HonoUl'llble MeItibel' will· 
put down 8. questibD, I will do my best to give him such information ae;· 
he wants. 

Mr. BroJlDdra B&raJ&ll Ohaudhury: I think, Sir, t.hat the Chait" hal': 
ruled that OD motions like these we may ask for the necessary explntlo-
tion, and it is very pe1"tinent to aRk now whether this A,dhodaya ¥ogh 
formed part of this expenditure. If so, why was it not foreseen before· 
hand? The Yoga took plat'e in the month ~  Kartik last when there wos 
bathing in the Gonges in C"lcut·ta. 

"l'he Honourable Sir Thomas Stewart: I mUKt'.,.repeat.. Sir, t.hut, iu 
regard to a particularized question of that sort. it is Ii matter in res peel of 
which I will require to luwe notice. and if the HonoUt-able Memher \\·nr 
put down his question. I shall do my best to have it ~  to his satis-
faction: . 

Kr. Preaident (The Honournhle Sir Abdur Rahim): What the Honoui'· 
able Member hos just now said is with reference to the informatiori 

~  

The Honourable Sir Thomas Stewart: Mr. Sankara Aiynr will give A. 
reply to Mrtnin points rllisN1 in the course of the debate. 

Jlr. T. S. Sankara Aiyar: Sir. :r will first touch on the point raised b,Y 
my Honourable friend, Mr. James, regarding the proceedings Qf the last 
rrl.eet.ing of the Standing Finance Committee. I am ~  that one of ~ 

members of the committee itself, Mr. Sallthanam. who it was that made 
the suggestion, hus explained the situation. Mr. James is labouring under' 
a. misapprehension. As Mr. Santhanum explained, the supplemelltarv 
demond was fully approved by the Standing :Finance Committee and, as 
t.he proceedings recorded will, show. theOommitteedesired thut they ~ ~ 

be furnished with a morc detailecl information in suehc'aseR ill the futurc. 
Subject to this rider. the whole supplementary clcmanrl wus fully approv-
ed by the Standing. Finance CommiU,ee. I am rtlUll.V Kurvrisfld bow 
Mr .• James got the imprcssion which he gU\'C vellt to, nnd as 1 have under-
taken before the Stunding-Fillunc:e Committee. I will do my hest, B.ir, 
ill examining the prllctic:ubility of the suggestioll, llnd if it is Ilt all ft'(\sil,le 
to adopt it, we will take steps to do so. . 

Then Ill\' HOl1ourubJe friend. MI'. 8atyuDlurti, said thut WI det.ail!> Lat! 
been giver;' for the inert'llse in the supplementury dcmuna, 
which wus first ~  b.'l the Stunding Finunce Committee, 
the iucreut;tl. unmel", from Its. 67 Jakhs ndd to lh. 77 Iuklis 
odd. Hir. in moving t,he motion-probably ~  Hlltylllllurti had 
not (:urefully attended to what 1 said then-I explaine(l with 
regard tc> the clifferenCle het,ween the Rupplementar.v demllnd first upproved 
b.\' them AmI the snpplemflutBry elemanci now propoSed, t,hat the Oom-· 
mittee noticed the differences pertaining to eRch railwB.V, viz., the F.ast3i'n 
Bengal Railway. Ii IRkhs, Ji111Flt Indian R.ailway, 4 lakbs, North Western 
Railwa:v. 2 Jakhs. Bnd the Bombay, Blll'Oda and Central India Railway, 2i 

~  And IS8idthatI hlld explained to the Committee that these addi· 
Hom; relateel mninly to t·he (·ostof· coal. Anel. if ntoro minutiae were 
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desired, I would add tha.t· about seven la.khs rehited fo':tbe (.'Oat, of -eoal 
anci about three lakhs to repairs and freight charg(·s. 

:;rhen, ~  aatYaml¢.i raised a. point about the raising of· coal 'froDttbe 
railway collieries .. I carl assure the Houee that we have raised coal floom 
our Tailway collieries to t.he extent to which we found it necessQry .. A'Il' 
the infonnation about the raising of coal from railway collieries is given 
not only in one of the appendices of our anuual administration report but 
1I.1so in the balance-sheet rmll aceount'l> circulated with the budget papers 
to the MemherFl of this House Rnd also furnished to the Publie Account. 
Committee. 

I admit,Sir. ~  there it:! some ~  in whdt M.r. Sllut:hanam pointed 
out Ilbout the ·t,ime of placing the supplerneXltary uemllllllll before the 
House. It was he who I'aised the point at the last meeting of the Stand-
ing Finance Committee. The question wus whether, in view of the fact 
that the budget for 1939-40. recently pasFled by the Assembly, had beeu 
based on the supplementary demands ulready approved by the C{)mmittee 
for 1938-89. it would be proper now to make alterations in those demands. 
He suggested that some finalit,Y IIhould be reuched in respec·t of the sup-
plementary demands when the hudgl·t was presented to the Assembly, U,IlY 
exoess oocurring later in actual expenditure over the originul and sup-
plementary grants put t:oget.her being dealt with in due L'Ours" under the 
prescribed prOCf!dUl'e. ~  Sir. liS he explained. ill a cl'rtnill sense the 
passing of the budget fOl' the next )'ea1 (in this cuse, 'f'Or 1(13\)-40) by· this 
House Qssumes that the reyised estimAtes for 1938-89 hnve been taciti,)' 
fl.pproved. It is on the bR!lis of the revised estimates that the budget 
estimate is prepared. and in presenting the budget to tIlt' House, we 
furnish them with full explanation us to the variation ~  thll revised 
estimates and the actuals of the previous yeat, and it may lw ar;,(uen that 
the Honourable Members. while they Ktudy the budget, nillo study the 
explanations 'of the differences bd,ween the revis<'d estimates Blld t1:o 
Qctuals, The feasibilit,.v of the ~  lIIude by Mr. Su[)tlllllJom will 
be very c81'e'fully considered hy Oovernment. Sir, I hove nothing Illore 
to say _ 

_ abu Bat)DaUl lIatoria: Sir, I have llot received Ii reply to Illy question 
about the cost of conI. wht>thpT it 1\'''1> (luE' t.o the incrt>IUIP ill qUllntity or 
Hie increasp. 'in pricp,·? 

litr. '1'. 8. liankara A11ar: It wall due hoth to inereRlle in quantity Alld 
to increase in 'priet:·. The increase in quantity wns ubout t.wo InkhR of 
tons in 72 lakhR_ 

Mr. T. S • .A,;"DJUih,Hplam Ohett.lar: What about t.he full of the Ilntici-
pated traffic in ~ 

fo." 

Kr. T. S. Swara Atyar: It is very difficult to make any prognustication 
. -just now, Our ~  in the past hall been that in March 

3 .·lIl'rhere i .. very often· a depression either ill ~  first. week, or ill 
Lhe 1;E',(!oud,week. "Ild we '.are just )n·king fOT\\-Rrd 1<. the Tl'llIl1illing part of 
the month. 

I. 

Mr. Snl'r.u!, 'J'here was a)so my ~~ ~ nsU) ~ ~  ihfnddi-
tional ~  Iakhs no.w ~ was also ~ ~ ~~  ~  Fmonce 
Committee because no mformahon about thatfll given In tht> report. 
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Mr. T. S. 8aDkara ~  )'0<,1, Sir, it WitS passed. 

lIr. PresldUlttThe Hnllollrable Sir Abdur nahim): The question is; 
., ~ " suppie.ment.ar>, Bum not exceeding RI. 77,35,000 be gr.lnted to the Governor 

~  In ,Co,uncil. to defray the charges which will come in courle of paymeR' 
~  the year eudmg the 31st day of March. 1939, in rl'Apect of 'Working Expenses-

Mamt.ellllll("t' and ~  of J.ol'omotive POWfll".", 

'l'he Assemhly dh'idod' 

AYES-38. 

Abdul Hamid; Khan Bahatlur 8:r. 
Aikman, )fro A. 
Aiyar, Mr. T. S. Sankara. 
Ayyar, Mr. N. M. 
Bajpai Sir' Girja Shankar. 
Bllwoor, Mr. G. V. 
Boyle, Mr. J. D. 
BUls, Mr. L. C. 
Chamber., Mr. S. P. 
Chanda, Mr. A. K. 
Chrilltie, Mr. W. H .• T. 
Da!al, Dr. R. D. 
Ortler, Mr. n. R. T. 
GrigU;, Tbe Honourable Sir .lamt'll. 
'Ffardman. Mr. J. S. 
James, Mr. F. E. 
Jawahar Singh, Bardar Hahadur 
Bardar Bir. 

Kamaluddin Ahmed. Shams-ul-UlemR. 
Kushalpal Singh. Raja n.hadllr. 
T,illif'. Mr. ~  J. W; 

Mnckt!owlI, M,' .• T .• -"1. 
Maxwell.\ The Honourable Sir 
Regina\d. 

Menon; Mr., P. A. 
Menon, Mr. ~ M .. 
MetcalfI', Sir .lubrey. 
Miller, Mr. C. C. 
Mllkerji. Mr. Buanta Kumar. 
Nur Muhammad. Khan Bahauur 
Shaikh. 

Oqihie. Mr. C. M. G. 
nahman, Lieut.-Col. M. A. 
Row. Mr. K. Sanjiva. 
Sher Muhammad Khan, Cq,ptain 
Sardar Sir. 

Ph-araj. Rao Sahih N. 
Rhlll'. Mr. M. 
Spence, Mr. G. H. 
Rtewart. The Honourablr Sir ~  

Sukthankar, Mr. Y. N. . 
Flun!laram. Mr. V. S. 

NOES-52. 

Abdul Ghani, Malllvi M.uhanmu.rJ. 
Abdullah, Mr. H. M. 
Aney, Mr. M. S. 
Ayyangllr. Mr. M. Anant.h"oayallltlll. 
Bajoria, nRl"l Baijnath. 
Basu, Mr. R. N. 
Chaliha, Mr. Ku!adhar. 
Chaudhul"Y, Mr. Brojendra NaraYlln. 
Chettiar. Mr. T. R. Avinaahilingam. 
Chat.ty, M ... Sami Vanl'atal,hplam. 
Das. Mr. R. 
Dl'sai, Mr. Bhulabhai J. 
Desmukh. Dt,. G'. V. 
Deahmnkh. Mr. Govind V. 
li:8Mak Rait., Mr. H. A. Rathar H. 
Faz!-i-Hao Piracha. Khan lla.hadur 
Shaikh. . 

Gadgi!, Mr. N. V. 

Ghulam Bhik Nairani. SYlld. 
Govind Du, Seth. 
Gupta, Mr. K. S. 
Hegue, Sri K. B. ~  

H08mani. Mr. S. K. 
• Tedhe. Mr. K. M. 
• To"oodra Singh, Sirdar. 
KaUash ~  Lal, Hahu. 
T.ahiri Chaudhury, Mr. D. K. 

The motion was negatived. 

Lalcband Navalrlli, Mr. 
Maitra, Pandit. Lakahmi Kauta. 
M/,laviya, Pandit Kriahna Kant .. 
M:mgal Singh, Barclar. 
Manu Bubedar, Mr. 
MiBrR, Pandit Bhllmbhu DRyal. 
MuIlRIi",\'. Mr. C. N. Muthuranga. 
Mnrtuza Sahih Bahadqr, Mauh; 
Bycd .. 

l'aliwBI, l'audit Sri Kn.hna Datta. 
l'audll, ~  nadti Dutt. 
Uaghubir Naray&Q. Singh, Choudhri. 
Ramayan Prall8d, Mr. 
Ranga, Prof. N. G. 
Sakaena, Mr. Mohan Lal. 
Banthanam, Mr. K .. 
Satyamurti, .r. 8. 
SheodlUll Dap, Seth. 
Siddique Ali Khan, Khan Dahadur 
Nawab. 

Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha. Mr. Satya Narayan. 
Born, Mr. Suryya Kumar . 
Sri PrakaSH, Mr . 
Bubharayan, Shrimati K. &dha Bai. 
Varma. Mr. B.  B. 
ZiRuddin Ahmad, Dr. Sir. 
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DEMAND No. 6D.-WORlUNG BXl'KNSES-MAINTENANCIll AND WORKING OF 

FBRBY8'tBA. ... a AJifb, IfARBOURB. 

Mr, "1'. S. S&1lkal'a Alyar: Sir. I beg to move: 

"That.. a ~ ~  .wn not exceedm, ~  1,60,000 b. gl:anted to the Gov'lI"Iltlr 
~  m Council. to defray the charges which ~  come In COllrse of payment 
during the 1ur endmg the 31st day of March. la, 10 reo.pect of 'Working ExpeulKl_ 
Maintenance and Working of Ferry Steamers and Harbours'."-

Sir, I will just make a few remarks. 'l'he supplemeutary dt'mand is 
required in connection with certain repairs done to two barges workIng in 
one of the ferries. The coaching and goods tariffs of the ~  Bengal 
Railway ~  that thf're are ferries at the following pointq on the Eastern 
Bengal Rmlway: 

1. Lalgola-Godll.gari, 

~  Fulchari-Babadurabad, 

3. Aming80n-l'andu. and 

4. Kbulna-Rupsa East. 

'l'he ferry ut which the two bargel:l ill qU6tltiou are working is the 
Fulchal'i-Bahadurahnd wagon ferry. There has been some increase in 
t.raffic in this ferry owing to special measures taken, such as the withdraw-
ing of surcharge (In coal. There is Q new type of wagon, now appearing 
in increasing numbers in use-what is c.alled M. C. J. type of wagon-
which has greatnr over-aH length thun the type previously handled with 
the result that t·be ferry barges, as originnlly constructed, could carry only 
one vehicle per line instead of two. This has entailed the uneconomical 
usage of the bQrgcs with the concomitant delay and additionnl expendi-
ture in dealing with the increased volume of traffic offering. The widen-
ing of the ~  was urgentl,v nect's!'lll.ry to ('opu with the requirements of 
the increased volume of trflffic. The in('rease in traffic was anticipated 
but the respnnse was much quirker than was originally expected and the 
widening of the barge had to be undertaken earlier than was originally 
anticipated. Sir, I move. 

Kr. Pr.1I4ent (The Honourable Sir Abdur Rabim): Motion moved: 

"That a supplement·ary ~  not exceeding B.. 1.60,000 be granted to the tJ'ovemor 
General in Council to dtlf1'RV the l·harj!l·. whic'h will come ii, ~  nf payment 

~ the year endinJ( tru, 31i!1 <lay of Mllrch. 1939. in "espet" of 'W .. ,.kinj,( l!:xp",m'_ 
Maintenance sud WCJrkiu!( I)f FI'l'ry SteIlDU'I'H :lIId HllrI.our.·.'· 

1Ir. Sri Prakasa: Sir, I do not know ahout tIll' ferry steamers e:ther 0  I 
the Eastern Renqal Hailway or the ElIst· Indian Railwav hilt J know some-
t.hing of those t,hat are used on thp-Benznl nnd North WeRtern RAilwI&Y· 
I have often used the ferry bontA lit l\foknmeh between Mokameh Ghat 
and Semaria Ghat and at' Patnn hpt.",!'!'n !o.foh!'nc1en Ghat Rnd Pale1-8 
Ghat. and I think the conditiont'l on (hellP llonts ATe most unMt.iRiactory. 
Despite the ac1dit.ional expenditurf' of TIs. 28,000 t.hot iR mentioned in thill 
demand, I hnve RPen no improvement in theAe ferry bonts nt t,heRe Rtntiona. 
Third r!laSSeA in thORP-hOBtR !lie most IlnAntiRfllctOl'V' and thf'v liT!' almoRt 
Blwil.VII overcrowded. T Ahould likfl to know if ~ ~  IIrl' ~  
that. . i,he exnemliture hAR vielrled adeqUAte reRlIlts. J h011<.l that if they 
are not sllt.isfled thf'Y \vollld tnke ~  to rE'mE'c1y thl'se df'fe('tA. T riRe to 
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make these observlltions, in order lQ dl'&W pointed attention of <lovernment 
to the unsatisfactory state of theRe ferrieR, nnd I request thnt the Govern" 
mpnt would do the needful in this matter. 

,fte BODOuuble S1r ~ ~  ~  Sir, may 1 explain ,for ,the ill-
fOJ'mation of the Honourable ~  that the, ~  ~  ~  on 
the Bengal /lnrl North Western Railw,IlY ferry was entirely-on QOOI. 

;Mr. Sri P.raku&: That is why perhR}>s they smoke 80 much! 

, .... Pnaident ('fhe Honourable Sir ~  Rab,!m): The question is: 

"That a supplcmentnrv sum not exc<·eding ~  I,W,OOO 'be granted to the Gov,,",I'UDr 
{}I'nt'ral ill Council t<l dt'fmv the: chargeK which will ('olDe in courlle of payment duri'lg 
thc year ending th" 31st day of MUl'ch. 1939. in l'C8pect Of 'Worklng ~
Maintenance Bnd Working of Fel'I'Y Atl'llmerR Rnd Harboun'.," 

The motion wat-: adopted. 

DEMAND Xo. 6-G.-WOUKINO ~ ~  • 

. ~  T.B. ~  Ai:1&r: Sir, I beg to move: 

"That 1\ supplementary 8um not exceeding Rs. 11,95,000 be granted to thc Govcmor 
GC/leraJ. in Council to defray the charges whie,h will come in courso (,f payment 
~  the year ending thl' 31st day of Mareh. 1939. in fospeet of 'Working F.x1Jo'llB611-
't.flscellaneou8 Expenses· ... 

Sir, there are 11 number of items ill qlwstiol1 hertl, and 1 wish to dwell 
,em some of the more important of ,them. On motlt of the railways thtl 
increase represents the amount spent on gratuity payments. Sir, this 
item of gratuity payments hus been the subject of some discussion in tht' 
Public Acc'{)unts Committee. Gratuity payments are "lways very difficult 
to estimate on account of the fact thnt sudden retirements, deaths, dis-
missals and other sl1ch causes cause violent changes in the estirnllte. At 
t,he inslancc of the Public Acconnts Committee we t09k up thequestioll 
with the railway administrations, examined the procedure in force on the 
various railways and, a8 a result of ,that examination, we have iSRued in-
structions. We considered that the procedure on certain railways gave 
more correct results, and we have recommended that procedure for con-
liIideration to other railway administrations. 

'l'hen with regard to the payment of gratuity to surplus staff in the 
workshops at Ajmer. In the Ajrner workshop on the Bombay, Baroda 
and Central India Railway, there were found to be about 500 surplus hands 
. and, on account of this, the workshoJl had to be put OIl shorter worki\'lg 
hours. But this was a ~  to the labourers at large, and the sugge!!-
tiOD was made that, by offering attrn.ctive terms of premature retireD)ent 
to some of the senior employees, this surplus could be worked out, and we 
..could resume full working shortly. 'l'hese attrnctive terms have been 
oftQred. We have not re,eeived: a final report yet but the infol'Dlation is 
. that there has been a fairly good response. ' 

I 'do not think it is necessary for me to comment on. the other items 
,..at this stage. 
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~ •• lIupple!Rl'ntary lum Qot. ~  .Rs. 11,95,000 be gl'!luted to the ~  
~  In Council; to defray .th.· ~ ~~ whit-h will clllfle ill COllrlle (If pUYIII01nL 
<Iunng the y'ear endlng tho 3ht clay 01 Mnl'l'll, 19311. iu \'(·sflcct of 'Working ~
.Milct'T1alll'ou8. Expenses'." . 

lIf. T. S. AvlDuhIllDpm Ohetttar: Sir, t ~  

"That this demand be reduced by RI. Onc IHkh." 

: ,lly t!lis motion, 1 wish to raise the quel!Otiol1 of the annllal a(lju9tiUltlllt 
in respc('t of Rdigaru cl,)iliery. On l)nge 9ti of the report of the t:!tnnding 
Finance Committee fur Hailwuys dated the ~  lind 30th JUlluury this 
matt-er is dealt with. In pnrngra,ph 4 relnt,ing to this (\!:'nlllnd tlwy soy: 
"Th'l inclusioll of a slim of R •. 1 lakh being Ow allluml adjuMhnellt ill I'''Sp<. ... t of 

4.hc. ~  which hal· beell abandoned and tho capital cost of which it hll8 
N'en de(·idcd to write off to revenue ill twenty anllual instalments." 

The facts of this l{eligaru (lolliery are somewhat interelclting. 1 have 
not. beell uble to get the full ~  of the ense but from w1111L 1 um nhlc to 
l:atlu::I', 'from the rtlport of the l'ublic AC'cuunt,s Cummittee in previoul! 
.yellr!;, we ullders.t.a.nd thut the colliery was purchnsed by the Government 
of India for about 20. lakhs. S001l lifter the lJurehuse of t,hnt (lolliery the 
price of coal went down. And inuncdiatt'ly uiter the price of coal went 
-down Government found that the working of the collier,v would be u delld 
lost'. Then they wanted to get rid of t·he colliery and' the I'esnlt wus /I 
108!; of 20lukhs. This is nothing short of II ~ ~  if I mny lise that word. 
In ~ cumSt' of u few months 01' 1\ year, RS far lUI I can ~  I) 

loss of ~  lakhs 'WIlS incurred; and I ,10 not Imo\V what would have happen-
+ld if it were u private agency. Thi!l resembles only anoth£>r CRIIO of which 
I hlwe heard nnd that Wlit; also done by the Government of India. 

,'!'be JlonourableSIr .Thomas Stewart: Sir. on a point of order, is thtl 
Honourable Member discussing the actual transfer of t,his sum of one lu'kh 
in the pJ'esent yenr or is he criticising the colliery PVUcy of t.he Govern· 
mPllt of Indin Rome ten or fifteen sears ago? 

Mr. T. S. Avtnaahilingam Chet.tiar: 'I'his money il'l sought to Le spent-
ill the present year and J am ent·itled to IIpealt of thiR expr.ncliturE' of one 
lllkh on this ~  colliery in thepreRent Yf'Bl'. 

Kr. Presldent (The Honourable Sir Abdul' Rahim): Is it the contf'lItion 
of the Honourable Member that this colliery ought not to have been 
:acquired b,v Government? 

JIr .. T.  S. Avinllll.fUl4,&m Chettlar: This one lakh which i8 sought to 
he spent by Govermnent in the prel:lent year should not be spent. 

1Ir: President (The Honourable Sir Abdur Rahim): The Chair under-
stands that the colliery 'WBS acquired some time ago, and that was approv-
ed hy the House. and this SlIm is necessary for purposes of, Rccounting. 

The BOIlO1lI'able Sir ThoDlll Stewart: Yes, Sir; both the purchase of 
the colliery aod its abandonment were approved by the Public Accounts 
Committee and the actual transaction which is included in our accounts 
in this supplementary demand is a mE're ~ transaction. I sug-
gest, Sir. that the Honoura.ble Member's criticism shouJd b·" confined pnti-
Tely to the appropria'tenel8 ofthie accounting entry. 
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Mr. '1'. S. AvlDuhlUDgam ~ Because the l'ublic Acc·()unts Com· 
mittAle hall approved of a partioultu thing that does not take away' the 
right of this House to protest against a particular procedure. 

Mr. PreBldent (The Honourable Sir Abdur Rahim): The Chair under-
stands that it is not only the l)ublic Accounts Committee, but ~ BoUSf! 

also has approved of it. 

The Honour&ble Sir Thomu Stewart: I can say no more thun thut the 
~  was approved by the Public Acoounts Committee. 

Mr. President ('J'he Honourable Sir Abdur Ra.him): 'j'he Honollrahle 
l\[embpl' ('rm thell llise118S the qllf'st.ion of ~  , 
Mr. T. S. AvlDlIlllUn,am Ohetti&r: I am really sUl'}Jrised at the way 

in which they want to burke dicllssioll by saying ~ this matter was 
brought before the Public Allcouutll Committee and. therefore. the HOWIe is 
not privileged to discuss it., Sir, after this colliery WIUI acquired for 20 
lakhs they found thAt is was not puying to worl{ it and ~  wnntPf.l to get 
l"id of it. and the 10SK to the Government of I"dia WIl'R 20 lakhs. 'j'hiR i" 
1I1I1.v t'quullecl hy another imlt.unce in whiC'h timher ~ bought. by the 
Govt'J'IIment of India in tlw Andamans for tC'1l lakhs. The next month 
t.hey found that the timhE:'r 'WRS not neeeRsary amI they sold it for fivc lakhs. 
The next mouth they IIgHin found t·hat the timber was T\tlCPSSltl'Y Imd they 
bought the sllme timber agllin 101' ten Illldls. This iR 011 l'p('ord Imcl there 
was a IOBR of tPIl lnkhs suffered hv the Governmt>nt of fndin in the course 
of a month 01' two. Can there ~ any greater sCRndnl in financial trnnsac· 
tions than thiR? I do think that this method of spending public revenues 
is certainly to be censured. Now they have come forward t.o write off this 
20 lakhs ~  rfWl'THll' in tWl'ntv uTlllual ·inRtnlll1ents. Thev lost 20 lakhs on 
thiF! Religllra colliery IUld ~  ~  t,hey hrrvl." hrought 'for,,'nrd one lakh 
to he wTitt.en off to revenue. . 

An Honourable Kember: Where is this ~  colliery? 

IIr. T. S. AvinashUlng&ID Ohettiar: I do not know that, but this I know 
that this sort of t,ralllluct.ion is ct·rtainly ~  Sir, I move. 

Kr. President (The Honourahle Sir Abdul' Rahim): Cut motion moved: 
"That thp d .. mallcl fol' 11 ~  gJ'Rllt of " Rum 1I0t ('xcpcding lb. 11.95,000 

III rl!Mpt'ct (If '"Iorking ~ ~  .... lIl1n,'ouH F.xP,·IIR('I\' I .. · r.·dncpd In' RH. one 
lukh." 

B&ba Baljn&th BaJorla:  Sir, my Horiomable friend, Mr. Satyamul'ti, 8 
few minutes ago sa.id that rRilwfi.V!iI should ,,'orK their own collieries Bnd 
work them more fa\'ournb1y RllcI obtaiu coal lit a competit.ive price than 
can he' obtnined in thf' mSl'l{et I hope thil'1 husilll3SS ,,'hout HIE' Religarll 
collie1'Y has opellC'dhil'1 eyes aml will answer his question ........... . 

Mr. S. Salyamurtl: They bungled thp w1101e thing: we will do it hettf"r. 

B&bu B&I!nath B&lort&: I am Mmiug t,o thHt. My rerereI'IC'f" to my 
Honolll'shle friend WM that T did not agree wit.h his proposition at all thl!t 
re.ilwuv8 should work their own colli pries and compete with the trade, 

~  it has been found repeatedly that they cannot and hav(' not beAn 
able t·o raise coal at. priceslo\\'er t.hRn the open market .... :::' ... 
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'l'JLe JIol1011l'&ble SIr'l"homaa Stewan: Question. 

. ~  BalJuath ~  I need not go intq the matter further: the reason 
1S obvIOus that the workmg cost of an average small oolliery owner is much 
less than the. cost to the ~  with their highly paid staff of 
managers, engmeers and supervisors ........ . 

'!'he BOIIDurable Sir 'l"homaa SWnd: What happened fifteen months 
ago? 

Babu Balluath Bajorla: 15 months ago there was a rise in the price cd 
coal, due to abnormal demands and it lasted only a few months. But if 
the Honourable Member will take the statistics for the last ten years of the 
prices at which they have been obtaining coal from merchants, they will 
find that they have been making a very good bargain of it. Tn this very 
colliery they have lost 20 lakhs ......... 

Sir aowaajl lehanJir (Bombay City:  Non-Muhammadan Urban): How 
much coal has he sold you? ' 

Baha BaljDath Bajoria: I have not sold any coal. I am not a coat 
merchant, but J know the facts. Coal is one of the principal trades in 
Calcutta 8'Ild I know the market rates and the price at which it is being 
'SOld. The collieries are also in a very bad state financially and so they 
cannot be charged that they are making abnormal profit ,or Bny profit at all 
by their sRies to the railways. In this very transaction 20 lakhs of rupees 
bave been lost by the railways; and I understand that there are other 
eollieries which have either been not worked or have been lying idle aDd 
large capital has been sunk ........ . 

Mr ••••. 10lhi (Nominated Non-Official): Why? Because Govern. 
ment purchase your coal? 

Baba Baljuath Bajoria: Because Government made a bad bargain in 
purchasing these collieries ........... . 

Mr. Preaiclent (The Honourable Sir Abdur Rahim): The Honourable 
Member need not go on replying to these interruptions. 

Babu BalJnath Bajorla: I think Government :will be. more careful in 
future and there will not he such a scandal BS thIS. SIr, I support the 
motion. 

111'. T. S. Sankara Atyar: Sir, I win give t.he history of the Relig8'l'9 
Colliery. In 1928 the Railway Board with the ~  of the ~  

of State for India acquired mining rights over a btg. area of ~  m the 
'South Karanpura coal fieldfl for the purpOSEI of estabbshing a ]OlDt colUeIY 
for the Bombay, Baroda and Centrol ~  RailwBY and the Madras and 
'Southern Mahratta Railwavs. The e8'pltal outlay to be shared between 
these two railways in the proportion of three to ~  was estir,nated to be 
I\s. SH lakhs. The cost of mining coal includmg royalty, mterest and 
sinking-fund charges was estimated at Rs. 4-12 a ton and compared fllVour-
ably with the then prevailing market rate, whOile average Wall RI. 6-8 per 

~ D 



IlBGISLATLVa AS8BMBL't. [25TB MARCH 19890 

[Mr. T. S. Swara Aiyar.] 

ton. It was estimated that there would be a saving of ~ Re. 7 lakh .. 
• year when the colliery was fully developed. Subsequently, however. 
the market prices fell rapidly. In 1927, taking all railway collieries together: 
1Ih.ere appeared to be a slight; danger of over-production, and the ~~ 
pnces had also faHen to about Rs. 4: per ton. It was decided to postpone 
work ~  fo.r three or four years. . ~  prices of coal ~  ~  it. 
;was decIded In March, 1988, that notIce should be given for termination of 
the lease, which was due Wlder the contract, and this was done in August', 
1933. In 1936 the colliery 'Y88 finally and d,efinitely relinquished. and 
arrangement was made with the Provincial Government to relinquish the, 
Bur16ce rights also. The total loss incurred was' about Rs. 21i lakhs. 

".1 want to draw the attention of the House to one Rspect of the case hera. 
If the proposed accounts adjustment. betwa:m capitBl and revenue is' not 
made, the first effect would be over-capitalisation, that is, about 21. lakhs. 
remaining at debit of capital without any corresponding assets to show 
,t,herefor; and, secondly, the amount would, in the (Iourse of the' next 
20 years, be available for division us surplus profits, of which the railwRY 
companies would get the due share under their contrlrCts. The railway 
qompanies have agreed to this amount being transferred from capital to-
,t:ev,enue. 

Mr. K. S. ADIIy: Why should it be shown as surplus profits in the-
:!!<pcount? 

, "I'he Boaoarablt Sir Themu stewart: The reason is thil!: that; if ~ 

~  'not transferred from capital account to revonue !lccount,' the 
l!urplu8 of the railways would be so much the greater and the companias, 
would take their share of this surplus. 

Mr. Prealclent (The Honourable Sir Abdur Rahim): The question is: 
"That the demand for a 8upplementary grant of a 8um not excelldinjt Rs, 1l,95,()()()' 

in J:elpect' of 'Working ExpeD8e_Mi8cellaDeoul Expeniles' be reduced hy RI. on" 
lakh. " 

The motion was negatived. 

Mr. S. Satyamurt.t: Sir, I wish to speak on the main motion. 'If 
Honourable Members turn to page 4 of the note on the Supplementary 
,Demands for Grants, they will find the following note, and it is an intriguing 
sentence: 
"This supplementary demand is required to meet eXC6S8 expeuditure 118 explailll'd' 

below in pu.ch case." . 

. I, want to know where-this' House stands exactly withrcga-rd' to-these 
,supplementary dema.nds. They are put forward as "supplementary 
demands", that is to say, for expenditure which is hereafter to be incurred, 
.eithu, because the budget provision hll'8 ,heen found insufficient or 'be-cause 
SOlpe new service has to he provided for; ~  franldy and blatantly, they 
.. ay it· is required too meet excesll expendlture. Honourable Members 
,know that, 80 far as actual expenditure which has been incurred is concern-
W there is another provision called "excess grant" under which the Govern-
~  ·ol.n come to this House 'and Ray "it is required for excess' expendi.-
ture·-mcurred, therefore, please give this excess grant"'. That, is, no:t, 
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donI:), They come before us in the ui" f 
wl!et expenditure which has alread b g ~ 0 supplementarydem8nds to 
ot exee!:!!> expenditure are very ~ mcurred. and, the various items 
$ntic.ipated: why? Was th h (a) more gratUity payments than 
h 

' ere any c ange of p r ? (I ' 
t e Honourable Sir James Grig") H H 0 ICY b ?teuuptlOn by 
say something he can get up and' say· it mYTh' onourat Ie fr1end ~  tp 
fair......... . 18 cons ant ~  1S not 

The BOILOUl'able Sir James Grigg: (Finance Member)' Nobod has a 
ChBDce to speak. You are speaking the whole time. all day. y .. 

Ill. S.  Satyamurti: I will reaume mv seat Th H 
k 

. e. onourable Member. 
may spea now, Why does he not speak? 

'!'he President (The Honourable Sir Abdur Rahim): The Honourable 
Member can go on with his speech . 

. ~  S. Satyamurti: I object to this running commentary all the tim'" 
, Illttmg there. . " 

v The lIon
d
, ()1U'&I' ble Sir James Grid: What has it got to do with you? 

... ou nee not 1sten. 

.. Mr. Presid_t (The Honourable Sir Abdur Rahim)' The Chlrir I 
say that both sides of the House are equally guilty in this respect. ~  on y 
"  . 1Ir. S. Satyamurtl: Then, you have to apportion blame to both sides 

~  control hoth. The first item is, more gratuity ~  thaD anti: 
Clpated. J want to know why these were not anticipated. I will corne to 
the details when J take the other book ......... 

.  . JIr. 'P. K. James: Because of a scheme of voluntary retirement. It 

IS In the explanation. 

IIr. S. Satyamurti: I know. But I am merely reading this: increased 
contribution to provident fund due j,o ndmisflion of workshop employees to 
the benefit8 of the fund. When was the decision taken? Why Wl\R it 
,taken after the hudget of one year was pasqed by t·he House Im'd b.efore 
the budget of the next year was placed hefore the House for heing paAfled? 
Next, payment of gratuities to t,he surplus Rtaff of the Central Workllhops 
at Ajmer ~  a scheme of voluntary retirement. Again, T want to 
know when the Rcherne was taken up by the Government, Il'J'lproved by them. 
and why it was given effect to in the course of the budget year? 
Then, Sir, going to page 98 of the proceedings of the meeting of the 

Standin:g Finance Committee for Railways, you will find, Sir, that Aport 
from the provision of one lakh for the collieries' which the House has 
now discussed and disposed of, we have got the second ~  
of gratuities to the surplus staff of the Central workshops at AJmer under 
a scberne of voluntary retirement, 3i lakhs. I take the point that nny 
,scheme which involves an extra expenditure' of 81 lakhs, unless there \\'8S 
,something very' 'exceptional, there was DO point in ~  this systdm 
during the ool1rse of ·the year, and alloying' 'Y01l' must gtve us B supple-
Jttenta1'Y grant of ·Bl lakhs'. 'Then No. (iii) ordinary gratuity payments 
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Dceeding anticipations on account of . unforeseen causes, 8f lakhs. The 
first two items were not taken into account in the original budget, 8S 11 
final decision in regard to them hlld not been arrived at. Sir, I joln 
issue with the Railway Board on that matter. I feel that such items as 
these which require extra expenditure must be decided in time for indu-
sion in the next year's budget, and I say that unless there is something 
very exceptional which cannot wait, they cannot be given effect to during 
the year. The increase is partly Ilounterba]anced by decrease in contribu-
tions to provident fund, educational grants and Health and Welfare 
services (2i lakhs). I want the House to consider it. Why did they 
spend less money on such items as educational grants and Health 
and Welfare services to the tune of 21 lakhs? It'does seem to me, Sir, 
that this cuts right across the control of the Budget of this House, and 
Honourable Members should be no party to these variations of the budget 
proposals, and, in the absence of a fuller and more satisfactory explanB-

~  I must oppose the demand. 

lJr. Sir Zlauddin .A)lmld: Sir, I just want to make one or two 
observations in connection with this particular demand. I do not like 
to repeat what my friend, Mr. Sat!amurti, has ~  ~ has ~  
quoted from the report of the proceedmgs of the Standmg Railway Finance 
Committee but· 1 would like to draw the attention of the House to two 
, ~  at page 00 of the Report of the Railway Central Advisory 
Committee in connection with this demand. It is stated here: 
"The Committee exprel!8ed a wish to be kept in touch with the work done by the 

Central Publicity Officer and with this object in view deli red to be shown from 
. time to time 80me ,of the publication. iBl\J8d by hi, offiee." 

Then thn next paragraph says: 
"Attention was drawn to the fact that the amount against 'other expenees' under 

'Rl'neral adminiBiration in this demand was somewhat high, &I compared with the 
amounts of certain other items, and the Committee euggested that tho advisability of 
lubdividing this itRm into two or three hRads amounting to no los8 than RI, 5 I"khl 
Allch, (e.g., law charges, renta, rateB, taxes, etc.) should be conBidered." 

Sir, in connection with this, I remember the account keeping of one 
of the Oxford undergraduates, and to which I would like to draw the 
attention of the Director of Finanr.e of the Railway Board. A gentleman 
paid a hundred pounds to his SOIl who was reading in Oxford and after 
two months asked him to submit an account. The boy submitted an 
account and Baid "a new tie I sh., a pair of socks Ish. 6d., and 
miscellaneous and other expenses £99-17-6", and the account was com-
p1ete. So the same is the case here. ,The Railway Board have put 
under miscellaneous expenditure a very substantial amount without suffi-
cient explanation, and their accountancy is no better than the accountancy 
of the Oxford undergraduate when he submitted the account to his father. 
The Assemblv and the Public Accounts Committee want to scrutinise 
the figures; they want to know how this £99-17-6 were spent by thair 
son. Therefore, Sir, it is very desirable that more aDd fuller details 
should be given so as to keep the Honourable Members of this House 
hetter informed o.f the pOsition. It is not enough to say 'The Railway 
Advisory Committee has ~  it, ~  the President said' in the Railway 
''Finance Committee ~  he l1as ~  the whole thing'. It is very 
necessary that the Director of Railway Finance as the President of the 
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Railway Finance Committee ought to realise that we have also Q respon-
sibility to the taxpayer and that we ought to be satisfied about the ex-
penditure. I think the criticiRm thut has been offered by my friend. 
Mr. Satyamurti. today, is very apt, and it is very necessatJ• thllt in future. 
t,hey ought to supply us with fuller details of their expenditure; 

Kr. President (The Honourable Sir Abdur 'Rahim): The question is: 

"That. a ~  sum not exceeding Re. 11,96,000 be granted to the Governor 
Oen.eral m Council. to defray ·the charges which will come in couree of ~ 
du,rmg the year endlllg the 31st day of March, 1939, in respect of 'Working Expenlel-
Miscellaneous Expensee'." 

The motion was adopted. 

DEMAND No. 6H.-WORKING EXPENSES-ExPENSES OF EELECTRlCAL 
DEPARTMENT. 

Mr. '1'. S. 8aDk&ra .Aiyar: Sir, I move: 

"That 11 supplementary lum not exceeding Re. 22,90,000 be granted to the Governor 
Gtmeral in Council to defray thl' chargee which will come in couree of paymen' 
during the year ending the 31st day of 'March, 1939, ill resptlct of 'Working Expena_ 
Expenses of Electrical Department' . ,. 

Sir, I should like to make some brief, general remarks now about 
this supplementary demand. Honourable Members will remember that 
this demand in its present form is a new demand. A considerahle 
number of items of. expenditure hud to be transferred from other hellds 
to this head. So, naturall.v, in estimating the expenditure under this 
head, considerable difficulty was experienced, and in the course of the 
year it has been found that the estimate originally made hus proved to 
be an underestimate to this extent. Heavier repairs !lnd more operating 
expenses than originall,v anticipated are now expected to he incurred on 
the East Indian Railway. As I have already explained, the inl'rease is 
mainly clue to the fact that this was a new demand and estimating under 
this head. ·offered cOllsiderable diffi('ulties. 

Mr. PreBldeDt (The Honourable Sir Abdur Rahim): Motion moved: 

"That a supplementary sum not exceeding Rs. 22,90,000 be granted to the GOV"Mlor 
General in Council to defray the charge. which will come ill COUr81l of Jl6yml'nt. 
during the yoar ending the 31st day of Marcia, 1939, ill "aBpect of 'Working Expenees-
Is:xpenB8B of Electrical DepartDlcd' ... 

1Ir. X. S. hey: I huve listened to lily Honourable friend, Mr. 
Sankara Aiyar, and his explanation· explains nothing. All that he 8ays 
is that the demand is a new one and the estimates  the v made have now 
proved to be inadequate and. therefore, they have come here with a 
supplementary demand for Rs. 22,00,000, or something like Rs. 28 Inkhs. 

. '!'he Honourable Sir i'homu Stewart.: May J point out to the ~  
able Member that in ~  to t,hetotal grant this is somet.hmg like 
leven per cent? 

Mr. X. S. Aney: I understand that, ~ ~  the Honours.hle Member 
should realise that Rs. 28 lakhs is a very bIg dlfferent.-e, /Lnd It .hould. be 
&bown as to what were the items within. that demand where they found. 
Ulat their estimates had pl'Ovedwrong, ·and bow thi. klta) of Rs. 22,00,000 
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wa,S ~  up. They must give some explanation as to how their estimates 
~ faded lD, the case of certain items, or whether they have failed from 

~ ~  to ~  altogether. There are no attempts made at all in that 
~ ~  and It seems to be a case of hopeless miscalculation and under-

~  .. !t looks like that, but, anyway, the explanation ought to be 
more mtelligIble and not so vague as has been put before the House 
W e ~  committed mistakes, we want more money; that is all the ex: 
planatIOn comes to. The House cannot be satisfied with that. ' 

Mr. T. S. AviDaabtUD,am Ob.ettlar: It will b6', seen from the supple· 
mentary demand itself that this money is required for heavier repairs lind 
more operating expenses than anticipated, more repairs on account of 
~  of dynamos, cells and batteries, than anticipated, more expendi-
ture on rep)acement of train lighting dynamos than anticipated. 'fhe 
original demand itself was for three crores and fifty-three lakhs. I would 
like to know how much of this has been spent on dynamos, cellll, batteries, 
etc., and also whether the Government have examined the matter whetber 
these things can be manufactured by the railways themselves,--wheth"r 
they bave gone into the matter. I' wo.nt to know how much t.hey are 
paying annually towards these things, and whether they can introduce 
this ·industry in this country by getting expert people, if necessary, from 
foreign countries. 

Ifr. President (The Honourable Sir Abdur Ro.him): That is a big' 
question and the Honourable Member cannot discuss it now. 

Prof ••• G. Jt&ng&: Sir, for a number of years on the Public Accounts 
Committee we have noticed that the ro.i\ways suffer from chronic bad 
budgeting. The Finance Member himself was very much concerned about 
this bad budgeting on the railways, nnd, in the first year, he seemed 8S 
if he was renlly anxious to see ~ lump cuts were ~  upon and the 
budget wo.s improved. But now It does not show 8S If there had been 
any improvement at all. It shows as if these original estimates were 
off the mark by as much as seven per cent. If it is one per cent., it 
may be excusable, but can they possibly expect anybody to countenance 
this kind of bad budgeting in which they are off the mark by seven pet' 
cent.? The original estimate was Rs. three crores and fifty.three lakhs, 
and thev find in the end that they require 23 lakhs more. At this rate, 
I do not know when the railway budget can be improved. Tbey do not 
anticipnte these things at the time of preparing their budget estimates; 
they Rimply say, they could not anticipate these things. Tbey go to the 
Railway Finance Committee and then come here and say, the Railway 
Finance Committee have approved all the supplementary estimates and, 
therefore, we could not very well take them to task, and so on. Rere we 
come nnd find this very bad budgeting. I want Rome definite explanation 
from the railway authorities why it ,is that they have failed to imticipate 
~  repairs at the time of mo.king their budget? It may b.e said t,hey 
cannot anticipate anything at all. In that case they llfl.ed not make lIny 

~  They can simply say, we want so much money, we thought we 
neeaeQ only 20 crores, now we need 80 crores, give me ten. crores ~ 

It is a wrong procedure for the Finance Member to follow, and for the 
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~  Member to try to encourage these people into this sort of monkey-
ing IS really monkeYIng. If the Financtl Member will taka this oerliifi. 
-oate for his own budg.et from this country to his own country, 1 can tell; 
hit'l, God save his country froUl such people as these. It is time that the, 
re.ilwaytl were told that this would not be allowed to go on with this kind. 
of bad budgeting any longer, and that they should try to improve their' 
budgeting better nnd for that take some definite steps. It is rather un-, 
fortunate for Mr. Sankara Aiyar to bear the consequences for all the sins 
which were committed by his predecessor who was brought in as a super 
expert by this pseudo-expert, Sir James Grigg. . I 

Kr. Sri Prakua.: Sir, I find the famous B. & N. W. Railway figur-
ing again in this supplementary demand. I have said' before in this. 
House that the B. and N. W. Railway is known in the provinces of· 
Bihar and the United Provinces where it mostly rUlls, as. BewBquf;-
Nalayaq and Wahiyat Railway. I see that Rs. 70,000 are usked for tho 
purpose of repairs. I do not think the raijway has been repaired ever 
since it was bom, and I am rather glad that the Railway Member iii 
going to Bihar where he will have directly to deal with that railway,. 
This is a -a'emand under the head •• Electrical Department", for electri-
cal fittings and so on. The electrical fittings are so bad that sometimes 
.even in the higher classes, when the train comes to So stop at a railway 
:station, the light also comes to a stop. 1, toherefore, want to know. some 
details from the Government if they will give them, as to how this exWa., 
money has been spent Bnd whether there has been really an improve-
Inent in nbe electric fittings of this railway. 

ID'. E. Bu.Ulan&m: There is one more point which the House should 
~  with reference to this supplementary ~  My. H.onour8ble· 
f' d Prof Ranga complained about bad budgetmg. If It IS only a 
nent.' f 'b d bud'getinO' I should not mind 80 much but J have got 
ques Ion 0 a '" .. t f  " 
., th t there I'R deliberately wrong budgetmg 10 res pee 0 man., a SuspICIon a '.' h fi t' t  . 

of the grants because when they set out their grants I.n t  e rs lOS ance, 
the budgets, 'I feel, are subject to So far greater ~  than ~  ~  
lementa budgets are presented. Xherefore. I thmk the ~  

~  deliberately put in expenditure at ~ lowest ~ ~  ~  
when they budget at first but, afterwards, the RaIlway Bead e!'ltheurst 

.' . l' d th ork Md they are passe on WI 0 are busy With legIS atlve an 0 er w '. r . 't Ii _ 
.  . I think there should be a defimte percentoge IDll x 

:aroPbeyr ~  Board beyond which these supp!ementsfrYhdemand8t 
d' I Id est that no Item 0 t  e gran 

should not be presenre . wou ~ ~ al bud. et. I think the preaent 
should ~  one ~  ~ .. of ~~  to be g allowed. They should 
percentage IS too high and It .oug ilwa administration. want more 
standardise the ~  and. if :;:e ~  to the Railway Bonrd 
money, they should give ~  8C rb mmittee and the House. Unless 
and also to the Standing ~  these huge sUi1plementsry «I:emllnda 
1JOme such standards are evo. :stetl it is not merely bad budgetmg and 
are bound to come. As I Bug"l ' thod of getting demands granted 
wrong estimating ~ more or ess a me 
'Without proper scrutlDY· 

: If. Honourable Meinbers will 'turn t.o page. 5. 
. JIl'. B.· ~  nn 1 kh two Railways get 17 lakhe.,-,-the East 
they will find that out· of -. a s, . 
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Indian Railway 12 lakhlr and the North Western Railway five lakhs. I 
should like to know what the original grant was under these two rail-· 
ways, and how it is that one Railway, the East Indian Railway wants an 
extra grant of 12 lakhs, and the North Western Railway wants five lakhs. 
What is the percentage of this to the original grant? Has the Railway' 
Boa.rd examined this extra demand for a grant? 1 particularly want the 
Railway Board bo pursue some of the Railways who constantly come up 
with these large supplementary grants and to have a special control over 
them. I am sure the House would' like to have &n explanation of these 
large variations from the original budget. 

Mr. BrojeDclrr. Karay. OhaudhUl'y: May I ~  the Honourable-
Member's attention to p8l'a. 4 on page 108 of the Standing Finance Com-
~~  Report, Vol. 5. There it is stated: . 

'·'The tranafer from other heads of ordinary working expenses turned out to "" 151; 
lakha more thau was originally expected," 

and para. 5 says: 

"The revised estimate includes unanticipated credit. of RB. 4,84,000." 

I want to know whether there will be a ~ sa:ving in the 
, P.II. amount of 12 lakhs, which should now be less lD VIew of what. 

is stated in para. 5. 

Mr. PrealdeDt (The Honourable Sir Abdul Rahim): The question is: 

"That a supplementary sum not exceeding RB. ~  be ~  to the GO\"eruor 
Oeneral in Council to defray the chargell which ~  come 111, ~  of paymont. 
during the year ~  thDe 311rtt ~  'March, 1939, 111 respoct of WorklDg Expens8II-
EXpeDB8lI of ElectrlC& epa men , 

The Assembly divided: 

AYEB-40. 

'Abdul Hamid, Khan BahaJur Bir. 
Aikman, 'Mr. A. . 
Aivar, Mr. T. B. Bankar&. 
Ayyar, Mr. ~  'M. 
Bajpai Sir Girla Shankar. 
Bewoor, Mr. G. V. 
Bhagoband Som. Rai Babadur Bet.h. 
Boyle, 'Mr. J. D. 
BUllS, Mr. L. C. 
Chambers, 'Mi', S. P. 
Chanda, Mr. A. K. 
Christie, Mr. W. H. J. 
Dalal, Dr. R. D. 
Greer, 'Mr. B. R. T. 
Grigg, The Honourable Sir James. 
Hardman, Mr. J. S. 
Jawahar Singh, Bardar Dahadur 
Bardar Sir. 

Kamaluddin Ahmed, Sham.·ul, Ulema. 
Kuehalpal Singh, Baja BabAdur. 
Lillie, Mr. C. J. W. 
MaeboWD, Mr. J. A. 

Maxwell, The Honourable Bir 
Reginald. 

'Menon, Mr. P. A. 
'Menon, Mr. P. 'M. 
Metcalfe, Sir Aubrey. 
'Miller, Mr. C.  C. 
Mukerji, 'Mr. BaBanta Kuma.r. 
Nur Muhammad, Khan Bahadur 
Shaikh. 

Ogilvie, Mr. C. 'M. G. 
Rahman, Lieut.·Col. 'M. A. 
Row, Mr. K. &njiva. 
Scott, Mr. J. Ramsay. 
Sher 'Muhammad Kh:m, Captai .. 
Sardar Sir. 

Sivaraj. Rao Sahib N. 
SIa.de, Mr. M. 
Spence, Mr, G. H. 
Stewart. The Honourable Sir Thoma.. 
Sukthankar, Mr. Y. N. 
Sundaram, Mr. V. S. 
Zafrullah Khan, The BOl1Ourable BU-. 
Muhammad. 
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Abdul Ghani, Mawvi Muhammad. 
Abdullah, Mr. H. M. 
Aney, Mr. M. S. 
Ayyangar, Mr. M. Ananthasa.yanam. 
Baau, Mr. R. N. 
Cbaliba, Mr. Kuladbar. 
Chaudhury. Mr. Brojendra NarAyan. 
Chcttiar, Mr. T. S. Avinaahilingam. 
Chetty. Mr. Sami Vcncatachelam. 
DaB, Mr. B. 
Desai, Mr. Bhulabhai J. 
Deahmukh, Dr. G. V. 
Deahmukh, Mr. Govind V. 
E88&k Bait, Mr. H. A. 8athar B. 
Gadgil. Mr. N. V. 
G1tiasuddin, Mr. M. 
Govind Du. Seth. 
GUptA, Mr. K. S. 
HelP;de, Sri K. B. Jinaraja. 
HOlmani. Mr. S. K. 
Jpdhp, Mr. K. M. 
Jocrendra Sinllh. SirdAr. 
KailAsh Rebe,!'i ~  Bahu. 
Lahiri Chaudhury, Mr. D. K. 
Lalchand Navalrai, Mr. 
Maitra, Pandit ~  Kanta. 

The motion was negatived. 

Malaviya, Pandit Krishna Kant. 
Manral Singh, Sardar. 
Manu Subedar, Mr. 
Mi.ra, Pandit Shambhu Dayal. 
Mudaliar, Mr. C. N. Jduthllranga. 
Murtuza Sahib Bahadur, Mallivi 
Syed. 

Paliwal, Panclit Sri Krishna Dutk. 
Pande. Mr. Badri Dutt. 
Raghubir Narayan Singh, Cholldbri. 
Hamayan Prasad, Mr. 
Ranga. Prof. N. G. 
Rao, Mr. M. Thirumala. 
Sabena. Mr. Mohan Lat. 
Santhanam, Mr. K. 
Satyamurti. Mr. B. 
Sheodas8 Daga, Seth. 
Siddique Ali Khan, KhRn Bahador 
Nawab. 

Singh, Mr. Gauri Shankar. 
Sincr;h, Mr. Ram Narayan. 
Sinha. Mr. Satya Narayan. 
80m. Mr. Suryya. Kumar .. 
Sri Prakaaa, 'Mr. 
Subbarayan. Shrimati K. Radha Ba; .. : 
Varma, Mr. B.  B. 

DEMANDS FOR SUPPLEMENTARY GRANTS. 

DEIlUND No. ll-INTER:EST ON DEBT AND OTHER OBLIGATIONS AB1) 
REDUCTION OR AVOIDANCE OF DEBT. 

'!'he HonourabJe Sir Jamea Grigg (Finance Member): Sir, I move: 
"That a supplementary sum not exceeding Rs. 1,00,000 be granted to the Governor 

General in Council to defray the charges which will come in COUTle of payment during 
the year ending the 31st day of March, 1939. in reapl'ct of 'Interest on Debt (,nd other 
Obligations and Reduction or Avoidance of Debt'." 

Sir, the explanation for this will be found on page one of the small 
blue volume. 

Mr. Presld'nt (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplementary sum not exceeding RII. 1,00,000 be granted to thl' Governor 

General in Council to defray the charges which will come in ('.ourle of p"yment durin. 
the year ending the 31st day of March, la, ill l'P-Rpect of 'TntOI'l'Rt on Debt 'md c,!.her 
Obligat.ions and Reduction or A voidance of Debt'.·' 

KI'. T. S. Av'n.lbUiDga.m ~  (Salem (lnd Coimbntore cum North 
Arnot: Non-Muhammadan Rural): Sir, usually supplementary demands 
are placed before the Standing Finance Committee. For the last two 
years, if I remember aright, a Standing Finance Committee hn.s not been 
established and so is not functioning. 

TIle HoaourabJe Slr lamea Grtll: Sir, We cannot discuss the "Stand-
ing Finance Committee" on a supplementary demand. The HoIJourable 
Member is raising the general question of the Standing Finance ~ 

mittee. 

Kr. PrtaicleD.t (The Honourable Sir Abdur Rahim): 'l'hatJ cannot ba 
done. 
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Kr. '1'. S. AvtDl8bUingam Ob.ett1lr: Sir. I say the supplementary 
demands are always placed before the Standing Finance Committee be-
fore being brought before this House but that has not been done on this 
occasion and I am entitled to mention that ..... . 

Kr. Preatdent (The Honourable Sir Abdur Rahim): The Honourable 
Member can certainly iJoint out that it ought to have been brought up be-
fm-e the Standing Finance Committee . 

•• '1'. S. AvtnyblUnlam. Obettiar: Sir, I nottice that he has aaid 
in answer to a question of mine that he has sen.t fl circular to the Lead-
ers of Parties over this matter. It is his business to come forward with 
a ResoJution over that. matter for the House to dH!cuss it. With your 
permission, I would like to refer to one another malter. This morning, 
the Honourab)e Member Sir James Grigg said-when my friend; Prof. 
Ranga, made a particular stabement--"what are YOIl braying?" Sir, that 
is a lack of ,good, manners. 

Mr. PreIldent (The Honourable Sir Abdur Rahim): Order, Order. 
The Honourable Memeber must not refer to what has h,appened before. 

J[r. '1'. S. Avin_lUnlam 'Obettlar: Sir, I want this demand to be 
thrown out mainly' for the reason that the ~ ~  ,Memberd'oes not 
know how to behave, Rnd his ~  are most. reprehensible (OrieB of 
"Shame, shame. ") " 

Mr. Presld.ent (The Honourable Sir Abdur Rahim): 
Member must notr use that expression here. 

Honourable 

:.rr. '1'. S. Avtnuhl1tnglm Obettlar: For that reason find for the other 
reason that I mentioned, I want that this d'emand should be thrown out 
by this House. 

, Prof ••• G. ltaD.ga (Guntllr cum NeUore: Non-Muhammadan Rural): 
Sir, in view of the fact that there has been no Standing Finance Com-
mittee it becomes rather difficult for us to know the exact details and the 
!'eaBOnS for making supplementary demands. Sir, I find here 1]luit the 
Government want one lakh of rupees for brokerage commiSSIon, etc. 
'They themselves say that t,hey have incurred additional expenditure of 
rupees two lakhs two thousand find so 011. So I wish to know what was 
the total amounh of the loan or the loans that they had floated for which 
they had to spend this money? What was the agency which was used 
for managing this debt and for which they had to spend so much money? 
I also want to know ...... 

J[r. PreBident (The Honourable Sir Abdur Ra.him): Order, order. 
There is too much noise in the House. 

Prof. If. G. BanIa: ...... whether tbey had engaged any middlemen. 
After all, I know that these qebts are subscribed within a few hours if not 
within a few minutes after the lists a.re opened a.nd' very often they are 
over-subscribed and for this small service I do not know why so much 
m.oney has had to be "pent on the so-called business of managing this 
debt. I also wish to know how it is that these various people who wiib: 
to subscribe to these loans are made aware of the fact that these loans 
~ gOing to be raised and listR are going to be thrown open at sucn and' 
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suoh p!aQes. We know nothing ~  regard to these things beoause no in-
f<?r?IatlOn has been vouchsafed to us. I have some sort of shrewd sus-
pICion that the ~  .Bank is being made use of for this particular 

~  for ~ ~ thiS ?ebt. If that is so, J want to know why the 
RaIlway Board 18 ~  'paid so sumptuously especially in view of the 
80 many other con81derabo!ls that the Government, are showing to the Re-

~ ~  ... Then, refen:mg to the remark that my Honourable friend, 
Mr. Avmashdmgam Ohettdar, has made in regard to the behaviour of the 
Honourable the Finance Member at question time, this House has learnt 
already ..... . 

Mr. Preatdent (The Honourable Sir Abdur Rahim): Order, order. If 
any unpar'iamentary ex'pression is used, it is for Honourable Members to 
draw the attention of the Chair to thau. But the Chair cannot allow any 
reference to what has happened before. 

Prof. 5. G. lI.&1lga: I can only sa'Y that the House has learnt not to 
take t.he Honourable the Finance Member seriously and the Honourable 
the Finance M;ember has made himself a thoroughgoing buffoon, and, 
therefore, it is unnecessary tn pursue the Illutter any further. He hilI! to his 
credit many more occasions when his expressions had to be expunged from 
the records of this House than any other Honourable Member in the same 
period. Therefore, it iF! beneat.h my dignit.y to refer to it any more. 

Mr ••• S. Aney (Herar: Non-Muhammadan): Sir, I raise a point of 
order for your consideration. The point of order is whether it is proper 
for any Member, during the time when the division is going on,to approach 
another Member and use not only unparliamentary language, but, as was 
admitted by the Honourable Member himself, use a term of abuse. I ask 
for your ruling, Sir, whether such a conduct on· the part of any Member 
will be parliamentary? It is not an abstract point on which I am asking 
your ruling, but n' very undesirable incident took place in the House today 
in my prellence. I saw Sir James Grigg approach Mr. Satyamurti imme-
diately after the division was called, and he used some expression whioh 
I could not hear, but he himself said that it was a term of abuse. As I 
myself did not hea!' the word, I cannot repeat it. Anyhow, 0. respectable 
Member of the Treasury Benches and who is a most responsible Member 
of the House did go over to the other }4ember, who is a front Benoher 
and who is a Deputy Leader of the Congress Party, and did use a term 
which, according to him, is an abusive term. Was his conduct parlia-
mentary? 

1Ir. Presldent (The Honourlllhle Sir Abdur Rahim): Any term ofahus. 
is unparliamentary, but it must reach ~  ear of the. Chair before the ~  
can take notice of it.. At the same time, the Chair would say that It 18 
highly undesirable for any Member to use any abusive la'Dguage to another 
Member within the precincts of the House. 

1Ir. Kohan Lal Saklena (Lucknow Division: Non-Muhammadan 
Rural): Supposing somebody had slapped him, what would have happened? 

1Ir. Prilldent (The ~  Sir ~ ~  :rhen, ~  Chair 
would have seen what happened. All the Chair can say IS that It It 'Very 
undesirable for any ~  ~ use any abusive .latlguage about another 
Member in' the precincts of the House. .  . 

.An Honourable .ember: Will he withdraw that expression now? 
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Mr. Prulclmt (The Honourable Sir Abdur Rahim): The Chair cannot 
take any notice, not having heard the expression. 

'l'he. question is: 
"That a supplementary Hum not exceeding R8. 1,00,000 b" I!l'anwd . .10. th" Governor. 

General ill Council to defl'ay the charges which will come ill countJ of ~  durina 
the year ending the 31st· day of March, ~  in respect of 'lntereat on Debt and other 
Obligations and Reduci.ion 01' Avoidance of Debt'''' 

The Assembly divided: 
AYES-4J 

Abdul Hamid, Khan Bahadur Sir. 
Aikman, Mr. A. 
Aiyar, Mr. T. H. SankarL 
Ayyar, Mr. N. M. 
• Bajpai, Sir Girja .Shankar. 
. Bewoor, Mr. G. V. 
Bbagoband Boni. Rai Bahadur Seth. 
Boyle, Mr. J. D. 
BUill, Mr. L. C. 
Chambera, Mr. S. P. 
Chanda, Mr. A. K. 
Christie, Mr. W. H. J. 
Dalal, Dr. R. D. 
Greer, Mr. B. R. T. 
Grigg, The Honourable Sir James 
Hardman, Mr. J. S. 
James, Mr. F. E. 
Iawahar Singh, Sardar Bahadur' ~ 

Sardar Bir. 
Kamaluddin Ahmed, Shams·ul-mema. 
Kushalpal Singh, Raja Bah"dnr. I 

Lillie, Mr. C. J. W. 
Mnckl'own. Mr. J. A. 

NOES-54. 

Abdul Ghani, Maulvi Muhammud. 

! Abdullah, Mr. H. M. 
Aney, Mr. M. S. 
Ayyangar, Mr. M. AnanthasaYBnanJ. I 
Bajoria, Babu Baijnath. i 
Basu, Mr. R. N. 1 

Chaliha, Mr. Kuladhar. 1 

Chaudhury, Mr. Brojendra Narayan. 
Chettiar. Mr. T. S. ~  I 
Chetty. Mr. Sami Veneatachelam. I 
. Daa, ·Mr. B. . I 
Deaai, Mr. Bhulabhai J. I' 

Deshmukh, Dr. G. V. 
Deshmukh, Mr. Oovind V. j 
Essak Sait, Mr. H. A. Bathar H. I 

~  Mr. N. V. 
G'hiuUddin, Mr. M. 
Govind Das, Seth. 
Oupta, Mr. K. S. 
Regde, Sri K. B. Jinarllja. 
HoBmani. Mr. S. K. 
Jedhe. Mr. K. M. 
Jotl.'8ndra Binlth. Birdar. 
Kailash Rl'!hllri I.Rt. Babu. 
Lahirl Chaudhary, Mr. D. :It. 
Lalehand Navalrai, Mr. 
Laliee. Mr. Husenbhai AbdullaDbai. 
Maitra. Pandit Lak.hmi Kanta. 

The motion was ~  

Maxwell, The Honourable Sir 
Reginald. 

Menon, Mr. 'P. A. 
Menon, Mr. P. M. 
Met.calfe, Sir A.Ilbrey. 
Miller, Mr. C. C. 
Mukerji, Mr. Baaanta Kumar. 
N ur Muhammad, Khan Be.haddr 
Shaikh. 

Ogilvie, Mr. C. M. O. 
Rahman, Lieut.-Col. M. A. 
Row, Mr. K. Sanjiva. 
Scott, Mr. J. Ramaay. 
Sher Muhammad Khan, Captain 
Sardar Sir. 

Sivaraj, Rao Sahib N. 
Slade, Mr. M. 
.Spence, Mr. G. H. 
Stewart, The Honourable Sir Thomas. 
Sukthankar, Mr. Y. N. 
~  Mr. V. S. 
Zafrullah Khan, The Honourable Sir 
Muhammad. . 

MalRviya, l'audit Krishna Kant. 
Mangal Ringh, Sardar. 
Manu Subedar, Mr. 
Millra, Pandit Shambhu Dayul. 
Mndaliar, Mr. C. N. Muthuraoga. 
MurtUZ/l. Sahib Bahadur, lIaulvi 
Syed. 

Paliwal, Pandit Sri Krishna Dutta. 
Paude. Mr. Badri Dutt. 
Raghubir Narayan Singh, Cboadhri . 
Ramayan Prasad, Mr. 
Ranga. Prof. N. G. 
Rao. Mr. M. Thirumala. 
Sabena, ·Mr. Mohan Lal. 
Saut Singh, Sardar. 
BanthaoBm, Mr. K. 
Satyamurti, Mr. S. 
Sheodass Daga, Seth. 
Siddique Ali Khan, Khan Bahadat 
Nawab. 

Singh; Mr. GRUri Shankar. 
SinlCh, Mr. Ram Narayan. 
Sinha. Mr. Batya Narayan. 
Sam. Mr. Sur"a Kumar. 
Sri Prakasa, Mr. 
Subbarayan, Bhrimati K. Radh" Bai. 
Varma. Mr. B.  B. 
Ziauddin Ahmad, Dr. Sir. 
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DEMAND No. 14-LBGISLATIVE ASSEMBLY AND LBGISLATIVE 
ASSEMBLY DEPARTMENT. 

WJ.'he JlODOurable Sir Jamll GIIg:lir. I beg to move: 
"That. a Bupplementary BUID not exceedinJ Re. 1,06,000 be granted to tha ~  

Oeneral in Council to defray the chargee which will come in course of paymont during 
tbe year ending the 3lat day of March, 1939, in reBpect of 'Legislative Assembly and 
Legislative Auembly Department.'." 

Mr. PrllidIl1t (The Honourable Sir Abdur Rahim): The question is: 
"That. a aupplementary IUID not exceeding Re. 1,06,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending the 3lat day of March, 1939, in re.pect of 'Legislative Assembly and 
wgillative AMembly l>eparI;meD'. to 

The Assembly divided: 
AYES--319. 

Abdul Hamid, Khan Bahadllr Sir. Maxwell, The Honourable Sir 
Aikman. Mr. A. Reginald. 
Aiyar, Mr. T. S. Sankara. Menon, Mr. P. A. 
Anar, Mr. N. M. Menon, Mr. P. M. 
BaJpai, Sir Girja Shankar. Metcalfe, Sir Aubrey. 
Bewoor, Mr. G. V. Millar, Mr. C. C. 
Boyle, Mr. J. D. Mukerji, Mr. Baaanta Kumar. 
BUlB, Mr. L. C. Nur Muhammad, Khan Babadur 
Chambers, Mr. S. P. Shaikh. 

~  Mr. A. K. Ogilvie, Mr. C. M. G. 
Chrlatle, Mr. W. H. J. Rahman, Lieut .. Col. M. A. 
Dalal, Dr. R. D. Row, Mr. K. Sanjiva. 
Gr?er. Mr. B. R. T.. Scott., Mr. J. Ram .. y. 
Ongg, The Honourable Sir Jamel. Shpr Muhammad Khan, Captain 
Hardman, Mr. J. S. Sardar Sir . 
.Jamea, Mr. F. E. S· . D_ Sahib N 
.Jawabar Singh, Sardar Bahadur IvaraJ, nolO • 
Sardar Sir. Slade, Mr. M. 

: Kamaluddin AhJlled, ~  Sp<'nce, Mr. G. H. . 
Kuahalpal Singh, Raja Bahadur. Stewart, The Honourable Sir TbomIII. 
L'll' M  C J W Suktbankar, Mr. Y. N. . 
I Ie, r. .  .  . S  d  M V S 
Mackeown, Mr. 3'. A. un aram, r. .  . 

NOEB--5B. . .. 
Abdul Ght.ni, .Jrl'r.ulvi Muhammad. Malavlra, . Pandlt Kna1ma Karlt.. 
·A Mr· M  S Manga 810gb, Sardar. 
ney, .  .  . .... S bed M 
Ayyangar, Mr. M. AnantbaaaYlnam. _!,IIU U !,r, r. 
B au Mr B. N Jobara, Pandlt Shambbll Dayal. 
~  Mr. Kuiadhar. Mudaliar, ~ •. C. N. Muthur8llla. . 
Chaudhury. Mr. Brojendra Narayan. Murtuza Sahib Bahadur, MaulVi 
'Chettiar, Mr. T. S. Avinalhiling&DI. Syed. 
Chatty. Mr. Sami Vancatachelam. Paliwal, Pandit Sri Kriahna .DuUII. 
DaB, ·Mr. B. Pande, Mr. Badri Dutt. 
Deaai, Mr. Bhulabhai J. Raghubir Narayan Singh, Choudhri. 
Deahmukh, Dr. G. V. . RamaYNI Pruad, Mr. 
Dp.8hmukh, Mr. GoviDcJ V. Ranga, Prof. N. G . 
. 1l:RMk flait., Mr. B. A. Batbar H. Baa, Mr. M. Thirumala. 
pul-i.Haq Piraolia, Khan Bahadur Sakaena, Mr. Mohan Lal. 
Shaikh. Bant Singh, Bardar. 

Gadgil, Mr. N. V. Santhanam, Mr. K. 
O'hiaauddin, Mr. M. Satyamurti, Mr. S. 
Govind Dal, Seth. Sheodaa. Daga, Seth. 
Gnpta, Mr. K.S. SiddiqUM Ali Khan, Khan Bahadur 
Hegde, Sri K. B. Jinaraja. Nawab. 
H081llani. Mr. S. K. Singh, Mr. Oauri Shankar. 
Jedhe. Mr. K. M. Singh, Mr. Ram Narayan. 
JOll'endra liIingh; Sirdar. Sinha. Mr. Satya Narayan. 
Kailaah Behari tal Babn. 80m. Ifr. StJryya Kumar. 
LAhiri Chandbury, Mr. D. K. Sri PrakaBl. Mr. . 
lAlchand Navalrai. MT.· L·... R db Ba 
l..aliea. Mr. HuseDlihai Abdullabhai. Sub_rayaD. Shnmati a. a  a i. 
M'aitra. Pandit La.kahmt Kanta. Vanna, Mr. B.  B. 

The rn.tton was neptlm. 
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'DSMAND No. 21-DEPAIlTMENT OJ!' COMMUN IOATION S. 

The Ilonourable Sir James .Gkig&: _Sil', I move : 

"That a supplementary awn uot exceeding RI. 10,000 be granted to t,he ~  

Ganeral in Council to defray the chlll·gee· which will come in course of payment dUrmg 
the year ending th(, 31st day of March, 1939, in ~  of ~  ,f ~
tio .. ·... . 

Mr. Prel1d8ILt (The Honourable Sir Abdur Rahim): Moiion moved: 

"That a aupplementary lIum not exceeding Rti: ..... ~ ~ to, the ~  
General in C.ouncil to defray the charges ~ will c01!f6 ilL ~ of payment during 
the year endmg the 31st day of March, ]939, lD respect of ~  of Communir.lI-
~  

Mr. Kohan La! Saklena: Sir, just now you must have 'seentha,t the 
Honourable the Finance Member came to ~  •. ~  ~ ~ an 
~  but he did not have the .... 

'l'he Honourable Sir J&IIl88 Grill: Sir, the Honourable ~  will 
please allow me and ~  SatyamUl'ti to speak for ourselves. 

I do not t.hink this business should be conducted on a supplementary 
.demand for the Department of Communications. The Honourable Mem-
. ber is entitled to enter into a dis(!ussion coneeming that. only. 

Mr. Preaident (The Honourable Sir Abdur Rahim): It is Dot right to 
.. refer .to that. mat.ter now. The Chair has ruled that whatever took place 
was not within the hearing of the Chair, nnd any ~  like that cannot 
be allowed to be diacu.aaed. 

111'. Kohaa La.l SakI8Da: Sir, j?st now we have ~~  t.W? sUPJl!e-
rnentary demands, not on the ments, but bElC8use of his behavlour,and 
so It,hilik it' is ,relevant that the matter should be discussed. 

The Honourable Sir James Gnu: Sir; I suggest that this is· not in 
(n'()er. 

Mr. Prel1dent (The ,Honourable Sir Abdur Rahim): :Whatever ~  

might have actuated HOBourable Membtn to voile in ~ way. 
that is not the concern of the Chair and cannot be discussed here. The 
Honourable ~  should. deal with the question on its ~  

Mr. KobaD. Lal .Saka8Da.: Anyway, he did not have the courtesy or 
decency to withdraw it. 

1If. Pr8llcleDt (The Honourable Sir Abdur Rahim),: The CJ,uestiOn.}s: 

"That a lupplementary lum not exceeding Re. 10,000 be granted to tlie' Governor 
Gepere,1 in. Council ~ defray ·the chargell which will come in cOurse of' payment during 
the year endiDg tbe 3ht d!ly of Ma,rch, ]939, in' Niapect of 'Ditpartment· of CommuDica· 
tiollll'." .  .  . 
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The Assembly divided: 

AYES-40. 

Abdul Hamid, Khan Bahadur Sir. 
Aikman, Mr. A. 
. Aiyar, Mr. T. S. Sankara. 
A.yyar, Mr. N. M. 
· Bajpai Sir Girja ~ ... 
, 'Bewoor,. Mr. G. V. 
Boyle, Mr. J. D. 
BUls, Mr. L. C. 
Chambers, Mr. 'S. 1'. 
Chanda, Mr. A.. K. 
Christie, Mr. W. H. J. 
Dalal, Dr. R. D, 
Greer, Mr. B. R. T. 
Grigg, The. Honourahle Sir James. 
Hardman, Mr. J. B. 
. James, Mr. F. E. 
Jawahar Singh, Bardar Bahadur 
Bardar Sir. 

· Kumaluddin Ahmed; Shama-ul-Ulema. 
Kushalpal SilJgh, Raja Bahadur. 
Lillie, Mr. C. J. W. 
Mackeown, Mr. J. A. 

Aney, M;r. M, S. 
Ayyangar, Mr. M. ~ ~  
Bajoria, Babu Baijnath. 
Ba8u,  Mr. R. N. 
Chaliha, Mr. Kuladbar. 
Chaudhury, Mr. Brojendra Narayan. , 

~  Mr. T. S. Avin&llhilingam. 
Chetty. Mr. Bami Vetlllatachel&!D. 
Das, Mr. B. 
Desai, Mr. Bhu1a1!.hai J. 
Deshmukh, F>r. G. V. 
· Deshmukh, Mr. Govind V. 
Essak Saito Mr. H. A. Sathar H. 
Gadgil, Mr. N. V. 
Govind Das, Seth. 
Gupta, M.r. K. S. .. 
Regdl', SriK. B. Jinara.ja. 
HosmBni. Mr. S. K. 
Jedhe, Mr. K. M. 
JOQ'endra ,Sin,.h. Sirda.r. 
Ka.ilash Bt'hari Lal Babn. 
. Lq.hiri·, Bhaudbnry. Mr. D. K. 
L .. l('hand Navalrai. Mr. 
Maitra. Pandit Lak.shmi Kanta. 
Malavija. Pandit Kri&hna Kant. 

The motion was negatived . 

Maxwell, The Hoeourablll Sit 
J:l.egil1ald. 

Menon, Mr . .f. A • 
Menon, Mr. ~  M. 
Metcalfe, Sir Aubrey. 
Miller, Mr. O. C. . 
Mukerji, Mr. B&llaDta Kumar. 
N Dr Muhammad, Khan Bahadur 
Shaikh. 

Ogilvie, Mr. C. ~  G. 
Rahman, Lieut.-Col. M. A. 
Row, Mr. K. Banjiva. 
, ~  ~  J. Ra!n8&Y. 
Shllr Muha.mmad Khan, CaptaiD 
Bardar Sir. 

Bivaraj, Rao Sahib N . 
Blade. Mr. M. 
SPIlnce, Mr. G. H. 
Stewart, The Honourable Sir ~  

Su,kthankar, Mr. ~  N. 
Sundaram, Mr. V. S. 
Zafrullah Khan, The Honourable Sir 

~  

Mangal Singh, Sardar. 
Manu Subedar, Mr. 
Misra. Pandit Shambhu Dayal. 
Mudaliar, Mr. C. N. Muthuranga. 
Murtuza Sahib Bahadur, Maulri 
. Sred. 

Paliwal, Pandit Sri Krillhna Dnt .... 
Pa"de, Mr. Bami Dutt. 
&ghubir Narayan Singh" Choadhri. 
Ramayafl Prasad, Mr. 
Ranga, Prof. N. G. 
Rao, Mr. M. ThirumaJa. 
SakBena, Mr. Mohan'Lal. 
Sant. Singh, Sardar. 
SanthaJlllm, Mr. K. 
Satyamurti, Mr. 8. 
SheodBBil 'Daga, 8eth. 
Singh, Mr. ~  Shankar. 
Singh, Mr. Ram Narayan. 
Sinha., Mr. Satya Na,mJaII. 
Som. Mr Suryya Kumar . 
Sri ~  Mr. 

~  Sbrimati K. Radha nai. 
Varma, Mr. B. B. 

. , (On 81 ~  being made for inclusion after the division h&d been 
taken.) 

:"Xl .. ~  (The HonoUJ;able Sir Abdur ~  The Chair ~  
. point ,out that this ~ D;ot in order., ~  are lobbieS set ~  for voting. 
lit is, only as an exceptIOnal ~  that If, by ~  acoldent. IIny ;&lem-
ber has not voted in the' votmg lobby he may be allowed to vote here. 

I 



LBGISLATIVE ASSBMBLY. [25TH ~  ID8D. 

DBMAND No. 28--PORTS AND PILOTAGB. 

'l'lLe Honourable IIr Jam .. Grtu: Sir, I move: 

"That. a Bupplement&ry Bum not exceeding RB. 3;90;000 be ~ to t.heo GQ"amor 
General in. Council to defray the ohargel which will come in couree of payment. during 
the year ending the 31st. day of March, 1939, in respect of 'Portl and Pilotage' ... 

Mr. Prllid8llt (The Honourable Sir Abdur :Rahim):· Motion moved: 

"That a lupplementary lum not ~ RI. 3,90,000 be granted to the Governor 
General in Council to defra1 the chargN! which wi11 como in cou.rae of payment during 
the year ending the 31st day of March. 1939, in r8llpect ~ 'Porta and Pilotage'." 

Mr. T. I. AvlDMbPtDI&m Ohetttar: Sir. I would like to refer to the 
grant made to Vizagapatam Port. It is Rs. 8,90,000. This grant has been 
going on ever since the port was started. ~  than Rs. 3 crores was spent 
on it till 1937: after that year sums of two lakhs and three lakhs have °been 
granted every year and this year we have a grant of Rs. 3,90,000. Ques-
tions have been put whether attempts at retrenohment have been made: 
to our knowledge no retrenchment has been done. There is great scope 
for retrenchment and every year to waste a few lakhs °on this port is un-
ynaginable. I think Government should set about finding ways and means 
oof balancing the budget. of this port ItUd. I may Ray, thnot is, Rs. 3,90,000 is 
in addition to the interest charges which will amount to 18 or 19 lakhs, 
which the Port does not pay. That bei,ng the case these grants which are 
made annually should be stopped and attempts should be made to balance 
the budget of the Port. 

BAbu E&1lMll BehIl1 La! (Bhagalpur, Purnea and the Sontha.l Parga-
°nas: Non-Muhammadan): Sir, I be, to oppose this dema.nd, not on the 
merits, because very little information is given about it, but simply be-
cause it has been put f0l'W8I'd by a man unworthy to make the demand. .  . 
(CrieB of "Order, order. ") Although some incident has occurred, the Chair 
has not taken notice .•.. 

Mr. PrltlidlDt (The Honourable Sir AbdurRahim): The Honourable 
Member cannot discuss that. 

Babll"KaIlIlh BIhMl Lal: I am not referring to the incident. 
referring only to that portion of which you have taken nO nolice. 

I am 
. .. 

Mr. PrelldeDt (The Honourwble Sir Abdur Rahim):o l'ne Honourable 
~  cannot now refer to past proceedings, and to what has happened 
on another occasion. . 0 0 o. 

°B&btl Ki.tiub ~  01 ~  referrlilg' only to the fact that· this 
demand ha'B been made in an ~  in this House which is. of course, 
aurchar.ged. with aomeamount oof beat oof . which even the Chair'is aware. 
~  Chair cannot S8yo that it is not aware of 0 the heat that ·ois prev&iIing 
01J8l'e in the House, and 1 only refer to that much only, that the demand 
Da8 been made by an. unworthy man who deserves 0 ce.ns1Jl"e for the abusi.e 
language he uttered. Sir, I oppose the demand. 



DEMANDS POB SUPPLl\IIBNTA8Y GRANTS. 

111'. Pleatclent (The Honourable eir A.bdur Babim): The question is: 

"That. a supplementary Slim not exceeding Re. 3,90,000 be granted to the Governor 
General in Cooucil to denay the oharpa wluch will come in CO\1r88 of layment daring 
the year ending the 31st day of March. 1_. hi rupeCIi' of 'Port. an . Pilotap'.'· 
The motion was adopted. 

DEMAND No. 29-:-LIGHTHOU8BS AND ~  

ft. BoDourable Sir I .... ~  ,I move: 

"That a supplementary swn not exceeding Re,. 30,000 be granted to the OOVIIl'llOl' 
General in Council to denay the chargell wluch will L'Qme in courle of payment daring 
the year ending the 3bt day of March, 1939, in ~ of 'Lighthouses and Light-
ehips'." 

1Ir. PrllldllL' (The  Honourable Sir Abdur Rahim): The question is: 

"That a Bupplementary Bum not exceedilig" Re, 30,000' lJe granted'to the Govel'nor 
General in Council to defray the chal'geB which will come in CO\1r88 of payment durillg 
the year ending the 3bt day of March, 1939. inre.peet of 'LipthollHl and Light-
ships· ... 

The motion was adopted. 

DEMAND Nc), 59-MINT, 

The Bcmourable Sir lam .. GrIg:6ir. I move: 

"That a supplementary sum not exceeding RB. 69,000 be granted to the Uoveruor 
General in. Council to defray the chargee which will Come' ill courll! of payment dunn, 
the year eliding the 31st day of March, 1939, in re8pect of 'Mint'." 

1Ir. Prt8ldllLt (The Honourable Sil' Abdur R'ahim): The question is: 

"That a 8upplementary Slim not exceeding Re. 69.000 be granted to the Govemor 
G6II8I'a1 in Council to defray the charges which will come ill COUfle of paymont during 
the year ending the 3bt day of March, 1939, ill relpect of 'Mint·, .. 

The motion was adopted. 

DEMAND No. 64-l\bSCELLAN!WUS EXPENDITURE. 

The Honourable Sir lamll Gnu: Sir. I move: 

"That a Bupplementary sum not exceedinJ Re .. 7.23.000 . be granted to the G'o ... ~  
General in Council to defray the charges ~  Will come ,In. courle of ~  ~ 
the year ending the 31st day of March, 1939. 11\ re8poct of HIACeIlaneoul Expendlturo " 

1Ir. Prealdlllt (The RODom-able Sir Abdur Rahim): The question is: 

"That a lupplementary Bum not exceeding Btl. 7,23,000 be granted to the G'oYemor 
General in Council to defray the charges which will come ill COUl'l8 of payment. dunnl[ 
tho year ending the 31at day of March, 1939, ill reapect of ~  Expenditure'" .. 

The motion wa'B adopted. 
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